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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE BENCH PUNE

ORIGINAL APPLICATION NO. 44 OF 2023 (WZ)
ARYAVART FOUNDATION® . APPLICANT

Vis

M/s LOTE PARSHURAM CO-OPERATIVE
SOCIETY LTD. AND OTHERS .. RESPONDENTS

MAY IT PLEASE THE HON’BLE TRIBUNAL

ADDITIONAL REPLY ON BEHALF OF RESPONDENT No.1

Page | 1
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I, Bhushan Ramchandra Shinde, adult, occupation: Service, having office at
P-30, Lote Parshuram RESPONDENT NO.4, Taluka Khed, District
Ratnagiri 415 722, do hereby state on solemn affirmation as under: -
1. I say that I am working as Manager of the Respondent No.1 since 1%
October 2018 and am aware of the facts and circumstances of the

present case and hence am able to depose the same oath.

2. 1 say that the Respondent No.1 has filed a detailed reply on 21
November 2023. I adO};t and affirm the contents of the said reply as part
and parcel of the present Affidavit. At the outset, the Respondent No.1
in the present proceedings denies everything that is contrary what is
stated therein and/or inconsistent therewith as if the same is set out in
extenso and traversed. The Respondent No.1 submits that, nothing not
expressly admitted herein ought to be taken as admitted by the
Respondent No.l or be deemed to have been admitted by the -
Respondent No.1 for want of specific traverse. The Respondent No.1
states that for the purpose of brevity, the Respondent No.1 has not
denied each and ever;' allegation, statement and contention of the
Respondent No.4 which is ex-facia contrary to the contention of
Respondent No.1 and its stand in the present case except to the extent

that such allegation, statement or contention necessitate, cogent,

warrant or reply.

3. I say that the contents with respect to para 3.1 the allegations made
therein are denied by the present Respondent No.1. I say that as per
directive of Respondent No.2, CETP has been taken over by the

Respondent No.4 for operation & maintenance. The Respondent No.1

has only employed a manager to manage the day-to-day affairs. On
behalf of Respondent No.4, M/s.Aquachem Engineers are looking after
day-to-day activity to run the CETP. Hence, they are responsible for
\ checking the inlet as well as outlet and quality & quantity. For the same
dedicated staff is appointed by aqua chem engineers. Copy of the

| xecuted between the contractor M/s.Aquachem Engineers

| Agreement e
/ , Page | 2



_r-d“""'""“"-,‘ ox
RN

686

and the Respondent No.4 is annexed hereto and marked as
ANNEXURE — R-1.

. I say that the contents with respect to para 3.2 the allegations made

therein are denied by the present Respondent No.1. I say that as the
Respondent No.4 is op:erating the CETP plant, hence to control the inlet
quality of effluent is the responsibility of Respondent No.4 & expert
agency. Each member unit is under lock & key and before opening the
lock the contractor M/s.Aquachem Engineers on behalf of Respondent
No.4 has taken the samples & also analyse in the lab. Thus, Respondent

No.4 is having authority to check samples.

. I say that the contents with respect to para 3.3 the allegations made

therein are denied by the present Respondent No.1. I say that though
the consent is in the name of Respondent No.1, as per the directives of
Respondent No.2 the plant has been taken over by Respondent No.4 for
operation and maintenance. Hence Respondent No.1, only, renewed the

consent as per the law.

. I say that the contents with respect to para 3.4 the allegations made

therein are denied by the present Respondent No. 1. As per the directives
of the Respondent No.2 bearing No. MPCB/JD(WPC)/B-962, dtd.
06.03.2017. The Respondent No.4 was directed to appoint an expert
agency for operation & maintenance of the above CETP. In context
with those directives the Member industries /CETP association shall
not directly pay the cost of operation & maintenance to the Expert
Agency. The Respondent No.4 shall collect the said cost from the
member industries of the aforesaid CETP. Hence it is very clear that
CETP has no role in collection of payment and hand overing to the
expert agency. Thus, the responsibility of operation & maintenance

along with the payment to the expert agency is with Respondent No.4

only. -

Page | 3
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7. 1 say. that the contentg with respect to para 3.6 the allegations made
therein are denied by the present Respondent No.1. I say that as per
directives when an €Xpert agency is appointed by Respondent No.4 on
their behalf. Hence it ig responsibility of Respondent No.4/ expert

& agency to control highly polluted effluent beyond the inlet standards.

They have dedicated Mmanpower for vigilance and sample collection as

& well as facility to analyse samples. The Respondent No.1 does not have

any such man power.,

8. Isay that the contents with respect to para 6 the allegations made therein
are denied by the présent Respondent No.l. As the operation and
maintenance of CETP is with Respondent No.4 and its expert agency
to maintain inlet and outlet quality is role responsibility of operate
Respondent No.4. If Respondent No.4 is not able to maintain the
parameter then why they have accepted the proposal to run the CETP.
Secondly after taking over the CETP there is improvement in inlet as
well as outlet quality. Secondly if Respondent No.4 knows the industry
which discharging substandard effluent. Respondent No.4 shall report
to Respondent No.2 for taking action against that particular industry.
But no such list was sent by Respondent No.4. The Respondent No.4
has not involved the Respondent No.2 or industries. Hence the

industries are also un- aware that they are defaulters.

9. I say that the contents with respect to para 7.1 the allegations made
therein are denied by the present Respondent No.l. As operation &
maintenance are with expert agency and Respondent No.4 to maintain
the norms are responsibility of both. Expert agency on behalf of
Respondent No.4 are withdrawing the samples for confirming the
parameter from the ou:clet of industries. Hence Respondent No.4 must

timely update the Respondent No.2 regarding defaulting industries

which was not done by Respondent No.4.

10.I say that the contents with respect to para 7.2 the allegations made

therein are denied by the present Respondent No.1. I say that as such

%
/ i Page | 4
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2 the “bmlf’“’ responsibility as per the Water Act lies with the beneficiary
member industrieg including Respondent No.1 is only for name sake,
£ As stated earlier, the Respondent No.l has not employed any staff
except the Manager and the entire control for operation and
management lics only with the Respondent No.4 and its contractor
M/s.Aquachem Engineers,

I'1.I say that the pollution is done by member industries and not by the
Respondent No.4, 1 say that the Respondent No.4 has not taken any
efforts to locate for the defaulter and has also not disclosed the name of
defaulting industries to Respondent No.2. I say that the Respondent
No.4 has accepted this proposal to run the CETP. The sole

responsibility lies with them only.

- g 12.I say that there has been substantive improvement in operation and
i ki P! o, . . N 1
i maintenance and the condition is for improving then in such case to

imposed penalization on the initial stage results of 2018-19 is

unjustifiable.

13.I say that the contractor M/s.Aquachem has failed to update the results
to the Respondent No.4 and concerned defaulters industry. I say that
the Respondent No.1 has no role over the operation and maintenance of
CETP and hence the various letters shall be directly marked to
Respondent No.4/Respondent No.2/defaulter industries and not to

Respondent No.1. -

14.1 say that Respondent No.1 has no role in operation & maintenance as
well as he was not involved in day to day activity. Hence to intimate
name of defaulter industry to Respondent No.2 is sole responsibilities
of Respondent No.4. If Respondent No.4 does not have power to take

ainst‘defaulting industries, they should at least intimate the

action ag
name of defaulters to Respondent No.2 to initiate appropriate action.

Page | 5




689

15.I say that whatever stateq hereinabove is true and correct to the best of
my knowledge, information and belief.
/

Solemnly affirmed at Chiplun on this 14"ay of February 2024
- _ote-rarsnuram Environmant

Brotection Co-Op Societv Ltd

Vf

pYIRgE

M/s. Lote Parshuram Environment

Protection Co-Op Society Ltd.

R Noted & Registered
-éATNiAG‘SgTRA 2t Serfel Number (24
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ANNEXURE-R-1
Agreement No. B-2/01 for 2015-2016

Certified copy
WNoees >—

Sr. Accountants,
MIDC, Ratnagiri Dn.

MAHARASHTRA
INDUSTRIAL DEVELOPMENT CORPORATION

(A Government of Maharashtra Undertaking)

RATNAGIRI DIVISION
\%Q &&& - '!
N o B-2 TENDER FORM

A9

TENDER NOTICE NO. 15 (HQ) for 2014-15

| Name of work: : Lote-Parshuram Industrial Area... L—]

| Up-gradation & expansion of Common
Effluent Treatment Plant from 4.50 MLD :o
| 10.86 MLD for M/s. Lote Parshuram ind«:siriz! |

|area Environment Protection Co- -Op. Sccict l
‘Ltd

Estimated cost. Rs. 26,54,23,720/- : specli

Tender issued to

M/s. Aquachem Envirg
Engineers Pvt. Lid., Mumbai-t i %

e ——
——— e
—— e



A (A Govt. of Maharashtra Undertaking) .
A By RPAD/H.D. R L o
i & onné:“ozss{z- 228630 - ., NO/TC/RIN/B - 56134 / 2015,
) Fax %"02352- 208712 Office of the Executive Engineer,
) E-mail: eeratnagiri@®midcindia.or MIDC, Ratnagiri Division,
5 A Ratnagiris 415 639,
L) Ble ' - Date:: 26/05/2015
3 TO,‘_ ‘;: , ' 1A N
- Aquichem Enviro Engineers Pvt, Ltd.
s - 5th & 6 th floor, sun vision Classic
—) - Opp: ING VysyaBank
‘ 9] ‘Hantirman Road, Vile Parle (E)
0 Mumbai 400 057.
((,_; ) Sub: Lote - Parshuram Industrial “Area...'_ - } 5
= Up-gradation & expansion of Common Effluent Treatment Plant
J ? From 4.50 MLD to 10.00 MLD for M/s. Lote 'Pars_hmam.: :
,)-.:? ) Industrial Area Environment Protéction Co-Op. society Ltd,,
~ MIDC, Lote Parshuram Industrial Aréa, Tal-Khed, . -
Dist- Ratnagiri. RS '
~ Estimated Cost Rs. 26,54,23,720/- - - -
I * 2 Ref: 1) Tender Notice No. 15 (HO) for 2042015 .~ T
| e 2) E-Tender Submitted on 27.01.2015 & opened on 13.02:2015
W, 3 3) The CE (HQ)'s letter No. A"~ 84630;dt- 18.03.2015 - Ty
4) Your letter No. Nil, Dated-19.03.2015- - S
= 5) This office letter No, B - 52375, dated- 22.05.2015 :
6) Your letter No. MAN/VPL./3344/3(15, dated- 25.05.2015
- received through e-mail. = .7 i s
: Dear Sir, L AT
g 5 Since you have paid initial Security  Deposit | amounting to Rs
-, 79,62,800/- ( Rs. Seventy Nine lakhs sixty two thousand eight hundred only) in the
2 form of Bank Guarantee No, 150386 IBGP 00298, dated - 26.05.2015 of IDBI Bank
; Ltd., Branch Plot No. 47, Opus Centre, Opp. Tunga Paradise, Mumbai 400093 (for
period 26.05.2015 to 31.05.2017) and completed tender agreement formalities, your
J offer’of Rs. 26,12,00,000/- against the estimated cost of Rs

. p i ils of work order placed with
you are as under.

01 | Name of work. Lote - Parshuram | dustrial Area. .,

Up-gradation & _expansion of Common

12 Effluent Treatment: Planit from, 4.50 MLD to
Al 1000 MLD .. for. “M/s. Lote_ Parshuram

] maust;;g_l'_]gg@;@ﬁﬁ:ﬁ@h}ﬁent:;,1_5’r'o-teé't'ion Co-
Op. society L, :MIDC; Lote” Parshuram

Industrial Area, Ta['. Khed, Dist- Rathagirj, -
— - 2hed, Dist: Rathagiri, |



o

102 Estimateci Cest

27rs, 26’54 23' 720/

03 | Accepted cost :
04 |Date of commencemenf"i

05 .| Stipulated Date of complehon - i25 052017

!
th v

06 | Time limit. .. _ _:;24 Calendar_ Mon (Inel.lidin‘g'ﬁMonsE’

You are the r'e ‘
complete the same W1thm st ula}ed titne limit under tﬁ rect10n and SuPEIVISmn
of the Deputy Engineer (Pf .M]DC Sub D1v151on, Chlplun a:nd as pEr the terms -

and conditions of tender a
agreemént No. B:=2/01 fo,
herewith for your ready Tef
number in all further ¢oiré
. All the letters:;

part and parcel of tend&r agr
_ Please ackn_ A€

filease 3 ote that yoﬁr tender has been a551gned

énce ‘fbr easy reference
ferénce, original-ten(

Copy with certified copy a

1. Submitted to Chie
information please. :
D.A.: As above :

2. Submitted to Supermtendmgfﬁnmneer (K) MIDC—Mum’bal - 93 for favour of
information please. - - " . .
D.A.: As above -~ - f":"* R R Sk e U ' ' =

Copy f.w.cs to Assistant, Labour COmmlSSlUner, Ratnag1r1 f01 mformaho# / ;i

4. Copy f.w.cs to Depul:v C01n1n1551oner, of Sales Tax (Adrnn) Kolhapm fo;
information. :

N

5. Copy f.w.csto Dlrecotr of Insurance Mahamshtm State, 264 MHADA, 1¢t
floor, Opp, Kalanagar, Bandra (E), Mumbai-400 051 for. Inf’ormahon

\6— To Deputy Engineer. (P) MIDC, Sub DlVisxon, Chlplun f01 mformatlon pleast
and necessary action,’

Copy to Auditor, Chiplun foy mformatmn

To Technical Branch Chlplun for inf
B e ormation:

9. Copy to Assistant Eﬂneer MIDC P
10. Copy to Guard file, " °

o 3

roject, Sub Division, Ch_ip_liin.

C:\ RUPESH 2015\ EE\ Letters\Aquachem Enviro doex
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" justification in support of rates quoted by you within next 07 days. If
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L ~ No. MIDC/CE(HQ)A $4€% ots -
‘ Office of the Chief Engineer,
MIDC. “"Udyog Sarath; Andheri,
Mumbai. —93.

Date
1 8 MAR ?[115
M/s. Aquachem Enviro Engmeenng Pvt. Ltd Mumban
Sunvision 5th& 6th,Hanuman Road ,
Opp. ING Vysa Bank, Vile Parle (E)
Mumbai-400057.

To,

Sub :- Lote-Parshuram Indl. Area....Ljp:gr'adéiidh a'h;j:géxpalﬁs'i‘d.n' of
Common Effluent Treatment Plant from 4.50 MLD.to 10.0 MLD
for M/s Lote Parshuram Environmént Protection Co-op. Society Ltd

Ref :- 1) Tender Notice No. 15(HQ) of 2014-2015.

2) E-Tender opened through WMS at
S E (K)'s office on 27.01.2015.

Dear Sir, L _ )
On scrutiny of your tender for the subject work, it is seen that you have

qudted offer of Rs.26,20,54,000/-(1.269%below the estimated cost of Rs.

26,54 23,720/- )and stoad 1% Jowest.
The offer quoted by you for Rs. 26, 20,54,000/- seems to be on higher

is felt that there is further scope. of reduction in the offer. You are therefore
revised offer along with the

no communication

side, and it

requested to reduce your offer further and submit

is received from you within above stipulated time limit, it will be presumed that you are

not interested to reduce the offer and decision as deemed fit will be taken.

Please note that even though your reply is received in response to this

letter, it does not glve you any assurance of '1cceptance of your offer.

Thanking Yyou, _ |
Yours faithfully .

?55‘{3/\) 3 lf
i Chief_E_ng_meer (HQ)
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: AQUachem Envxm Engmeers Pvt. Ltd 5%‘\

SN S N R At e s v e

REGD. OFFICE: 5'"&6 l-LOOR SUN VISION OPP. ING VYASYA BANK, HANUMAN ROAD, VILE PARLE (E),
MUMBAI - 400 057 » TEL: 2611 9768 /82 26101217 e FAX:2610 3618
CIN U74140MH1989RTC052061 ~
L T AT Ql-Bn A, P WAL QUL S e

‘t.‘

R e ge——.

. REF:MAN: VPL:2233: 2015 b+ - 2 (), (HQ)/ IFMS Dated: March 19, 2015

o Ly mD/ A §ele

The Chief Engineer (HQ) DATE: 2.4 log)nsis LT
Office of The Chlef'Engmeer L = ' ;
MIDC Udyog.Satathi, 1>+ < fvi T g g U P

Andhen Mumbm 400093

Sub]ect Lote Parashuram Industrlal area — Up gradatlon and expansion of Common Effluent

Treatment Plant from 4.5 MLD to 10 MLD for M/s Lote Parashuram Envnronment Protection
Co-op Society Limited

Ref:
1. Tender Notice No 15(HQ) of 2014- 2015 ’
2. 2.E tender opened through WMS at SE (K) office on 27" January 2015
3. Your letter dated 18" March 2015 ref MIDC/CE(HQ):84630/2015

Sir,

We are in receipt of your letter as referred above. In this respect, we wish to submit humbly

that we had worked out the cost very meticulously. We have quoted below the tender cost as
we are working on very thin margin ;

After receipt of your letter we did further homesvork and find that price bid given by us very
reasonable. However, as gesture of goodwill we are pleased to reduce the price to
Rs 26,12,00,000/- ( Rupees Twenty Six Crores Twelve Lac Only)

Expecting your valuable PO and thanking you inadvance
WWe assure our best services at all times

For AQUACHEM ENVIRO ENGINEERS PVT LTD

\
N
M\\/

M A NAIK
MANAGING DIRECTOR

LR L SN !nmvmr.a..!_-. I S T A FESLREEATSET

 CELEERATING THEEE DECADES OF WATER & WASTEWATER rwwm;m,,;.,_”
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(A Govt. of Maharashtra Undertaking)

By RPAD/HD
Phone: 02352- 228630 j NO./TC/RTN/ ‘B-52375 /OF’ 2015
;m 02352-228712 ~ Office of the Executivé Engineer,
eeratnagiri@midcindia.org M 1 D C Ratnagir{*Division,
o Ratnagiri- 415 639.
) Date:  22.05.2015
To,

M/s. Aquachem Enviro Engineers Pvt. Ltd.

5t & 6t floor, Sun vision, Opp. ING Vyasya Bank,
Hanuman Road, Vile Parle, -
Email-aquchem@aqua-engg.com .
Mumbai-400057. .

- Subject: i Lote-Parshuram Industrial Area ... =
' ' " Up-gradation & expansion of Common Effluent Treatment Plani
from 4.50 MLD to 10.00 MLD for M/s. Lote Parshuram
industrial area Environment Protection Co-Op. Society Ltd.; .
MIDC, Lote Parshuram Industrial Area, TaL Khed, Dist.
* " Ratnagir, | |
" Estimated Cost Rs. 26,54,23,720/-
~Reference: :..1) Tender Notice No, 15 (HQ) for 2014-2015
o 2) E-Tender Submitted & opened on 27.01.2015.

DearSir, ; .
This is to inform you that, your-offer of Rs. 26,12,00,000/- against the

estimated cost of Rs, 26,54,23,720/- for the subject work, is proposed to be accepted.
You are, therefore requested to pay Rs. 79,62,800/- (Rs. Seventy nine

lakhs sfxty two thousand eight hundred only) towards Initial Security Deposit in the
form of B.G./D.D. of any Nationalized Bank,
You will have to affix SPECIAL ADHESIVE STAMPS OF

Rs. 2,64,600/-(Rs. Two lakhs sixty four thousand six hundred only) on page No. 17 of
f agreement'form is enclosed herewith. Also, you

tender form for which a copy © .
have to make insurance for the work with Directorate of Insurance, Maharashtra
eron page No. 62.

State, Mumbai as per clause of the accepted tend 4
Please comply with above requirements and attend this office for
formalities within 10 days from the date of. issue of this

completing the contract
letter. If you fail to complete tender formalities within 10 days from the date of issue
you are not interested to execute the work and

of this letter, it will be presumed that, A
action deemed fit under tender condition will be taken, which may please be noted.

Thanking you,
Yours faithfully, *

W

D.A.: Tender copy. ‘ Lxecutive Engineer, -
MIDC, Ratnagiri Dn. Ratnagiri.
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_ 3
VIYro: Englneers PVt Ltd 5"\ %)
REGD. ORFICE, 5% & gh FLOGH; St

s 5"’""’0» iNG VYASYA: BANK HANUMANR@AD,WLE PARLE (£}
MUMBAI “~ 400057 % fEL 26119768./82 261pi2ty o G zsmaéla J

: - U U74-140MH1989P“T‘C052061
e ‘EsMail ;

‘) .aqumhum@aqwengwm . wwwaqua»enm.mm, )
9 & |
0 REF: MAN VPL: 3344. 2015 | Dated: May 25, 2015 :
( 51 To F
o - The Bxecutive Engineer
x C .
e 3 .Ratnaglrl _ o o
i ) i\ . . : A o ot
3 Narr.xcipf Work DGfLOTE-PARSHURAM Lole-ParShuram Industrial Aréa UP—E"“dE‘“Oll :
and expansion of Common Effluent Treatment Plant from 4.50 MED 10 10.0MLD for Wifs
a Lote-Parshuran Bnvironmant Pritet |

; igh Co-op. Saciety: I.’cd.l MIBC, LoteaParbhuram
~ | Indysttial area Tal-Khed, Dist.-Ratnagiri,

Refe-’ren‘ce Your-ageeptancs Iétter TC/RTN/ B-52375 JOF 20 15dated:22nd May 201 5
. Dear Sir ‘

This has reference to the abovementioned acceptance letter and we are pleased to attach the-.

Bank Guarantee for Security Deposit of amount Rs 79,62,800/- BG ref 150386 IBGP 00298
dated 26% May 2005 drawn on IDB] bank

Also the page 17 is stamped for Rs 2,64,600/-
Kindly release our work order
After release of work order, we have. to approach Dlrectorate of Insurance Numbai for

insurance as written on page 62 as the Directorate would like to have a copy of work order
and the details therein

asrequired and as per- your fetter of acceptauce

i

L e o B e 22 e R 0 0 0 I O B R TR W

For Aquichem Enviro Engineers Pvt. Ltd

i

&

T
)

G NN~
G M A Naik

‘G Managing Director
G

Q :
(4 ¢

3%
7 A

CELEBRATING THREE DECADES OF WATIR & WASTEWATER MANAGEMENT
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATJON

TENDER DOCUMENT

COQV®DNHNDVDODADN

TENDER FOR

¥
)
e

i

Name-of Work : DG- LOTE P/\RSHURAM Lote -Parshuram Indl Area..
Upgradatnon and expansion of Common! Effluent

Treatferit«Plant From 4.50.MLD to 10.0 MLD for M/s
Lote l'ﬁi%huram Environment Protection Co-op. Society
I

Ltd., MIDE& Lote Parshuram Industnal area Tal-Khed,
Dlst Ratnaglri :

L
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Woﬁ(\mmu 0G- LOTE PARSHURAM.,.Lote Par'-huram Indl Area.... Upgradatlon and expansion of Commﬁrj
: Effiluent Treatment Plant From 4,50 MLD;to 10.0:MLE for; /s Lote Parshyram; Envitonment .
Probecﬂon Co-op Soclety Ltd., MIDC Lote Pars r dustrlal area Tal- Khed, Dlst-RatnagIn. g

- Trides

|1 [Short Tender Notiea
/2 |Detalied Tender Notlop .o

| 3 ISCOPEOFWORK -~ _ P . 5. 1
= 4 |CAUSE FOR'PAYMENT GF STAR DUTY. i - , Bt 2. 2 | 12 K
5. {CLRUSE FOR RECOVERY OF ADDIONAL SECURITY DEPOSIT -~ g e 13 18 [

.6 |CLAUSE FOR-RECOVCERY OF LABOUR CESS. T 14 14
|7 |82 Tender-Form - - 15 40
——8. [sthedule A s - a1 43

3" [COMMON CONDITIGNS AND, ADDITIONAL CONTRACT. cowbmons = . 44 | 50

10 |SPECIAL CONDITION:FOR ROYALTY PAYMENT - 51 | s

] ;|CLAUSE FOR REIMBURSEMENT:OF TAXES/DUT!ES Z 52 52
A% [PRICE'VARIATION CLAUSE /- 53 .|.58.
=3+ [HOBILISATION ADVANCE CLAUSE ¢ ' - 1.5 [ .5 |

24 [Value Added Tax (VAT) Act:and Contfact Labour; Jncome Tax Clause » - 60 | 60
;./15' . |SERVIGE TAX CLAUSE-{For other than malntenance, labour orlented and consulta ncy works) . 61 61
A6 _|INSURANCE Clause of Work 62 |- 62

|17 “[THIRD PARTY INSPECTION CLAUSE ~ 63 63
A8 |QUALITY AUDIT CLAUSE . . i 64 64
L A9 _[STANDARD CEMENT CONSUMPTION STATEMENT © i 65 69
|70 |cEMENT VARIATION CLAUSE . - 7 ’ : 70 70
~~21 |MAINTENANCE GUARANTEE CLAUSE DURING DEFECT uAmLm PERIOD. ,“ 71 71
2 _|Ust of Defects Required to Be observed and Rectified by the Contraclor during the Dafect Liability Period < 72 74
_23 |Additlenal contract cunditions regarding steel and cement - 75 27
2 _L-24 |DECLARATION FOR NON-EMPLOYMENT OF EX-MIOC EMPLOYEE 78 78
——25 |ADDITIONAL CLAUSE FOR WORKS COSTING MORE THAN RS,50 LAKHS ~ 79 79
Certificate From Contractor ~ 80 80
27 _|GENERAL SPECIFICATIONS FOR MATERIALS a1 ‘82
28 |ADDITIONAL CONTRACT CONDITIONS . 83| 85|
|29 [Schedule B | 86 | 94 |
30_|Sthedule-B-2 Operation and Malnlénanaca cost | o5 | o5 |

31 [item Wise S,-2l57stlon | o [ 115 |

32 [lteinwise Specifications” (Schef.lulc-B-2)-Opnratron aad Malntendnace | 116 | 116 |
/43 ANNEXURE - 'A”Jolnt Venture for works cosling more than Rs.300 Lakhs \ 117 | 118 |
34_|ANNEXURE - '8 Jalnt Vienture for i;orks casting more than Rs,300 Lekhs | a9 [ ]
"f’ss [Design Criterla for CETP. [ 128 | 1 |
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- EfMent Treatmient Plant From
Protection'@o+op; Socisty-Ltd,

T

' Wotk Name ¢ P,G,_:-, ,l‘,QTﬁ-bAg's,'HURAM...Loté

R

0:MLD for M/s-Lote Parshuram Environment ..
4, Dist-Ratriaglifs

~Barstiurfit tidtiréa....  Upgradation and expansion of Ggmmon’
450 MLD-t.10, '

« MIOC; Lote Parstiiram Industriat area TalKhed

_ . Index

SR CH I . - Partictlars | pagelPage
\Noo) -~ o v L T e , From| ‘To
) 36, Knnekum-’A-o'es]Qn;crttens for:major uriiks of propdséd Upgratation and expansion of Lota CETP. 127 | 129
37 A.‘nn‘axurér.B-UnIt:i-‘& Equipmenits required for'upgradation of CETP i, , 130 | 135
38 _|POST-QUALIFICATION FORM for Joint Venture for Works costing‘Above R$.300 Laklis 136 | 149

. [#'Note : The Arendment’s detalls for an
[lst:of-all such Amendments !s a

y Tendér documient -

are displayed Immedlately after that:décument. The.

l’,'

vailable at the.end of tha
.,S_E

document,
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MAHARASHTRA INDUSTBIN,WWFI-Q?MENT :CORPORATION

(A Government"of ﬁaharashu‘a Undertaklng)

. K St
.,1{, ‘y‘z e "'4 “.u"r , LY «

TENDBR NOTICE. NO.ETN Nq’ 15 fap2014-2015 [
RATRA W , Al ma
] tehahrs‘mtlnvltad f‘or“ﬁ-xe Work“Lota ~Farshuram Indl Arca. “ Upgmdatlon and expanslon ohCommgl:Iv I
Bt Lrgatnent Fla(‘-te FFom 450 MLD; o 10 0:MLD ot M/s Lote ParahuramlEhvlronment Protection Cosopi = -.....
ety ;5 MIDK “l~9 \ParshiicsinIndustilal ara T KliedjDls|-Ratoagiri:* having saimi ted gost Iy
0, m the, unregls!ered cnntracmrs/qge?d having, requl %0 t!‘

b mi ia

The biahk tender/forms’dre avdllable on'E Tendedhg middufesn’ MXDC's webslte ,<www mldcindly.o Jg>. ‘The 7 }
T* dmﬁ m r_equeatet_i to download the. emlre tender dgcument”from "MIDC's. Webslte. The' last date ot~
rlss) - do r filedinshall bg 27/01/2015 wpto 12300 Hrs. ~and-shall be opened:an

'talt t.e'nder-hotlcc on MIDC'a webslte.

H" u‘h;w 1,

*“Chlef Englnear
Zone Mumbai

ol ' ’
i -~ 1 ‘ -
o &S "

A
Contractor

S

Page 1 Executive Englneer
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E Renders @iﬂ Invited: from - ellglble Unreglstered Contractors]agéhdés for- the I’ollowlng work. The detalis. )
tehdervarm vercbelow,: -

fv A e 5

{An: amount giverr- beloy WWade Eamest Ho ey D PEMD)A8" cost of blan “terider should be pa!d by':
'separate: Deu?nand -Drafts (( “g‘ PO EMD). cos k

OD) i favour of the ecutlve En lneer MIDC, Ratnaglrl and scanned «copy of DDs
shall-be; uploadedsatsr_elevant locations:s « - TV b '

A ony of. EW} Ex Uedhwlbc mafhp sub itted n lieylof DD for EMD?and scanned, bopy:
rant Jocation.Thi ndernwlu be conslder¢d only ir the ersc!osures am n. 2

. after the 'acceptance of thy ender, the contractor mruses to:pay the S'Wﬂw“
the spe-ﬂed Hme llmlt‘ Otherwlse It wm be refunded -The. work s to be.,_- —

1. [Name.ofwork ... ., ‘Lmorwﬁ l,pteﬁ ﬁlrsn .
. “6p. Sodlety Ltd., MIDC, Lote -
Parshuram Indu;tn"al area Tal-Khed, Dist- Ratnagirl

s, R526,54,.£}..720 o, Wi

.+ |Rs. 13,27, 200 00 by. DD of Nalionanzed Bankl Scheduled Ban!g!
DECSE: oo U ..., iPank: appméf:d by. Go;arr;manbﬁf %ah;rﬂ)h;a ?!? by, RTC;:S
3L Rarnest payabls at Executve Engineer, MIDC, Ral gﬂ n avouro

_ 3 Al:“amesl;rtdon.c__yibéep ngi; R -Executwo Enginesr MtDC Ratnagln e :

i 2-;_.?Es't!mated Cost . .

- (,.-.

Rs79,62, 800 DO or 3.00%  of tenidered cast: ‘whicheveris higher by
DD of Nationalized Bank / Scheduled Bank/ Bank. approved by

N g " [Governimant of Maharashira, 5. B. Inform of BG will be accepled
4. |Security Deposit when 'zmount of S D Is more than Rs.50,000

Rs 1 32; 71 200 00 or B 00% or tandered cost whlchever is h[gher

. thmug_df\i;\lds ‘
. R 26,CD5,00. (% 'l“‘ R.
P, :[Cost of Blank Tender Form Re23, DJ 0( ¥ DD by RTGS) (Nun Refundabie)
T di '
6. [Time Period 24 Momhs Inclu ng monsoon
' k ‘ 02/01/2015 tu 27/01/2015 (to be downlonded fromthe MIOCE
7. Avallabllity of blank tender form tgndgrkng Sito. Www. midcindla, org). por' ]
M + [Will be reécelved by E tendering upto 19/01/2015 05:00 PM
8. |Queries of contrector g . S :
. Wil be published on the website on 23/01/2015-07:00 pM
9. |Reply to querles - W K ACEE ' .
—Sd/. - Sttt
Contractor Fagu? Executive Engineer

TS
EEEIRRET L O S
S

K . . »
N T A
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3376172015 upto 12:00 PM hrs. @ MIDC website.
104 |Lnst data of submission of Tender | i
|oote of opening of PQ atender " [277017201502:00 P hrsi (it possivle)
i t & LYY, A R . : LN B ."J;.»'-": Yl " : R )
M e oo bifice of theiSupérintending Englneer (K), MIDC, Khanda -
p_ JORVREC AR e e I
T T T Expérienced contratior who has.execited CETE (Common |
19, Lengtoii " ' Effiuont Troatment plat ti commistoning having capacity
13, |Edglbliy ... s Gkless than 3 MLD carried out 1A fast.S ﬂnangllal_..ye?rs
- Ao b s (e ysar 200942010 oéxwaras) - = . /'"mﬂéﬂ&n:"
[ "000.00.per day for delay In work execution/ ¢o ¢
Wlempeaton R e
' omeiw .. .. o |180:daysram the date:of opening of the tender. (From :
14, {Validity of offer opening of First Envelope) | :

1, Important Note:Thellnformiation regarding the tender 8PQ form:(If applicable) & the facllity to dawnload
W N@l\lil?.u;avgll@;l‘gfoﬂ MIDG € tendering portal on'website wvaw.midéindia.org. The downloaded &cdaly
-Gompleted tandep “form stiglvbe; subriitted (by-ellgible. contractors-only) without making #ny change In the
scrpt o tender'document. 18

mannecwhatsoevery the tender wifl : be:summarlly rejdcted. Contractors may upload thelr queries before
explry:¢f query perlod. The replies to the querles recclved . before the due date, will be published on the
wabsite which should he dowriloaded by the tendarer. The document of reply to the querles of the ‘contractor
will form part & parcel 'of the tender document & the clarifications glven In the document will . supercede the

provislons of the tender; After the tender Is accepted & off. ter. ed -
be executed with.the contractor.on the tender cogy_-lptgpéljgpﬂp‘r!'n_t.e‘q.by’lmlpcq;t‘_ PR T
2. The'tenderershiail upload scanned copy/ coples; tha ‘oilowing docuimients’at appropriate place’
EnvelopieNo.1 shall contaln: e )

L

(1):D5 OR by RTGS for EMD /' EMD exemjtion cartificate Issued by MIDE and separate DD OR by RTGS for cost

of Tender form. (In:case of 1V, exemption certificate of lead partner).
(1) Professlonal Tax Registration Certificate for employees In E category for tenders without PQ and both i.e.
'E' &R’ category for tenders were PQls applicable. - ' : T

(l1) Reglstration Certlfication with Sales Tax-Deptt. under VAT Act 2002; of Govt. of Maharashtra.
(lv) Certified copy of PAN no. (In case of Joint Venture-PAN Card of the Lead Partner) = -
_(v)-Experlence certificate for single similar work durlng 1ast 5 years executed in Govt, Deptt: semi Govt. /

Lacal bedles such as MIDC/ CIDCO/ MIP local bodies etc. as spedified elsewhere OR PQ form duly completed
with'supporting documents and  specified therein (If applicable) ¢
(vi):Reply to queries of the contractor,

(Vi) If tenderer.desires to form 1V, the notarized MOU of JV shall be uploaded as per format.enclosed (¢
applicable). !
(Vi) The photo copfés duly attested, of the above certificates will have to be uploaded in Envelope No.1.
Orlaingl shall be prbduced In the office of for verification on the day of opening of the tender as.mentioned
elsewhere. : Aty R s :

(IX)The tenderer should submit the original DCs towards Tender Fee ,EMD or UTR No(s) of RTGS  to the
opening authority before/at the time of opening of tendars & If a tenderer fails to submit DDs or UTR No'
(5).,his'main envelope containing offer will not be opened & his tender shall be sun.\marlly rejected.
-~ : ) "

arsupmission of ténder; it 1s notlced that tHe tender:script Is:modified in‘any”

er etter Is Issued to thé contractor, agreement shall

b A . ~
—B : B} o
Contractor i Page Executlve Englneer i
%,
b N
Ny Y
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Envelope No.2 shall contafii Phica Bld: v W Heg . )

5. e oo o et 00 NI e s by oGy, ,
g?"-.-"!&‘ﬂ 4 ﬂ@-ﬁe&_p!lgt?,ngatgng;r shiall be ,,um,‘,‘mm:’rfg;; cftgg requirements of MIDC, - the Eriveldpe Ho2 w1l

B Tha 8h2lI'ba baund! to Keap dpen thia v el s hps < 5o o oo o
segsn . fromonsring of it Envefagaal ey’ L0 PV 16 tiadte o openig ofte
o'mt_;;t'e,nde?-t;&:&g:g@g;}?ﬁ%g;%’&‘g‘;g e C:r";:(’lbtt;;g amh?% which does not bind  Itscif to accept the
§: The:nptes & conditions stipulatad In this 1 oo 2 Londers, yilthots aszigning any reason thereo,
§°‘§,‘;:’°"} R "'“.-ed",".t-"f‘.f,“?{'-?‘»?*;ﬁ’s?wfge,re Inthetender - shall form.the part of the

= Attls found that the Information submitted T N

‘ildden, then the contractor, disaunlines o isleading/ false ¢r if it I found that certzin Information I
tnden i Ctor"wmbn’dlsqu""m-d“?"”.'fg," Ay $tage of tencer process & even after opening of

LY Ak oy

s
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SCOPE OF WORK C . : Upgradation and
Nitieof Wofk r- . Lots- Pashuror, Industrifl AtCOs.is o 0 0 iygor i Lote Parshomm
N et Comnon EMgen Treatment PlanyFror 450MLD 0 10 Wl By g, i Ramagit

B ameht Protecin Co-tp. Solely Lid, MIDC, Lo Paszam ndustrisl et

450 ML CETF i Lots - Parshirain nflustrial Areals consiructed byhkwsxﬁége \fﬁhﬁ eradiin g
Envirofimeiit Protechion Co-opSaciety Ltd. ' (LLPEPS-CETP) , Now MIDC has taxen % e feni Prot ey
'ﬁﬁéﬂ%ioit of this CETP cagaéity-upto' 10.00 MLD on behalf of M/s Lote — Parsh\_lramf e 4:50 MLD oy
¢p, Soclety Ltd . The Seope'of Work includes Tumkey Execution of the up-gradation of the exi i fan SOMLE
10, MLD Common Effluest Treatment Plant (CETP) at MIDC Lote Parshuram, Tal Khed, Dist. ; %lr:c A
scope 6f work consists of all work clements such as? civil Work (construction of tanks, buﬂdxfci; oa‘.lm "‘:i ions c.),
sipply.of equipmient and other components, mechanical fabrication end erection, piping, #ll elcatric ].an 5
Inftmentation work,testing, trial runs and commissionifig of the vp-graded CETP. The scope also InVONEA.
todiffcation of existing units:'and/or systems to suit the ip-gradation requirements. In shott; the scope consists

of Cotistnietion, supply, installation, crection, 'fcsﬁﬁg_'aﬁd'domrhissibniﬁ gof upgrag]aﬁon‘andfexpm::carof ‘commor
efffuent treatment plant. .. However, it is to'note that {his “description of scope of work 13 only for-your'rtgd}_{ o
referenceAny other work and items-of work, specifically not mentioned within the scope of work but réquired,
to:complete Theup-pradation and-expansior: ¢ { e CE T2 ar¢ in the scope 'of.the; c‘ontracigarﬂ; LR

The general and specific. scope of works is asfqllowél; P

LD

1. Consultancy services-

Providing consultancy services for Upgtadation & gxpansion “of CETP from 4,50 MLD to 10,00 MLD
capacity for Lote Parshiram Environiment Protection C -0p Soclety Ltd; in Lote— Parshruram industrial Area =
including carrying out detail study of all existing strugtutés, detification of balance structures for expansion of
CETPaccording to approved DPR referring all refevan ._T__,code:s pplicable and accordingly preparation of detailed
drawings, RCC structural design, hydraulic design of? I t_rut:f(g_r sincluding getting jtyetted from VITI/T...
Mumbal) Including payment of statutory fees, preﬂ}ar fon o'_f detailed drawing, design, specification, short listing
of reputed brands of all electrical & mechanical Instaliations, punping machinery, other machinery, electrical
pariels,, piping details according to existing & prepesed expassion of scheme, scheme anprovals from MPCB/MIDC/
MOEF or amy Gavt / Statutory body ,obtaining Consent to Establishment, environmental clearance certificate, -
MoEF approvals for establishment & operations of plant If any, , other statutory Government approvals required
‘ for this work including payment of fee, providing technical details, regular supervision, consulting services during
executlon of work as & when required as per directlon of engineer-in-chatge, preparation of running accounts bills,
detailed record drawings, providing 0&M schedule manual , furnishing structural stability certificate successful -
completing scheme, duly commissioned & handed over to Lote - Parshruram Environment Protection Co-op

r Society Ltd after operating same for further Six Months after date of camimissioning and simultaneously Imparting

LY, (nF2 1
ol -, ) VY 7
Canttactor ‘ Fage § Executlve Engineer
i
I
: ) i
-3 3
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Levorg gl

) T4
Bp,ergﬂpr)f_and'_malnt;lnmce traling'to the staff of LPERS ety complete ,consultancy service including all taxes,
dutfes, travelling, tra_nspgnlng,-Iodglng!b'oardlng expenses of staff at-any place for consulting services, ;
Subml;slon of drawings for expansion and ubgra'datlon, of CETP for obtaining approval & Building
Completion Cextificate from speclal Planning autharity. Consultahcy services shali b provided by agency from the
conceptual stage to'completing of CETP, commissioning CETe fny sl respéct with handing over'to” M/s Lote—="""*"
Parshuran: Environment Protectibn Co-op Sociéty Ltd (LPEPS:CETP', after operating same for further SIx Months

ag'_ey;‘da“ca"'offcomml‘ss'[onl'ng and simultaneously imparting opefation and maintainance tralning to the staff of
U’EPS&tccomp]els AR L FO: R U R R AN L

deslgn given by the consyltant and approved by MIDC, a3 pér relevent LS. Code and best engineering practices:, &
in;!gdipgfconstruct{gn*‘of all eulpments foundations fof ugration and’ expansion of CETP from 4.50 MLDto 10.0
MLD atPiot No.-P-30 5 Lote Industrial area’ for Lot Parshiurarn EnvirnmentProtection Coop Soclety ttd, based
on a‘pp;qvg&-'om-g‘nqs§;ed‘,heréwn}fifa'rid-:un‘qis‘-_,s’lzes imaterfals of construction and design Critérla as tabulsted'in
.:nl;_exu re-ASB Including all materlals, labour and all taxes, duties to be pald to Govt, etc. complete on turnkey.© -

)Civil Work

_ Designing; Censtruction and commissioning of the ( Civil inits & Structural work). a5 per drawing and:

S

Scope’ofwork for civil involvés supply of ‘all'materials reqiiired i6 dairy virthe construction, such gs reinforcement
Steel, cement, fing'and coarse aggregate, sund, admixtures if any, bricks ete. a5 per'specification mentiéned in the
‘tender, manpower, tools, tackles, machinery, all other items required for Construction of structures tabulated in-
Annexure-A&Bas per specifications of tender. ' - '

The scope also involves with supply, fabrication and fitting of all related inserts as per drawing ; acid/ alkali ]
resistantliniog, equipmient foundations, support for pipes,” as'shosvn in layout. Hydraulic tcsting of structures before
plastering. Access for work, storage of materials, lighting for work  during night, site office, hutment for labor,
distribution of water, clectric supply ( water and.clectricity is provided at one pointonly ) are allin scope of tenderer

as per drawing and design given by the consultant and approved:by-MIDC ,
i)Structural Steel Work | }

Itinvolves:

toofs and tackles and required skilled and unskilled manpower for carrying out the fabrication, erection and painting
of structural steel work, T S LA

Supply.of all materials i.e. Structural steel , welding electrodes , oxygen and acetylene, all other consumables, all

The tentative structural work is as follows

e

. ' )
Sd r. a0 Sd;’ T

Contraétor ' : Pagn 6 Executive Engineer
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g

& Fabrication'and erectionof plitfonns,

iling [oreusingbioreadtor asper drdwings ,

ek : : " / -i,_' (3Tl B 45 "ﬁs , ) e S
,ﬁ&mwaﬁujng{o?-i& tohy ey pettend 7 drawi 88 o
Efa""ﬁﬁ&ih‘&ﬁﬁbﬂ-df-m“:lir_ng.on.fora!lpq_c_@ss_axy smc:kpa.uwm o
Providing weathier shod toall ecessary cquipments; purps ol d as per tender specification,
Fabrisation:and erecrion of all iems es- drawing a8 per drawing an " pe it
Painfing 1o all structura] steel work with one coat of epoxy primer and two of
" approved shéd-and approved mako. o

. Anyother work not specifically mentioned but snbseqﬁemly required for completion.of for satisfactory )
oomﬂeiibn:o'fwoﬂ:réhdll»bc done by the corit'xac_tor-n't no additional cost. ‘

. e e & 9

- . T B
CEEN T oy PRRETS I S - [ARTEI. LA V)
w395 s E

By RS
o - < Diesfgiingi€ahstraction-and cdmtrilss_']oi'ﬂrigfbf“ih'effblqulng(Mecbantca‘l"&-Bougﬁt';ﬁuiffgﬂfpquﬂt)' as
‘Berdrawingiand design given by thé ‘tonsultdnt andiapproved by MIDG, : as perrelevent:L:S. Code-and best!
enginering practicesfor upgrationand expansion of GETP from 4.50 MLD t6-10.0 MLD at PlotNo.-P-30, Loté

astrial srea forLote «'Parshu'rar’n'Eriv\ronment-.er'otettldn.céopzso;lat'v»'ud. based onapproved DPR enclosed
e and units sizes,materials of.construction. nddesign:criter)a as tabulated InAnnexure-A&B-including all
matérialsHabourand:all taxesduties tobe pald to.G?vt,:erc; complete ‘on turnkey basls.: .- St -

W el BN el age b

e The'scoperofithe svorkealso includi ansportation; fransit insurance; loading-unloadirig, sife
storaget site, eréction, installition; testing ani ¢ sx ning of the ¢ uiphierits:along with-all accesiorie and.
nii'sge’llaneo’us*{ifems'_t“q'complete_tﬁ&systminall resprct o fis ton'as per the fequiremént and specificatibns anid a5
per P:& ID-given and as per the instruction and apprdial of Project Consultant approved by MIDC. The _
miscellaneous items to completely install the system Hd yivd ments even if not specifically mentioned in the
scheditle-of equipment shall be deemed to be in'the st B Yractor, The contractor to supply operating spares for
2-yeats:of smdoth operation of the equipment. Tl ¢dptractdr fesponsible to for any repair replacement during
defect liability period. 1 EER A ’ R

4. Electrical equipment's -

Rk RN S
Deslgning, manufacture, testing, supplyidg dndicot twlssiomng of all HT. Electrical equipment's stich as
Power sub-station, H.T. switchyard & equipments , pokwer Dist, ution Boards, Cables, earthing Systems, ‘area
Lighting and allied works etc. required suitable for 23- AY SYEt'é': (vitage as per drawing and design given by the
consultant and approved.by MIDC, as per relev?nﬁif de andbest engineering practices for upgration and
expansion of CETP from 4.50 MLD to'10.0 MLD'at PIgdi 5.-P-3 '

. P-308), Lote Industrial area - for Lote Parshuram
Enviranment Protection Co-opSociety Ltd, based on’ PprovediiiPR enclosed herewith JAncluding all materials;
Iabour.and-all taxes, dutles to be pald to Gowt. etc. cy Hi'p'lgte'o‘ turnkey basts, .
Supply, installation and testing of HT and LT eledhilial uphadation work Tor comsioh ¢ffldent {réatinent
[T : Z E I 1| R AR Sy
— (i T T —< —
Coritractor te dond *'x " ngz!n i Executive Englneer ”'
: j
5, |
n 1
il
HI !
| T
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fouis et F2n

k.,

bedpproved DPR gives the load list and suggested modification scheme for electrical work. However the’

Coriiractor may recommend alternatives with reasans théeof for eonsideration of the Project Consaltants. :
‘Bfoad Seope of Work shal) include; = - = * R = ;
DETWok o R

“Nesessary Modification work for :xﬁting power control center (PCC)

Replacement-of existing power transformer and related equipment.

* The Contractor shall maintain a close lisison with the supply Authorities and keep informed to the
- consultant/Qwner-of the entire development and planning i.c-bsing dono by the supply. Authorifies. Itis

the primary Tesponsibility of the contractor.to approach M:S LB, for.obtaining MD (Maximum Deruznd)

. Sanctions: All formalities cotinected with this workshall be to the zcégimt of the Contrzctor inélndisg

official fées for deposits of any other statutory obligatiofis, All costs, visit fess ete. incidentz! to such, ..

. .. obyaininig sanctions shall be to the Confractor’s account including statutory fees to supply sushority of -

_@t_ly-insp'e,oﬁoti;:division payable under relevant [ndian Electricity Act or Rules for bringing power supply
in owner*s premises. o ]
Obtaining perrissions/ approval from Electrical Inspector orwith the goacermed apthority and to charge

Ed
. the system shall be entirely your responsibility inchided in the szme.contract, without any extra price, .
DUTWork o e e e _ e
The schem proposes fnstallation of new equipment and 3156 Gise o soraé exisling equipment. Foral thie equipment
lﬁcmg'&ﬁqumdbﬁé@éﬁaﬁoﬁ.’@ﬁnﬁﬂﬁ;}@ﬂwﬁﬁd% s W R NP Sl *

New Motor Control Center/ 8 (MCCs) as reciuxreddbased on the location of cqmpmcm z_md mt.mg of

mofors. " : #2.5 i
Incoming supply of adequate rating for the MCCs from the new/ modified PCC.

*
¢ Outgoing power and control cables to all motors-.. - g
¢ Cable trays or cable trenches as required
o Local Push Button Stations
o Any interlocks with instruments as per P & Id and scheme B
« Proper carthing, systém for the entire electrical work within the CETP plot )
Page 8 Executlve Englineer
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'Gefore; execdﬂpm pﬁnﬂ’a etor- shall §
: Klso cdﬂ‘tr&éfdi‘tsh‘all'éet aﬁbrove |I’FCC[ LT

mcnls gy g
. Arcalxghﬂng, Awmation t'og!h .‘;’ M“ e e i |
e emptall = eofmodmatlonforelectrlcalvzork
bt 4nd géra ris ecmw dataﬂﬁd schern stselectionand Fatings,

GA

&, control schefne cfaw

] e

droves n
ﬁ'?“’["‘g’ feeder Falings, c;%’%ﬁ; é@?:’“?‘m’wmmw .

.o

’&lﬁmmﬂh S8 TRy FR AL e A T e e
ar BTpe'Deklgﬁ, dé’taiﬂng,fabﬁﬁétldﬂf ,éttiom defaﬂ!d englgiz;lt?:; “;eails ;2?;:5}:;2;:37:1?:1‘/;{?&
*mumentr dmoment calculaﬂnns atsupports 5ugptv, inspectlon an gdlnstrmentﬁiow dragram(t’ ﬁfp‘s),;fl

#th’process:an ‘
ietings; Hanges; bolfing; gaskets; \jalves supports incohformltyw il by MIDE:
j ' iired , tawing and design glven by the consultan p i
i Tl Plplngwork et ninet perg! orupgration: and. expansion- “of CETP from 4.50.MLOito .

i : Code nd gsten ineerin practcasf
‘asﬂper 'e'm;gt v . b ¢ y QI 3 k 'rlwte‘Parshuram Envlronment Protectjon Co-op Soclety Ltd.
nmng allmmrlals, Jabour and all taxes, dutles to be pa]d 10 Goyt

=Th'e?§éﬁ“eiar.§qqp§fﬁfﬁ]'ialriﬁ‘lx’aEEfoIiéﬁls: o

i Supply ofall pipes, plpc fittings, vnhrcl. gnsh-n ‘nut bolt.-. &llwcssoncs to pmy ont plpmg wprk'. as pcr P & 1D and as per the dctnj]ed i
specifications nflmtmal:inlhu'l‘ender A . Sy, : AU SOV . ¢ el
2 Layisg, joining , welding of pipes as per con‘ctpo;\'tliing' aid u}pliﬁ!ﬁ]é lndltnstandard Codé and as per P& 1D & Fydraulic Teiting. = "

TR T e T Y A T e Wy e e

‘b~ -Supplying;! fabricatihg. ﬁxlng/groutmg. paim{ng M.S. pipe supports as per drawings approved from

project-consultant /approved by MIDC,
2. Excavation of trench wherever required for undcrground pxpcs and refilling the same and makm g good

the road Surface-as previous .
Prmndmg a sujtable road crossing for the pipes , if tequired including related civil work.

Any other work related to piping ‘not spemﬁcally mcnﬂoned above: but requ:red as per mstrucuons and
~ approval ofPro;cct ConsultszMIDC TN _ . 83

Ada

P

U RS e "
R Bl opt ety

» 6. Instrumentation work -

L I : B el L
—3 I _ 45;!!
Contractor = . Pge.9 Executlve Enginear
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~a

SElG&iﬁm Englneerlng, ‘Supply, Installation ofin Instrumentatlons such ésField lnsfruments. Magnetic
'Flow,maters, Flow Switch, Level control switch, Pi Indicators, Pressure Gauges,. Level Gaiges;, DO meterand-cable:
‘laying up toi theimotor.contral centre and commissloning of Instryments as per drawing and design.givenby the
cansultant and approved by MIDC, 3s per relevent 1.5, Coda ‘and best cngrneerfns Pmﬁces for upgrationand ™
‘expansion of CETPJrom 4.50 MLD to0 10.0 MLD pt qut No. -P-:-!n ), Lote. Industrigtarea, for Lote ‘Parshuram
Environment Protection Co-op Soclety Ltd. based on approved DPR enclosed herewith, Jncludingall materials,
labourand all taxes, duues to be pald to Govt. etc, complete on tumkey basls

o, JHE, $"“’P" Qf work includes supply, lnstall prpvrde necessary mstmmem cables. hookups.cic,, festing’”
¥ II‘Q“Itc‘LmWC!‘WHOH items as‘per P &I, Equipment schedule; specifications and makes.

' y' ork’ spec [ﬁg:ally not. menﬁoned but rcquired to compleru tho instrumeﬁmuon workaccordmgto P&1D
shal] be ln confractor’s.sbop g _

et LI R o - . . .
- CEI AT G Wam WA s we =

y.. T

7. Comtructton of 4.melde pnved roads’- T Tefed T LA,

AE - il Constructton ofroad as,pgr ; ,e'talled drawlng [Anpg ,_)WJth PrO!lde ﬂﬂd ﬂ?’l" ‘M'M :
paver blocks as speclfied. The paver. blocks shall confirm to BS 671':1 ASTM C 936 - 96 including prov]ulngand .
prgparins sand beds.as.specified, fixing blocks In posltion at'site, ﬂl!mg the ]oints by jointing‘sand, compacting the
b[bcks by plate vibrator, Inclyding filling the.side jolnts by m-ze gra de.cement concreteincluding side Kerb stones,
PCC and Murrum ﬂlling efc,. :omplete. B bt N g L G it g e e e s

COVCOCQODOICO0VON PO OO

.00, 0. O

.. Contractor has 1o quote the, rates for the lnstruments rgqulred for Online data analyzer and transmission
i system required as.per, the directives-of the MPCB consisting of.+ S .

1) ,MUIt,l_’ﬁ‘aram'e'téi‘-UV-anllne analyzer for estimating the organic matter - COD and BOD includin’g pptical path
lengthflow cell -:-1 Set. -

2) . Online pH:& DO analyzer Includlng transmitter, pH sensor, Do sensor, connectlng cable,junalﬁn bd)i;eg etc, —
152! = N, R . 7] Ik . it e R .

PR

Yoe
[4
.

hd

3 3) Ultrasonic le{/el measuring instfurriént- 1 No. o
4)  GsM./ .Telemgjc'ry,system for.acquiring and transmitting the data collected from analyzer — 1 ‘s'e:t %

9. The:scope of work Includes obtainihg provisional & Final Fire NOC from MIDC concerned authomy Including
Pproviding, testing and commlsslonlng of ﬂre ﬁxhung equlpments to CETP as requlred as per ru1es and narms of

MIOC Frre Department‘

v .
. . . i sl R TI E
: c .

t

& Contractnr VAT T S pageto - ‘Executlva Englneer -
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v.of 750KVA:l ¢luding design,
"l equipments ,as perdrawlng

10:1 {oning of B.G. Se
10:Thee Fyarkinclades p oviding; testing and commlss
d%éa]l“m\;.c“:gﬁgﬁggﬁ e’rt:lﬁbn é&ta"]é&ngﬁeeﬂim Tnspéctioﬁandiemnsd
and dbsign given by thie congontatt and apprpvq BYMIPE, o

en by thé ¢onsulta
11 The'scope of work includes Repalring- to exlstlng structures. as. PefdfﬂWiﬂia“d design glven by the ¢ ﬁ A
and approved bythe MIDC. , I
RS I K

1x cahtmtbnre expected to submluheofferslnuonns in S;hedule "B' which also includfzf operatton and' .
mi‘nmn“ COS{DfCETP yy\-. gi. .»' i tf ke )% L [T __m, o o haes ST | Vs it vhe Ty

vt

L3; Confrictor shillesmmissian and opérate’ the CETP for 6 months from the date of complet!on_of work.. . .

ruy t "
PO

- . ,
Sa!
Contractor

M'l
Page 11 Executl?&nn\neﬁr
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l.
MAHARASHTanusi‘}iw: EB\{ELbPMENr CORPORATION
(A Govermnment ot‘ Mahaiash Undcrmku’lg) - R nanin LA i -
Colpa Bty ,
cr.Aush FOR' FAYMEM OF STAMPDUTY' . SRy
Asper Antls

€-63 :of: Schedule-l of Bombay' Stam
19 say drcontmitforwarks & 135

;Ammwmwhmscs shall bo s follows, Wotk&

UE'OF SEpvives Involvitig transfer ot‘propertyun« goods(whethcl‘
chades subeontract; 5 .

s i S I

i such contmct

doesnot exceed Rs. 10 lakhs.

¥ ———

b)  Whers it exceeds Rs. 10 lakhs,

Rs. lDOI- plus Re100/- for evexy
~Rs.1,00,000/- or part thercof; above

Rs.10 Jalths, suhjcct to the mnxxmum of
'RSSOOOOOI-' T '

AT

The contractcr whose, offer'wul be acceptgd wnl] be called for gxe;unon uf “the & agrecmcnt &, shall only bc lmblc to
pay the sta mp duty appllcable then.on.

R s Sd/.

: Page 12 Executive Englneer
Contractor 28 : B
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ORPORAT(ON
MAHARASH'DR.A mDﬂgIRlAL DEVELOPMENT CORFX

(Asg,qu of Maharashtra Undertakmg)

T ..‘1

:A,‘,‘.

o o {TY. DEPOSIT

GLA Ewonmzcovnn? cm ADDITONAL sncum .
AJClauses fori&cg\? ot Additional Security Deposit i case.fenders: AC%@FIEISD%I%:::w %tnifth /; lzl!f:i:m

“Fieerideret-shallonohe-thiat; n-casésthe.tendef 33 quoted ‘andiac acégptéd - mote o titan 51, execiiion:6t

wurily dcposxtashal] bc'movered ihithe form ‘ai;cash-i-‘DD 48 1e gasgr may b, 2t the ‘i '

2
:1
™~

ﬁ'h: xicqvcry»of‘addxhonal .secunty deposit shall be as d¢tailcd‘ below:

’
ah _J__L_,__], r_i{-__‘f

3 Offer mccxvedbnlow e WD .'Addmonal secunty

No. ‘ . .;.-depogittobe .. .
: ‘.' e i = o 'mered_ o L F
1) For offer bctwccn 15 01% upto l%pi'cs'timatcd'cost;
. 20%bolow ANy
2)  Foroffér befween 20. 01% upto 2% of estimated cost
S 25% below T T o

3y For offer mors. than 25 Dl% " 3%of catirriafed cost
" below Rt
;'B)'.Gliﬁﬂ‘:'for'jlié(:ﬁv'e'ry6f,'9ecurity.tfé§or;{f- for-qua'n-tvl-ﬁestxce‘eding 125% and Extra Iterm Rate Lis¢ (ETRL):

It shall also be. noted’ that secunty deposit for the quantitics excccdmg 125% of tendered quantities and/or
EIRE shiall- 450 be deducted at t’he % to be recovered through bills (i.c. in cash) as mentioned in the tender text.

:C) Réfund of above Security deposit

The security deposit 5o recovered in abovc gvents shall be refunded afler satisfactory completion of defect
liakiility period.

Sg! Sehls
Contractor Page'1d Executive Englneer
&,

-
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. “

MAHARASHTRA‘INDUSTRIAL D{EVELUPMENT- CORPORATION
(A.Goverﬁmeﬁt?B?Maham' htraUndérhking)
‘CLAUSE FOR RECOVERY OF LABOUR CESS

i e )
R A T R S e A

over Labourcess.onall. : . |

TIPS,

10

Lol Loihe e
]

sion:dated 19/06/20,

1)

R P RN I i TR T )
v-o v "ThelGovt: of Mahdrashitra vido its 6/2010-hias decided to rec

: b*coustmcﬁqﬁwoﬂmundeMenby Govt,, Public seotorundertaking.and Municipal Corporation, Municipal . . . ;
‘Cauncils; Gram Panchayat etc, ' s
"The. contractors. aro therefore requested to note’ that {abous-vess<at, 1%, of the éost’ of construciion: (exclidiig
Jland codt) arrived at afler deducting amount of compensation if ahy paid to the workers or their relatives uiider-
6o ‘Whrkets sompensation Act 1923, will be recoveréd- from them. The recoyery of lsbour cess 4§ 1% shall be-made’froni.
.0 g peyment:dpe foreach billito be paid-to the contractor, ' . : :

’\ sdf- . _ Sdi-

‘ Page 14 Exocutlve Engineer
Contractor 9
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) s%m i}ﬁx‘-:vm,orm‘.m‘ com’om:npu

" . N o, o l..‘ n. ! “a
e G s E AT WY S e T

e ?
[
'\

o . RO
ot RSN - . B
.4 Lonte [ __‘3‘; F

| Z(G'iwé’rﬁﬁinfnfﬁﬁhifiihﬁi’ljﬁﬂ’e‘ﬂ"_dﬂﬁ'ﬂ

K >4 7 Forr'p -B-’-'z/ 2%S h ';A»? ;:r 3 (31 -L."'."-' ..f," R .‘ P
AR AR e R Tender 8 CORLrACE S0 Works e
General Rules and Dlrectlons for the Guidanca of Contractors s B

SHEBE gdmbuxgcmedby;cbntructshaﬂ b nolifid in'a forni‘of invititioni-to’ féﬂd!:r “postédon ﬁ“bozrri
ithe 0 it gmccrandstgncdbyﬂmExecuhVeEngmccr N E b b P B

'Y _‘“_, Tom wﬂ[ smefth W ork to'be caried own, aswell'as t’hc dite for submitting andi oxgen{\ng tcﬂdcr and tl;é =
fimeailawed For cattying Gut the wiork hlsé the eriount of éarmiest foney to bé depOsited wAth: i tender;
-amountof the:sécutity-depositito be deposnttd by thé-successtul tendefer 4d ‘the percentagé; {fidniy, to bo'de Yed'
frontbxlls Jtwill also state whe{her a rcfund of quarry fées, royaltics, octroi dues and ground 1 rents will be grantcd
Copies'of the: spcmﬁcatwns ‘designs and draivings and cstiruated rates, scheduled rates and any other documcnts
required in connection with the work which will be signed by the Executive Engineer for-the purpose ot
idenitification’shall also be:open for: mspcctxon by contmctors atthe office.of the Exccutive Engineer during office -
-hours .

: Where’ihc works are: proposcd fo bc cxcéutcd aécbrdin}; o thc specuﬂcanons recomniendcd by-a: chtitiActor
and'approved'bya:compeient authority-on behalf of the Gowfcfiimcnt of Maharashtra such specxﬂcaﬂon with: desx gns

LRy

and,dramngs shall form pad of the acccptcd tcnder R L

2. Intheevent of the tende:’ bsmg submmed by a f irm, |t must ]:"re '5igncd by CaCh,partncr th::'tt‘df, and in the' & ve‘rit o r'
the absence of a.ny partner, 1t shall be sxgncd on h:s beha}i-by ai‘pc'rson holding a power-or-attorney authorising him:to
do'so: : A R . .

C 1 U T S E

“geecuted by a firm, should-also be signed by all the
graga firm, In which caéé the receipts shall bé
e, :>thcr person having authority to give cffcctual
1

recelpts or’ th rm ‘
4, Any: pcrson whd submns a tender’ shall fi ]l up lhc usuL printed form including the column total according to
estimated quantities;, stating at what tate hefs willing to uhdertake each item of the work. Tenders which propose any
alteration in the-work specified inthe said form of invitation to tender, or in the time allowed for carrying out the
work,;or-which ¢ontainany other-conditions of any sort, will be liable to rejection, No single tender shall include
more than on-work; but contractors who wish fo tender for two-or more works shall submiit a.separate tender for each.
Tenders:shall have the name and the number of the work to which they refer written outside thé envelope.

5xIhe- Su):cnntcndmg Engmccrl Execuuvc Engincer or his duly authonzcd Assistant will open tenders in the

Contrat:for. o page 15 ExeCUtlvae{-Englneer
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™

presence of any iptending vontractors whomay be present at the time 2nd will cater the amousts'of the several
tenders in a comparative statement in a sultxble'forny, Tn the Event 6% teider being uccepted, the contractor shall

tiereupon, for the purpose of identification, sign copies of the specifications and other documents mentioned in'Rule
1:Jn the eventof a tender being rejected, the Divisional Officer shall authorize the Officer concemed to refund the. -

themoney.

‘6 The!Officcs competent to:disposs of thetenders.shall havo the gt 6F ejecting all of iy of it teriders witlioit
‘assigning:any reason hereof, : M L _

T Noweceipt for any payment alliiged to have been tade by cotractrif iegard to asiy matter reliting to thts”

“tenderor the contract shall be Valid and binding on MIDC it unless it is signed by the Executive Engineer. -
8. The memorandun of wark to be tendered for and the schedili ofinaterials fo be supplied by ilis MIDC anid ihelr
‘Fote sball b filld in and completed by tho Office of the Executive Engincer before the tender form is.uploaded. Ifa.
 Jorm issuedto au intending tepderer has not beew 50 filled i gaid sompleied, iv shall request tis said office £6 hiave.

kB

teferénce1o any local uistom, * ~ "

R e ey, el RIS I S RSN S

10: Usiderno ciisumstances shall any contractor beentitledto claim cnhanced rates for any items in this'contracts

e . R PR N s ';!:_;‘._..'.;. R R TR b e ey Talg B 5
41:-All,competions and additions or pested slips should be jnitialled. ,

122 The measirements o ok Wil b 0 aceordin fo i sl inlod i se s MATDC i nipfoosals 167
adopt alternative methods: will be aceepted. The Exgcutive Enginoer's decision as to'what is "the usual method inuie’

e

[

2 TENDER FOR WORKS Late ~Parsburun Indl Atea... Upgradiion s crpansion of Comnon Efflasni Trsatient
0 Plant.From 4.50 MLD to_10.0:MLD. for M/s'Lote Parshwam Environment Protecti on.Co-op. Society Ltd..MIDC, -
Lot Parshuram Industrial-area Tal-Khed, Dist-Ratnagifi.. y _ TP A

S UWe licreby tender for the-execution, for 'Mahms‘h““{\lnai&sﬁél D!A="v"°[-5F’”.“"-tlet Corporation (ﬁcrc.i.'.‘ P.c'f'o;:c' .:i,i‘hd‘lh‘é{cixi:
: afier referred to as "MIDC"),for the work specified in the underwriueri memorandum ywithin the ime specified in’ -

~EY. such Memorandum at the tendered rates specified in Schedul‘e-B (Memorandum showing items of works to be

¥ 1) carried out) & in accordance in all respecis with the specifications, designs, drawings & instructions in writing

reférred to in Rule 1 hereof'and in Clause 13 of the anniéxéd Conditians of Contract & npree that when miaterials for

G thefwo;ﬂsg are provided by. MIDC such materials & ;thg,{mt,cs 10 be paid for them shall bepaid for them shall be a8

o provideéd in Schedule-A-hereto. - - e o ;

O

G

B B R I A Y T T TN
: Fe » [ AR > i "
& ¥ e A . . *
- 2 -
T mT L ve pr e SN Nt A4

G Contracter - o - Page16 ~ Executive Englneer
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| Thisideposit shall bein accordance |
| ‘withpiras203.& 209 6f the PWD"

Bank /Scheduled Baxik'

s Tetras: Lo

‘Security Deposit *

of tendered cost whichever i is .

hxgher through RA Bﬂls

.| iactording tothe re ﬁxr‘;mtnt of the. |

| “exee> Where s’ecunty’depuslt is

‘ taken,scc note to Clause 1 of
Cbndxmns of Contract:

“Total SD | Rs2,12,34,000.00°0r 8.00 %

‘of tendered cost whlchcvcr is -
} .| higher
'E‘:n’in‘ﬁ”is';“}’m 5 :Ziﬁm " | Perceritage, ifany,tobe | s %

deducted from bill3 5o mto At
-| make up-the total‘ amount: - |
required as security deposxt j

Initial SD Rs.79-.62,800.000r' 1
.. |3:00.% of tendered.-cost -

“ | Whickever is higher by DD nn
p Naﬁunahzcd Bnnkl .

1 Scheduled Bank: : -

| Rsi1,32,71,20060 or'5700.%

‘MEMORANDUM
T 7 e Indl Ared....
1T 'several sub:works are  Name of Work Lote. -Parsbm‘al;i n ansion of -
included thiey-should be boh g BT ¢ g ) gpggdan;r;ﬂ Ten:x'rl:canncn‘ RIS
i mded al m_td nﬂ. i i Piega” ‘;l‘.‘..‘,'-,-’l,-'.a. e o O+ on A . 1)“‘.‘
i it T Plant From 4.50 MLD 10400 | i
| MLD for M/s Lot Parshéaram A i i
sk L. Env;ronmthrotechon Sl AR N
e O - - e '013 SOGM} Ltd" NHD C’ thc | RN T VAP CY R
| | Parshuram Iridustrial drea Tal- - )
. e . .Khe_di Dist.mmag‘lq‘ s S '.!“-.n &
55 Sy g “Etinated g:ost.ﬂ., oo o| R8:265423,72000. . s i
, “"E”“""“‘m"'a‘f,,ﬁ”“,m“’”‘* BMD T L;; RE1327200.00 by BOon | .. i
‘9 ad?»r&rvmmm e e any Nationalized, N v o ) B

required by (d) above.
| -Give schedule wheren )
i ,h'owm; dates by Whm;f: :gdw { Time allowed for the work { 24 Months Including
| e are to be complefed; | from the date of written monsoon
order to commence,
Sdr- Bt
Contratto ‘ Page 17 - Exgeutive Engineer
i
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&

Should thistender be aceepld, IIW ° h"“'by agres tgabids by b fulﬁll 2l the tenais & pzovxsxona of thia cedifi h
‘of coumact annexed herefosg faras ‘applicable;&aini ﬂéi‘au[mtgreof to forfeit & pay to MIDC the $tums ‘of" money
\mcqtton,ad in the; spisleondmong ex oy

;ll)raﬂ; No__ ,-"'dﬁ_teif - from thc bank : _ in respect of the
sum °fR-"(m ﬁmm}_.,,..____,___ &(inwords) .. . is hmw:th forwardecL towardsr
theacostofblank‘tendcr form, which is nop-refundab!c. : o .
Déiand DraftNo______ dated; "~ ;. fromﬂwbank e .- diyrespect omcsum_ e
"’m‘*(“‘ figures) &.(m wm'ds) T ) herewnh forwarded, representing the' - -
;earnest money [(a) fullvalue of ‘which is to'be; absulutely forféited to-MIDC should 1/Wo do ot depositthe v
:amounit of security deposit specified in the-above memorandurn, in accordance:with CIaus: 1(A) of ﬂw ‘said’ e
conditions; otherwise the saldsumshall be re "u':ded]‘ : o : s BT
‘Signature of witness: . " .. l“ Slgnature loe comramor. L :
‘T"‘contractor‘s ‘slgnatre. gy WL TN A Sl

Address el s
Oceipatio:
Date:”

The abovc tcndcr is hcreby accepted by me on behah of the Maharagl‘t;a Indqstrial Development Corpo tlon fo
(nfig) 26,19 /8, 003~ (Rupees [in words) “T il

Place: - Raj.n%"’b“ Executive Eng:néer " A

al e < Ry =¥,
' &

gy A . - i )

QM - ‘? T ;mﬁ-; . % e A
hand (PR GALUZ IR : ¢
Contractor ) Page.18 Executlve Engincer !
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CONDTONSORGONTRACT . .. ..

- , ba. elnafter.calla
e iy dep]osﬂ: "1|'h"e» p?rson(S)c!‘:S:;Bb.;feggarthlgxag?'t?(t;:gtecgngi{'include hls ge}?sa
contractor, which expression shall unless ex €d by or repugna » Anrrted o fha o
«oxacutors, adminlstrators & .asslgns) shall A) within 10 days (which. may be extended. by.the Supty
Englnser concemed upla 15 days If the Suptd. Englneer thinks it lo do s0)-of.thé recaipt Lol
Totification of tHié dccaptance of his:tende?, deposit with.the:Exe, Enginéer In cash to the’Exe., -'=;tﬂg r'-??%!?;(fﬁ
pesited {or rioréthan 12montris)/of surh Suffceit which Wl ke up.the ful security:deposit specifag
T AheXender 6 B) ‘Permit MIDG ‘at ihe tims of making. ary- payment ‘1o :him for" work: done U"d er ity
-Cantfaetto deduct suchzas will amount (% of 2l money so:payable)such'deductions-to be held by MiDC.
‘E!YWéS&é’FSecuﬁtyzdeposité)-proﬁded.?.aIWays';ﬂﬁat Insthe: event,-ofsiher-contractor"depoglﬂngva ‘lump-sum by
way.of.security: deposit as contemplated: at (A) above, tHen & In-stich case, If the sum so:deposited shal
not:amount t0:8.00. % of the total-estimated: cost.of the work,.1t shall be lawful for MIDC at the time of
making any payment o the contractor for work dane’ under the contract to ‘make up the full amount of 8,00
% by'deducting a sufficient sum from every such payment-at last-aforesald .untll the full amount of the
security deposit-is made up. All compensation or othér sums of m'qhey"payablo._by_,thje_:contra_ct_or to MIDC

. under the terms of hls contract may be deducted froni or pald hy the sale-of sufficient part of his,_;f_g;e_curlty

deposit or from interest ar;isi‘rig_jtherefr__dm 4‘o‘r-.from'any sumswhlchrnay jb‘e-‘due*pr may become due by

fe contr Vithin 10 days theredfler, make ) ariy-sum(s)
which' may have been deducted from (* or ralsed by sale‘of hIs Security deposit) orany part theréof; '
If the-amount of security deposit to be paid in a lump-sum within the period specified at (A) above is not
paid the tendér/contract alréady accepted shall be con: ]‘d‘q‘r‘ed as canceled & legal steps taken against tha
contractor forrecovery ofthe amount.: - ' i. - Hliic . s

* [NOTE: This will be the same percentage as that i fhe tenidst at (£)]

CLAUSE 2; Compensation for delay: The timé allowed for carrying out the work as entered in'the tender
shall be strictly observed by the - contractar &'shall be reckoned from the date on which -the “ardér o
commence vyork is given to the ‘contractor, The work shall throughout the stipulatad period of ihe'contract
be proceeded with, with all due diligence (time being deemed to be of the e
part-of the contractor), In the event-of the contractor falling to comply with this co
to pay as compensation an amount of Rs.5000°per - dayor such-amotint upto 1% ‘as"Suptd. Er

(whose decislon In writing shall be final) may decldp, of the amount of the gstim oy et

, . ! L . ated cost of the whole
r wark as shown by the tender for aach Qay lh;gl‘}hT ‘wrk remalns uncommencead lunfinished, after the

S o T n
c SR N A
ontractor ) -Page,II? Executive Englheear
“
.
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h i '
%nﬁ%fgfffm"gs wgting shal bo f final) may.dagcide, ‘of the amuunl of the esfimatéd cost of the whole

tander for each day that:the work remains .Uincommenced funfinished, after tha

date, or the

ﬁéb‘:fa' ?r? t:" azdcf:;hﬂ' to:ensure good progress dixring the execution of the work, the contiaelr shall be
% In which the time allowed for any work axcoeds 1 month to complete: ~

26% of theiwork in 25 % ofthetime :

60:% .zof'thelwwk-lh 0% ol s |

T8% ' of the \gvoﬁéin T8 ‘of-"the“ﬁ'rﬁd: B R T

'cmo‘% | HRE 100 oftho it s, i 1 et e

Ve SRy e
" P SR L va o) £ " S o )

N’otgg Iha quantty of work to be done withln a part!culartlme to ba upeciﬂed above“shall be ﬂxed by thei. ..

offic rcompeténno aceaptthe:contracls afterdaking irto.consideration tha:circumstances of pach case: .

p \
mated-cost'o ~lhe:w ole work: for'evcxy day'lhatzthc dié'quantity'of: workentains
always ihat! & total emount of compcnsatmn to be/pdid: und'-r the provxslons of this claus ’
the eshmated cost : ﬂhe work as’ éhcmm in thc tcnde % v Ed

LAUSE 3' ]n any case. in whlch under any cla I.
bimself liable_to: pay.compensation amounting. to the, whole of-this sacunty depoqlt (wh“ )
sum or deducted by Installments) or in case of thc abandonmert of work owing to serrou

the followlng courses, as he may daem best .,ulted to lhe interest; of MIDC -

a) -To- rescind the contract (of whlch rcscuswn noucc ln"vmtmg, to th;. comractor undcr the hand of thc'm é;_
‘Engjrieer shall be-conclusive evidence) & in'that case: the seumty deposxt of‘ thc contractor: rhall stand forf‘e:ted & be
absolutely at thcdzsposal of MIDC, SRR Lt L R Y S BRI S AT -.---«;—:»_x;

b) To: cmploy ]abour pald by the MIDC and to SUpply rmatcnnls to cany. om the work or; any partof the works; -
de[ntmg the-Contrdctor with the cast of the. labour and; the’price of: the material (as to the correctness of which cost
and.price the ‘certificate of the Executive Engincer,shall be final and conclusive against the Conmcfot) and: crcdmng
hjm wnh the: wvalue of the work dong; in all respects, i the same manner and at the same rates as ifithad bctm camed
by the. cgmgactor undcr the terms of hts contract arid in that gase the ccmﬁculc of the. EXecthc qumecr, as-to the
sydlue of theswork:done shall be final and concluswc agamst the contmctor. L co -

work of the contractor be measured \lp ‘& to take \.uch pan thexeof as shall be unexacuted out of
;)ls ::n?i:dz ttt;atgxtsz it to another contractor to complcte in which case all expenses incurred. on advcmscmcr)t for
| gency additional supemsory staff including. the cost of work c@id estabhshmcnt & cost

ﬁxigs.ﬁ new contracting 2
y Y Page 20 , Executlve Englneer

Contractor

L}
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' e dakited fo the contractor & the vahue of the  work dote;
e o et sl el ciclr il respects & fn e e matnce g,
et i i by 00 st U o o S
Efigiieeeas fodllhie1onst-of theiork & otler expenses. m’“rﬁgsaﬁnm & conclusive agairist the.contractor. . ...,

T T TN D N . SR Y Y ctor shill riot :be .entitiad 5
1y ca%6 iheconiract ahl e réscinded. under. dause" a)-above the contractor SF: To' 08 Enhlled g
recoeE e pat{c?fny sum fo any Work Lhefelar,actzlly orfomod by him undet g conteactinless
uith 6 Exi: Eriglioar:shiall have certified I wrillng the; performiance of sucn Work % 878 ;avé’m o
X Hiin respet therevt, & b shalicily be entiled to berpaid the amount 0 Cortiien T8 ssvent o
gliher of the courses. reféred 16 Ih clénses.bj or cf belng adopted & the: cast.of na WOrK ‘Bacculed
deparimentally-or. through a new contractor & other allled: expenses exceeding the valug of ‘Such work.
cradited o the conlreictbrs, the amount of excdsy shall e deducted fiom any marieydusto the contraciri
by MIBG under tha " contract or otherwise howsosver or. from his security deposit arthe’ sale ‘proceed
Ahistédt proyided. However, the contractor shiall have na‘claim agalfist MIDC even if certified ‘value. of the
WBHR ‘dofie tidparmentally of thiougl i iew’ éontractar; exeaeis the.certifed: cost of such: work:&alled
expErises; provided always thatwhichever- of the three coprses mentloned:ii clause:a);t).6r.¢)ils adepied
by ther'Ee: Engineer. the:coriiéctar:shall- have no ¢lali'to.compensation for: aniy loss.sustalned by hifm by

-

reason:of-his having;purchased.of prosuréd:dny. matérials, Gréntered intd:any:etitagoments-orfrnadd any

g e oL A as o e alse of Wik s done e

'éﬁvéhcesop,.éce_cmﬁg;gf;bﬁwnﬁ,a,-vtéﬁ‘iféiftﬁﬁfés;ebqt1o‘r‘;-rmﬁ'g;%fk-csf»m'éfﬁ‘er,fbr‘f:fjfz‘shﬁ&:ﬁf'-th;c'.-rwrgtwqf.:

";,“, "'-‘(;.._:JU, ) _:":;. ;.."i.'f"/!-".‘f, ) "” g ‘ﬁ‘. L . Ik NS ) ot .“','\,“ N ~" e " ‘- oy
The ‘cartificate. of;;the “Execytive: Enginieeriasito?all-cost’ of-the ‘Wwork:donie :by theshew .contractor :and
-ag'tothe value of the:work'sd done:and shall b finaldnd' conclusive agalnstthe contractor. =~ i -e 2, *
- Nl e ST AT et el e e ek '7{.";;.:.4.- R ‘et

GLAUSE4; Actlon Whn the progréss. of any particular. portion-of the, work Is uisatisFactony: If ths
 progress of.any particular-pdrtion-of:they work:ls unsatlyfactory.the, Exe, -Engineer shall, notwitbstanding:
“with:the. conditions - mentioned. in Clause. 2; be
‘thie* contractor 10. days nofics:in- writing. The

5 sustained by him owing to such action.

CLAUSE 5; Contractor:shall rern'al'ni-;llabléthwp_ayéﬁq__ ip

fiat ‘the general. progress of the' work:is: ini-accordgnc
entitiéd to-take “@ction .u‘hdg;-C!’au'se“?-a(l;)ﬁ%if_fgr-i;gmrﬁg
contractor il have’no clalim'for compensation; for any.k

| ’ifiﬂbn'lf. é;i‘lbn_‘ n:di"'t\a“:_ken;[:n'dg_a‘j-; Clauses 3

&74:Powdr tuitake possession- of or requlrs ramosil:of, or sell contractor's plant: In any case in
Bef by Clauses 3.& 4 hereof shall have bacoms
e non exercise thereof shall not constitute a
otwithstanding .be exerclsable in the event of

rany clause(s) heredf he is declared:liable.to

P

g

clsat , rdse
walver of any of the conditions hereof. & such: pdwery
any*fature case of ‘default by the-contractor for Which Uit
pay compensation amfounting to the Whole of hig &dedrith deposlt & the liabllity of the contractor forpast &
future’compensation’shall remain unaffected.. (n the Bv&h] of tho Exe. Englneer taking action undar sub-
clatise &) or c) of Clause 3; he may; if he so dealr8s, fakd bossassion of all or any tools, plant, materials &
stares,’In or upon the: works or the-site theredfforibelonying to the-contractor, or procured. bythim &
Interided to be used for the execution of thie werkibrany-part thereof, paying ‘of allowing forthessame in
decount at the contractrates, or in the case of cofiiract ratdsnot beng-applicable.at curent market rates,

which any of the . powers: confarred .upon: the-Exa. !

exerclsable & the' same shall not have ‘bean ex

fo b terlified by“the Exe. Engineer whosa- céytiicate ‘thareof shall bé:final,‘In the-altemativeithe Exe.
Efigineer may, aftér givirig notlce In writing to cgntr‘ék:tor or his clerk of thasworks, foraman-or other

8 1,1 : Al
) - = , | ) o . . wul-
Contragar f !l Pag*e!il Executive Engineer
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.Englneer may."'

gumodsad -agent;:require’Klm to remove 8u¢h tools;plant; materials of stores {ram the premises Withiﬂ a
tiiartos b spatifiad: in:such :notice;: & in. the; eyent of.the,contractor falling to"comply with any. 31“*"“,
réiiishion;.-the. Exe.Engipaer. may-femave; them gt.tha coptractor's exponse e soll'them by FUCﬂOﬂ of
ppvatq sale onvaccount of the: contractor & at his risk In‘all respocts & the Cortificate of tho Exe. Englneer

’ﬂh &uicting

‘et arg reasonable’ grounds;for. grantlnq an extension, grant. such-sxienslon a1’ WW nac.e 9?’)’ ar.
ptop Th_ ' declslomofthe Exe.Enginger.in th i

‘possession: forthe pupos 3 ‘f. éxecuting

L OIODED 010, OO0, 0. O
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T glvlng noﬁce in; wﬁung to the comractonur his ule;k “of the wiorks, 1oreman or other’

\

2910 theraxpeﬁée of: alny%s#‘ch ramoval &tha amount of the procaads & expensa of any such sale shall be.
‘ an ': \racior,: ..',‘.1' " e -

. Em inn of m9¢ lf the cBntractqr shall deslre an eaxtannlon of tho tlme for cbmplellon of the', '

c |
\work‘on tha ground ot his havlng been unavotdably hiridared in; xts umcutlcm or, on any OﬂW ground,

hashall anly In Wfl““u lo tho.Exé. Englner before tho expira’uou of the parlnd tipUlted in the tender or

befora the expiration of 30 days from the date:on vihich ho wais hindered as aforesaid or dn ‘which'thé
I}ﬁﬁ&“—fﬂl’@ﬁﬂng for extension occurred; whlch, is. arllor. evor, & tho Exe. Englneer may, if, In, hlc .oplnlom

matter hallb firial, .

CLAUSE 74 Final corific
,cemﬂcata by the, Exa. ;;F,nglnaerﬁ,;(he ol

hargs) of A
.be.given nor. “tomplote, untiFtie contractorishal
hava :gmoved from.tth “premises:on. wh:ch the,mm ha _.,_have been a«equted all- scaffolding, . surplus
materials & rubbish.&:shall:hava'cleaned off the ditfrom all ‘Woodwark, doors. windows, wa“s;f gor’or
othe parts of any bunldlngs, in or upon which the work has bean executed, 6f of whith he T may ‘ha had
pay ok Tiorontil the:Works:shialhave heen measured byihe
Engifngar-ln-charga-or whigre' the:mreasurements’hdva been: taken by His: oubordma’(esmnh! they.;]lav;a
recelVed: the- approval of the’ Engineer-in<charge, thi¢ sald measwrements being binding & conclu§i ;
against the ‘contractor; If-thecontractor-shall fail to-comply withi‘the requirements of this clause’; 5 1 Lg
removal ‘of scaffolding; surplus-materlals & rubbish, & deaning:aff:dirt-on/before the date. ﬁxed;,
completlon of the work, the Englneer-In-charge:may, at the: expense of the contraclor, remove such
‘scaffolding, surplus materidls & rubbish & d;spose of:the aime s: he thinks fit & clean off such:dirt as
aforesaid & the contractor shall forthwith :pay thie‘amotint-of-all “éxpense 50 incurred,butshall- havemo

claim In respact of any such scaffoldlng or surplus matenai‘a as dforﬂbdld except fo' any suim. acu.ally
real!sed by lhe sale lhereof ' Lo e

CLAUSE -85 Payments on Intarmedlate comficatesto be regardad as. ddvam.m Ho payment sha l be
made:forsany. work; estimated.to:cost less:thah rupessione. thousandtili ‘aftar the whole of the’ work.shall
have'been completed & a-certificate of completion:given..But:in the case of works estimated o cost more
than rupees.one thousand, the contractor-shall; en submiting.a, .monthly bil lherefor, ba entitled-to receive
payment proportionate to the. gart of the work then.approved:&: passed by the Engmeer ln-\,harge wihose
corilficate:of-such approval & passing . of ' the.sum 50 payable. shall be*fingl- &: conclusive - agalnst the
contractor. All such Intermediate payments shall be regarded . as payments by way: of advance agalnst the
final-payments only & not-as payments for work actually done & completed,-& shall not. prectuda the
Engineer-in-charge from:requiring any bad, unsound, impertect or unskilliul work-to"be removed or taken
away & reconstructed or: re-arected nor- .Jhall any such payment be consldered- | as an admlssion of the

u«_

Con%‘é p ' . Page22 _ Exacutlve ‘Englneer )
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formance of the.contract.or ahy pant thereof in any.respact orhg.accruing of any claim, ...
oot G o Moo n iy’ olher W he powers of Ui Engind6iin-therge s 1
sé’ﬁf?ﬁ'\éi‘ilﬁﬁ@]ﬁ’s’fih nt GfAccounts:o lsnwise, or T dny other Way Veiry ‘o affect thé' coiitragy 7, ™

DTy f L N T N T TR O L 1] T ) WO R Lot N0 G B At PRI ETg SO viey .“']Bf '
BilSHial bo:Sutirited by thejconttactor wikif one maiith of 1he déte fixed for tie' complation st gy, "

dete:pe

Hor,
ﬁlf%eﬂn"al&ﬁlndlhgonaﬂparﬂesu o e B i S o LN
5 Payieht atredced rates on acéount of items of work not dcgepted asieormplatagl,
atitha:discrofion of Englneor-In-charge: Tha.rates for several items of-works estimated-10-cost g
Anan: Rs. 10001 agreed to within; Shiall Be valid only Wheh ths itém céricariod s accepted'as: lialing'heg
mpleted fully If-acbardanics With tha sanclioned ‘specificatioris; In cases wherg the ems of Work ariyy
reduced rates 'é,,S"h‘@‘nﬁgy;gqngldéf‘_iéﬁsf‘ﬁnéﬁ]é‘]nhq‘jp’réﬁgfa'ﬂbp gfﬂn'ajiff‘_:or"prijaooatigt}!i:ﬂls:'- =
'GLAUSE10; Billsto besubmiltted monthly Itbe-submitted by:the contractor each horith
‘before ed: by: the Engineerif-chana: for all: Work ‘skecuted: Iy thie previous. morth, & ths.
"EngiResr-Iii:charge shall-take oF chush to be takefy:ths:raquisite measorament:1or the
? ‘\-'ésw- 4 8 é-‘ 3 8 . ;

b, el Elongar-in-£hafga'd Carticale'of he'neasirements & of the fotal dmount payabe
AUSES: Payiient atvady
Mor
N A n
ataepled.as socomplétad the Englnegrin-chrge'miay mak payment on account of such ifems af
 Bills o be: Al shil bie:submitted by the contraictor each riojith ony
‘bofore tha dats, fixed. by montt
3r-l:ehargd shall-4a measurementf pUrpose of having

S0 atjusted, it possible; Wit ter days fiom.
' e contrdctor doés not stibiiit tha bill within the time fixed ds:aforesald; thy
Endinesrin.chargs., may. depilta: & subordiiate, to. measiire up. ha: Said, work I the prosenice of thé
contractor orhis.duly.authoris couniter. signature to the: measurement list shall be ‘sufficlent

‘WarTdht,*& the” Endine are 4 bill from“such list which shall be ‘binding “on the
“‘gontractor Inall respscts: R RS At

<CLAUSE 14;Bills torbe on printed-forms: Tha contractorishall sibmit:all Bills on the printed:forms:to te
- -had on-dpplicatisn:atihe: officaof the Engirieer-n-charge. Tha charges tobs rriade In.the bills'shall-4lways.
Derenterad at the retes specified. in the tander orin the-case of any extra work orderad in:pursuance of
these canditions, &not mentiored or-provided for in-the:ténder; at:the rate hereln after ‘provided for such

CLAUSE-12;:Stores’supplied by MIDC::Ifthe spacificétion or estimate of the work provides forihs use of

_ -from- the store -of MIDC o if it is required-that the
contractor shall use certain-stores'to be provided by the' Enginsér-incharge (such materlal & stores, & the
pricés'io becharged therefore as’hereinafiér meril ‘én&"c];l;(;g?i'ng 50 for as practicable for the convenience of
the; contractor Hut not ‘so as'in any 'W‘ayvt'o'"Cbrit’rél"'thé"m:‘eanihg or efféct- of this contract specified in the
schiédule or'miniorandum hereto arinexed) the contractdt shiall be stpplied with such materials & stores
as fnay be required from time to'tifrie to bé Used by him for the purpose of the contract only, & the value of
the fll quanility of the materiald & storiss’so supplied shall be set off or deducted from any sums then due,
or thereafte? to become’due to the ‘contraclor under the contract, or otherwise, or from the security deposit,
or the proceeds of sale thereof; of tHe sectrity deposit is held in Government securities, the same of a
suifficlent portion thereof shall In that case be sold ‘for‘(‘ha ‘purposa. All materials supplied to the-contractor
shall'remaln the absolute property of MIDC, & shall on ng account be removed from the 'site of work, .&
shall at all imes be open to Inspection by the Enginesr-in-charge. Any.such materials unused & in
perfectly good condition at the time of completion or tarmifiation of the contract shall'ba returned to MIDC

L LR ; : i . 5

e Y - -

=T -Sti=-
Conts%r ’ | pagﬁ;h Exccutlve Englneer

ary special-déscription- of materials:to-be -é’Upp':IEd
Y

- .
O
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.16 hala icesss Tor the purposa of Inspeclion at SiicH offica, or bn the ite of work duriiig the office

- A“d‘r_ayirzx;gs-&vRs.'100,‘p,er-Nok and-working drawings:excapt where othenwise specified, . . \
g =- b TR TR EL DS A SN P T TSR RA ¢ YN ¥ © 7y Tagn g o

S

;23‘;1":5 ‘;?,,-f,-,,"“?;:’,ﬁ:gm*;tg,gggg,ﬁs;;gmg@r i 3t ¢ fsnt of o Engingar-In-charga & hestiall
aue o cia'm, IRr.componsation ‘an. account. of aAny, sucli material; supplled to him g ‘aforesald hut..
ramalning uniised py;h_m.on:_f_qr»anyaxyagmgq“!n.ordﬁm aﬂg‘q,g,]ta'rjy ;Déﬁ?mggl‘a[l:& ] ﬂ PR, h

CLAUSE 13; Works to be executed In accordance T R
Sierrie o RO P 0, 1T WBCMERE 1n with specificatians, drawings, orders etc: The
coifaciar shall execule the-whola & every part of thevierk In most substantial & workmailke manner:
, lefials ‘& [i:aVaiy oihér respRict i Sifct atcordando with‘spatifications. The confractor™
shiplipleorconform-gxacty, flly. & falhful.to the. desighs, driinds & instructions I wiiting raldlng t¢ the,
- y:tha,Exe. Engineer-in-charge & lodged I the offica 1o which tha contraicior shall ba ot?ﬂu'ed g

‘s he Englnesr.ins chargorso requos b a ioifea o giver uiidar i hafid, but the contfactbr.
p

HIG LITE Il bo entitled 1o recelve 3 sels of contract diawings, & working: draiwings’ ag well as ong.
““.ﬁﬁ"x""w of thiaaccapted tender along with the work ofder frea of cost. Furllier coples’of ihig contract:
drawings & working drawings if required by him:shall be-supplied at the ,ragg,,a{,%g_jgo-pg; No. of cantract:

4; Alforatlens. In speciications & ot 1o, Invalld
s make,:any. alterafions ir ition 10,

charge shall have power.to
deslgns & instructions that. may: appear:him to: be;

v

ne h any. ietans | )
whicliér , : ing neer-in-charge *&such’ glteration
invalidate the contract;:&:any additional work -which: the contractor may' b directod-to do'in:the nianner
abave-specified ‘as.part.ofithe work shall'be cartied out Ly the contrattér onthe sama-conditions 17
[" ﬂs}ﬁn which he agreed to do the malywark’ at the sanietalbs-a% pidspscifien | snder forthe:

Ratos for: works hot.entéred in estimate, for. schedula.o frates of the ‘distiict: And If the. add &
‘altered wark includes any class of work for which norate ls specificd Ir-this contract; then sich clé's':sa.qfi
Work shall be carried out at'the rates entered in the Scheduld of Rates of the Division or at-ihie rates:
mutyally: agreed..upon ‘between :tha..Englneer-in:charge: & the: conlractor, whicheyer. are: lower.. If.the:
addltional or altered work, for which:no rate.is enterad In the Schedule of Rates of th slon, Is-ordared,
to be carried out before-the rates: are.agreed upor:them, the: contractor-shall, withini‘seven days of 4 ¢
date’of recelpt by him of the order to carry out the work, Inform the Engineer-n-charge ‘of-the rate which-he:
intends to charge-for such class of work &if the Engineapln-chargu.dqe)’s not agree 1o thig.rate, ha,ghqll,gy
Notice i writing be at liberty to cancel his order to-carry out such class of work, & arranga fo camy it outn.
siiéh manner as he-may consider advisable provided always that If tho confractor: shall commenca work or
incurany expenditure In regard thereto before thig: rates:shall have ‘been‘datermined as [astly heroinbefore
mentioned, then in such case he shall only be entitled to be; paid in-respect of the work ‘carrjed out oF
eib’enditure incurred. by him prior to the date of the determination.of the-rate as aforesald-according {o

siich rate(s) as shall be fixed by the Engineer-in-charge. In the event.of the-dispute, the decislon of the.
SUptd. Engineer of the circle will befinal. - T e v
o 'be executed -according o the designs, drawings & specificatjons
ted by the compelent authority the alterations ahove referred 1o -

Wh’ere, however, - the work is t

-actor & acce
recc_a'r?mended by the .cqg}[?c p aﬁ:
- Exac e Engineer
Contractor Peae24 B

oty

b



724

to the tender.
Shidl be. Within ths scope’of such deslgns, drawings & spreciﬂwtloné appenQ?d
in o nﬁ uenga o} addmons 6r"altaratlons- The time llrmf ftg' tha?t gggg:;tllog Of 4
{vﬁ%mmlmd :\gi;a‘gu;:uh;q ropertions: that diie; iricreasein its cost ocwslorlied r¥n-char o aszat ditiois
‘o ol o of o cﬂi;lnél conltract work-&: the' rcartrr”mteféf »{he Enginiger- g O‘SUCh
ptbﬁoﬁbnsshall B ocgclust. L .

cLAUSE 15 ‘No’ c!alm to any péyrn'ant br compensaﬂoﬁ for alteration ln. or rastrictlon ofwork' ‘i

M lt wkany e sfter execuhon ol the contract dcx:ume!\ts ‘he E"Qi"eef shall “;’;;‘3’ lf: 222 ;‘gﬁfgﬁ
' (athier than defaiilt ory the partof the contractor for whichMIDC Is entitled to red sy poded or et
S thatihewhole or-any:part of the work specified I the tender should ba suspende ﬁactr% g ity
thewhéle or:pait:of the work should notbé carried-out atall he shall. give to-the.con liéd atter havirig th
‘Wit of Such:dasire & uponthe. Yeceipt of stch' notice the contractor-shall forth:requir adpelgea ag &
833t ot ths eppropriatestaiga atwhich the work shotld be stopped or suspended S{ﬁ as.to g" st Yf :
.daiage or IKMry:to thia Work already déne or-endanger the safety thereon.provided. atie efc 5 ?.:rt' °
‘{E\aiEn-gineer as:to the’ stage:at which the'wark or any part of it-could be or could have beensafely opped .
- orsuspended:shall ba fial & Sondusiveagaliist thi.contractor; The' contractor shall have no:claimto: any
Sy mentior éompénsaﬁon TWHatseever by reason of.of In pursudnca:of any notice as: aforesald on account
; suspeﬁ;ﬂon s(oppag ‘br'curtahment exc:ept to; ihe: emehtspemﬁed herefnaﬂer

_ 2_@Whefe the to’lal susbensk)n ‘of viork otdéred: as a{oresald ‘Contiried for continuots: pénod exceedlng 90’
days;Ahe oontracl shall ba Bt Jiberty.to' wittidraw frori the’ confractual obligations under.the contract:so

‘ ftfeelng tong unexdeuted part of the work by giving 10: days prior notlce In-writing to the Englneor
¢ _ays of the explry-of the said period of 90 daysof suth-intention are requiring the’ Engineerto:

o

record o final:measurement of the work already done &to paythe final bill. Upon giving such’ notioe lhé

contractorshall be-daémed o Have beén discharged fréin his obligation to complete‘the remaining : -
unéxecuted work unider this contract. On receipt.of such:x

tice the Engineer shall proceed to complete the
8 to the contractor within a-period of 90 days
one by the contractor, Such payment shall: not
firther' compensation under the remaining:

measurement & make such ‘payment as may be ally
fromirecéipt of such notice in respect of the work #t

i Enyrnannel‘prejudice the right of the- contract
provisions of th1s clause '

"a'é hé work for a period in excess of 30 days at
anyttme or.60-days in the aggregate, the contractor shah be entitled to.apply to the Engineer within 30
days-of resumption of work after such suspansion for payment of compensation to the extent of pecuniary
loss:suffered by him In respect of working machinery rendered idle.on the site or on account of his havmg
had.to.pay the salary/wages of a labour engaged by him during the sald period of suspension provided
always'that the contractor shall not be entitled to any claim In respect of any:such working machinery,
salary/wages for the first 30 days whether consecutive.or In the aggregale of such:suspension or In

respect of any-suspension where so ever oceasldned by unsatisfactory work orany other default on his
par.:The dacision’ of the Engineer In this regatd h;aﬂ beﬂnal & conclusiva against ‘lhe oontractor

- 4.0n the aventof

. Ccsxfwar

3. Whera the'Enginaer requnres the contractor to}h’

(4

Sdi=
Executive Englheer
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S

: oo ts L e e .- L v
the Engineer urider sub-lause(1) I that behalf

j Anyitotal stoppage of work on q&tlée‘_ frdrﬁ
i) Withdrawal by:the- contractor from ther contractuak objigation to complele tho tamainlbq‘-,ﬁhaxéé;ltedf

workander:sub-clause (2) on'dccount of contintied suspenslon. of wark for a perlad exceeding 90.days, . .»..-
i} Gurtallment in‘the quantty of ilem(s): originally tcnderad on acéount of iy dlieration, Shirssio OF

. Substftions I ths: spatificatidns,..drawings.. designs or: instructions: under. ‘Clauga: 15() -where! SUgh-

\
. " )

cadall 1€ntféX@ﬁéd§zﬁ25°/f  Inquantity: & he value of the quantity. curtalled boyorid-26% at tha rates for tho )

.i!gmlgge‘;iﬂeﬂ In the:tendered is more Rs.G000), It shall ber open-to the.contractor, within 90 days from ths
.s "Ov‘u et . . | . ‘A } . e o . : . i ] e B “.

HEE GRS ERS

D mmﬁeeoé-smppagoofwarkor,f e L -
ii). ;chﬁerﬂ:_ notice of Mthd@Wal from -u':.ev:_oo_r_)tracma '.;ibl_lga‘i!__éhg -ui{d'er;t,hék_éori‘t_g_a'&t‘ on account: of‘; i.hq;c'
continuad sispension-of workoory . .-, . R LT

fiy N

iy - ;l }S_(i)fewl};“" ‘ﬂ_
evidencs that he had purshased or agréed 1o purehsse maleral for ise in the conimcied Work
the-notice of stoppage, suspension or curtailment & tequize MIDC to take over on paymeit suc ,
‘deterinined by the-Engisicgr. Proyided; howeverthil:suchyates.shallin na, case.exseed:tho nates at:which the same
tiks-aver, the material 50, offered, provided the quantitiss,:

cited work:as: specified in- the. acecpted tender. and are'of

inder ‘Clan
t.he had p

were:acquired by the:contractor. The MIDC. shall thereal
offered,;are mot in- excess;of the requirements of the un
quality-and specifications approved by the Engineer: -, - -

)

AUSE15(A): No claim to compensation on acceunt of Toss-dua to dolay Insupply of mat
MIDC: The . | - MR ~ SRR
contractor shall not be entitled fo claim any. compensation from MIDC for
account of dalay by MIDC in the stpply. of materials entered:in:.Scheduls A’
by: e ; :

i). Difficuities relating ta the supply of ral!wgy-w_agons, y g AR

| prialby
'the 16ss suffered by, him on
whera such delay.is causac

PR

i) Force majeure.

i) Act 6f God.

he-state or any ofhier reasonable cause beyohd tie cofitrol of MIDC.

Inthe case-of delay In the supply of materials MIOC shall:grant such extension of time for the complefion
of the' Works asshall appear to the Exe: Engineer {6 be reasonablé iiaccordance with the circumstances
of the case. The decision of ihe Exe. Engineer as o the extension of time shall be accepted as final by the
contractor. . '

iv) ‘Act of enemies of {

L KA I . DTV ]
Pe] €14 T

OO G0,

Executlveﬁsnglneer

et :
ContMictor Page 26
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¢ no iclrcumstanices whatever shal 1

cbodnlﬂnfesé‘ e, contréctors’ hiall b, €
" 'f;‘__‘ the cause of such Cialm

' | clalms. pde
}G’LAUSE 15 (B) Tlmq, Itrnit-for unforeseen R '”'“nﬁ
cé aétbrbe eﬁhﬂé q‘é’ﬁ’y_corﬁpaq’a oﬁ ?i DG ol <
W a, laim. if wnb;' th ’éﬁ;lﬁ—éh

N . : :
1o s - o
3 4 g ,. o

¥ lf any t time’ befqre lhp Secumy
thé E.gln eers n-ch rga or b'S‘
e e b o
v »ith ‘materfals ofinferior. qualiy.: §; .a"ﬁc 6s prov ded by him for | 9
exgguition é:'wlh -are;unsound, or of a qallfy Inferior o’ that confracted for, or’ 31:'5 ?ﬂé?mmunm in
aGEOrAARES With ‘thecoiract; it $hiall’ be Tawfulfor the” Engmeer-ln-charge to. lnﬂmatai s'fa ng to
thd:contractor & thei not withstandlng ihe fact that the work,. materials or artlcles oomplalned °f may have__
beeninadverteitly passed, certified & pald-for, tha cantractor ‘shall be bound to forth:rng? ;?)c:g u(f:'re Len;m_a

& reconstmc thaWork-s0 specified in; ‘Wholé-or'In"part, as the"case’ may require |
movath materials or articlés:So spedmed & provided Gthér proper'a: sultable:materials o articles. aths
Reil srit of his failng: ithiln:a perigd to:be specified . bythe Engineef—m«;‘_’

Actlon compancatlbri paYable ln"‘""’ )
sttt anypatth tidraot Is téfunded o 5t
sordina ﬁf‘h charga of tFaswork:that anys

itract liable'to; pay. compensatiol g1rats of.

gstimate forevery day not exc etling:10.days, during: whichithe '
re the ‘nglneeriln—charge,,may rectify or remove & re-execute the
anicles: complatned of 45 the case may be at the risk & expefise

y r—ln-charge consider that any: isuch Inferlor work' or

- She n_ e’“wnthm his discretlon to accept

e
onetpercant _mf‘ WER moum ‘tHe'es
sotonﬂnues & In the case of any fail i

. mateﬁals as descﬁbed above may bé.aci: pled:
': thess same al such reduced rates as, he may ﬁx therefo

_._Whlch reasonable noﬁce of the intention of the
3ll-have' been given‘to the contractor. éitHer
‘ _esponslble agent duly accredited ln Writing

tlmes’dunng the ustal workmg hours, & atall

Erigifigsr-In-chérge of his ‘siibordinatetovi it __
hlmse}f‘be present:té reGelve orders '&':-:instru johil 3 £
present for that purpose. - -Orders given to the :coitad
have the same force & effect as if they had beeq'_"f i ';

CLAUS:: 18: Notice to be given before work {8 cuves d up. The contractor shall glve not Iess than five
day’s ndtice in wiiting to the Enginéerin- ‘charge dr his sy

up or otherwise placing beyond the; reach:.of ypaslrem nt: anygworg In_order that the ‘same: may e
nieasured & corréct dimensions thereof taken before theisame.ls so. covered .up or placed beyond the
reach ‘of measurement, & shall nct-cover.up of place beyond-the reach of measurement any work without
the consent:In writing of the Englneer—ln*charge or hl:% s’bordlnate In-charge ‘of the work ‘& if. any work
shall be covered-up.of placed beyond the reach‘ot’meaéur yment;without such nofice having been given or
congent obtained, fiie”same shall"belincoyersd! at' the oritractor's expense, & in défault thereof no .

payment or allowance shall be made for such worK a1 f ¢ i+ materiats Wlﬁ'\ whlch the same was executed.

CLIW§F 19: Gontractor liable for damage &|forl mperfectlons. If dun.Qg the period of 2 Year

[o18) ol
Contrpctor : ;Pa_xggri* Executl?é‘ﬁnglneer
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Yt

gﬁ-{%i'?fﬁi?&%ﬁﬁ?ﬁ?@%ﬁ'9%?'299‘"?’*&.“ﬂlﬁﬂaiﬂ% Eharge nursiiant to,Clalse-7.0f 6 Gontragtior:.
d&lective I any manher Whatboover ne o Carlar Ithe; opinjon:of the Exa. Englnoer, the.sald work Js,
1@ Exp Engineer, duly co a MQPY% thiex Cohtractor skialliforihwith-on:recelpt of notice Inthat bekialf fror,
wotkihal iy be hoceasany for racXeeulion & coimplately.camy out:at hls:cost In every respect all it

& raconsiuction of tneafe, aonisawing & satling right the dafects spocifiod therein Including dsmanting. -
sliparvisioniof the i e aaportions strictly [naccordance ‘with:& in.the manner. prescribed & under the...
SUERIVRIOTCL NG RAS: Enginer, o theiovant o e contracior falng ornoglesing 6. - . < .-

earhitienca exegullori of tha:sald factiication iork within the pericd prosciibed thorefore in the/said nticé
i i A h8.saidrachiication work within:the period presciibed theréfore in'the said rioticd
‘xacyled & cared out departmeritally or by any other ‘agency af the'risk on account: &:al:the cost of. -
.-.co:nttactor. The contractor shall forthwith on demiand pay to tha MIDG the amount of such costs, charges &
expenses sustained of Incurred by the MIDG of which'the certificate of the.Exa. Englneer-shall be final & -
bindingon the contractor. Such costs, charges & exponses shall bo doemod to ba arrears of fand revenua -
«& In: the: event of the contractor failing.or neglecting Jo. pay;the; same,on demand .as. aforesald. without -
., “Rrejudice to.any othier Tights: & remedies.of the: he.same.may be fecoverad: from (he: cortractor as_
arrearsiofland revenus, The MIDG shalfalso e 1617 ARy iUt I Ty
{hen’ba‘payablé or which may thereater boco y-amalntwhicimay.

6 payable by tlis MIDC to‘ihie; coniractor elther In respect
said‘work ot any-othar work-whatstever or from:the amount of security daposit retained:hy-MIDC {of .
s'of sale fhareof, or of- -

-a ms that maythen’

thereafter become dus to the:contractor; or from his
aditfident portion thereof.~ - S

which'the ceriificate of the Engjneel

- i MrE L -

‘CLAUSE 20: Contractor to supply plant; laddsrs, Scaffoldings ete.: The-contractor shall supply at'his .
oW cost all materials (eéxcept such special materials,-if any, as may, In accordance-with the contract,’ba _
stpplisd fiom tha MIDC stores) “plant; tools,” appliatices, -implements, ladders, -cordage, - tacklas; -
:seaffélding, & temporary works fequisite or proper for{he proper execution 'of the work.whether,.In"the.
original, altered or substituted, form, & whether included in the specifications, o other decumonts forming
part:of the-contract or referred to in these conditions. or not & which may be necessary for the purpose of+
satisfying or-complying with the requiirements of the Enginear-In-charge as to any matter as tg.which Under-

these. conditions he*is- entitled to ‘be satisfied, o Which is' entitled to Tequire Hegether! with cartiage
therafore, to & from the work. B, - o

Contractor is liable for damages arising from ioh-provisions of ights, fancing etc. .

The coritractor shall also supply without charge the* requisite number of persons with the means &
materials necessary for the purpose of selling out works, &, counling, weighing ‘& assisting the
maasurement or examination at any time & from time to time of the wark or the materials. Falling this the
‘same'may be provided by the Engineer-in-charge at the expense of the contractqr & the expenses may.be
dedd "t' 4 ffom an money due to the contracter under the contract or from his security:deposit or the

educted from any { a sufficient portion thereof. The .contractor shall provide, all.necessary

proceeds of sale thereof, or o ! dent. & shall also be bound to bear expenses of
! ; otect the public from accident, & shall also be ear expanses o
geer}:rsgea(‘) f“%t\‘/t: r;esqtﬁltm:c:i% r?ro © other ,fgm procesdings, that may be brought by any persons for Injurye

, " & to pay any damages & costs which may be
sustalned owing to neglect of the above precautions, pay any ges & G nay be

?'“ t Page, 28 Executlve:gaglneer
ContFactor
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damages & costs which may: kg

cautions 3 to.pay any which MAY: wnh 1he consént*ot thg

8 o he act of the ‘Abiove . prec :
g“é‘?‘d%%;g‘l“g o et ot pracasingsdb any such i o
'ﬁﬁ‘n ks i wmpmmlsfng any élflm.by{ ny. #cp.;p‘f” b o Sl &hst:; y;,Ed .
¥ S it T L] -Ei,‘»u 55 UV A8 A I I N atfmls ganmays m «sh ‘;
' S ANER 94 dcsmtable scaffolds-& working platforms;.
E "]SE 21 The contmctor shall provid nnermon-‘- thiere: W:th. R T U P e

:ﬂy thh ihb followms mgu]atxons in & 3 e

Sﬁﬁablh Ecaiolad -shal o provlded o wotkmen for au' work =ﬂ)ht' éannot bg safely done ram:a
gans.

ddamf‘lﬁmtherm . _ o R
155_5 ' "Afécaﬁold shall notba oonstructad. taken down. orsubstanﬂallv a*tered enceptt- . SRERPAR

1e):. Fﬁi soa’ffolds & apphances connected merewnh & all laddcrs shall&.,-:,‘

trength baving’ regard- tn the ‘ioads & stmns to w!uch théy wﬂl be, su‘hjected &

lix) bb mammmed in ptopcr condmon

d)“Scaﬂolds: shall"be 1so constmcted that no parl”théreof* can be dlsp!aced in ocnsequence of
normal use. .

é)*\ ' Scaf‘olds shall not be ovarloaded & so far as pracllcable the Ioad shall be evenly distributed

t) Before msta!,lng l;fting gear on scaffolds speélal brecautlons shalt be taken to ensure. the strength &
 stability of the scaffolds: -

g Scaffolds shall ba penodlcally inspectad by a competent person

h) Before allovnng a scaff ld to be used by hls WOrkmen the contra’rtnr uhall whether the scaffold has

been erected by his. workmen or not take steps to ensure that it uomplles funy wlth the regu!anons hereln
speclﬁed ;
; i) Working platforms, gangways &stalrways:shall 122 v
” - : ; [ . . ] o, - X X
e.u ’ . ‘ : . 5 gl Tl . Sd'
Contractor " o Page 29 . Exacutive -Eng’lhéer ey
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j ‘ l) *be xo’éonstm&téd iha! o P“fﬁlcﬂOfcanué.u;dm;orm:qmnyn‘-" = " g k v ‘h,‘w biia '

19 A et e s

é: ili) ibe koptfreeﬁomanyunnuessary obstmc;'mmst - LR AL RN A

s @Eﬁ?& eang-af; W°'k'“9 plaﬁorms, gangways, worklng piacas & stanways at a hmght exoeedlng )

2 i) aveny ‘working ‘platform & every gangway shal ba closcly boarded un!es.. other udaquatahmeasﬁl;; :‘

v are: takento ensure eafa{y Py 2
. a5

k) Eyery opening;jn:the ﬂoor of 2 building:or .in-a. workmg platform shall, except for the time ‘&-40- thefcxtent
required to: allow the acc,:css of persens or thc tmn.,port of shlﬁmg of matenal be pxovndcd wuh smtablc mcans to
prevent the fall'of pcrsome or matenal LR i

1) “When persons; :are. cmplqycd ona: roqf where therc isa daugcr,of f;;llmg from 2. hcgght ex,ccectmg 51 fetk
suitable precaitions shallbataken to provent. fall. ofpersons or matchiﬂ S 15 :

.y \
C)QOO_OQOO@QOQQ@D@QQ%”\’\@'@Q&‘

L 3 - A

) ‘ ,
0 i) Suitable precautmns shall be taken to prcvem persong be'ng struck by amclcs whwh might

i - » of otherworkmg placcs. _ T AR i : i

. { ) [ 5 L \ Geram gy Bl

> & N [ LR L O LN T R R LR LR i 5 >'>. 5 Pl e

? n) Safe means of access shall be provided to all working platforms & other working places.

% U (et U DR \'.'v"t-E + ?';Srf Ttle At R W B ? . : . o ,
5 GLAUSE 22: The contractor shall comply-with the following regulations as regards hoisting appliances to
U e used by-him: '
O :g) Hoisting machmes & tackles, including their attachmants, anchorages & supportishalli- ..+

13 { '.i

L ;) be of good mecranlcal construction, sound material & adequate sirepgth & free from patent defecti

. thtf -.;F ST L T Page 30 ] Exaciltf?génglnaer
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tin reRENy

gty gt "'.-,; ,-_.ﬁé '-.4,) ',r!.,w:-‘. o, AR, s "'\::“"‘..z’i_
.y Be:kept: Imgwdrrepait&ln good,worklng Ofe <o gty :

PR R Ak ‘ half bc ofsm‘tablc qualitys sudcquaze
R R ARG Y b g o utﬁ L mmsofsuspcnsiunﬁ

i ; eqals QF; ﬂs,ﬂ

IB\‘)m’rope'usad mhoiﬁhﬂz/l‘lw"ﬁngim . 3

B‘h&ﬁ'mfmmpamtdefcﬂ act e i eedr e DA

. h]
i ixiiip Xnac'hin '&*mckl":jhan bc c.x&m{ned 3 adcquarely tcn?g*aﬂcr crccnon on: tbc s:te & bt:fore user&be
%’@}%&ﬁnn:éun s tfuﬁ’nt‘miexvék fo- be pl‘escnbttf by t}ic MIDC y ;

ﬁi? “chﬂm; g.*hdpk. shiickle, swivel & pullcy Hock used in hb;sﬂng}lowenng mdtena.ls or s 4 muam of
5@515“» Gﬂ*ﬁimﬂf& cal!yexamined.

a) Evary Crang dr!verlholstlng appllance operator shall be pmperly quanﬂed . :

e LECERY N PR
v . .

,stiné."m fth

fe: :\'ir‘orkmg load cach safc working load & the condmons

i) hine, having vanabesa
underwhrch itis apphcablc sha]l be clearly md:catcd. v L RARAT L e
.j)‘:ﬁgi;part of-any hoisting: rnachme ‘or of any -gear rcfctred 1o in regu]auon (g) above shall be Ioaded beyond thf
xafuwoﬂung luad txccpt forthc‘;purposc oftcsting e | e
o R AT T e i g, CEeg Bgnd
kY ﬁotors, geanng_s tmmsmxsslons, clectnc vnring &ﬁipther;da'rrgcrgus;par‘ts:‘of-'}misﬁn -appli all’
w:t‘ifcfﬁmemfsafcguuﬂs R 1~ LT S S R e

B Hozslmg Pphanccs shall bc
desc:ut of the Inad A

m) Adequate precantlons shali be Iakcn to' reduce to 8 mimxnum Ihc nsk of any Ppart of a suspendcd load becommg
acc:dcntaﬂy‘di'Sp er g

CLAUSE 23: Measure for preventlon of nre- The contractor shall not set ﬂre
trees,. brushwood o‘r grass wﬂhout written permit from the Exe:. Eriglneer

‘When such: pemitis glven & élso.In all cases when destroying cutor d U trees. brushw

gy f‘re.f the. cdntra(;:'tor ‘shall take l?ecessary mFasures to prevent: suci% ﬁ‘r)e Spreading tc? ogr %rt?rsem;
amaging surrounding Property. The contractor shall make his ‘OWN a

the labour employed byhim, e 2 wn frangements for drmklng Wwater for

vy

¢ v
Contrar:tor-
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CLAUSE 24; Liabllity of: contractor forany damage dufié‘In‘riotitside worlearaa; ‘Compensation for
alldammage dona. intentlonally of unlntentenally by contractor's |dbour.whather:in or beyond the fimlis:of
MIDE proparty including” any ‘damage ¢ased by tie spreadiing “of-fife’ mentioned: In*Clause:23"shall be-
gstimated by the Englneer-in-charge or such other-officer as ho may appoint & the- estiriatés ‘of thia'
Enginear-ns gtggﬂiﬁubléﬁ t the decision of the Suptd. Engineer on-appeal shall ba final & the contractor
shellbgrbound to pay the amount of the essessed Gomaénsation on démand falling which thé Sama Wil be:
Tecovered from the contractor as damages in the méﬁé?b’r’éaﬁﬁﬁéﬂ"fﬁ Clause 1 ‘or déductsd by the™ ™ -

Yoo e R ERE . RS S -

Englngern-charge from any sums that may be due or become dus from KDC 16 the contraclor undér this: -
‘confractorotherwise. L Cs :

N
. . .

C g

‘procsedings thet may bo

The contraclor shall bear the oxpenses.of defending any action of other legél ;
. - icatilo &-spread

:bralight'by any pargons' for Thjury’Sustaindd by im biwin o fieglect of préca

'of rg8 ho shalfpay’any dainages & ¢osf thaliay: be'awards

‘CLAUSE 25: Employiment’ of ‘femals labiour: “Th' smployiart of femialé
neighbourhood of soldiers barracks shiould be avaided as far s possible. o 2
GLAUSE 261 Woik oniSiiindays:No work'shill be'dene on & Stinday witioutthe'sanistion inviriing of the’
Englnésrin-charge. A e T R T S

. aae - . o 5x s e R R R o L P B e R U T T N TS A S S SRt PRI M
P e T T B SRR P RN SR

CLAUSE 27: Work not to ba sublet: Contract may be rescinded & securlty doposit forfolted for
sgb,[_’a,fting'it—viithout?app.mval.-on;ffqrjbclbl.n’g'gﬁ:pﬂb!j;’::uﬁic‘a‘r_o.r:i,f;contraqtpr‘-boccrna.-:;_lnso!vppt:*]jng'
contract shall not be assigned/sublet without the written ‘approval of the Enginesr-in-charge, And:-if.the
contractor shall assign.or-sublet his contract, or altempt so to do or bocome.insolvent or commence any
pfoceeding to get himself adjudicated,an insalvent or make any composition with His créditors, or atteriipt
s0.16 do or if-any bribe, gratuity, gift, loan, perquisite; reward or.advantage, pacuniary-or-offiérwisa, shall
either diractly or indirectly be given, promised or.ofered by the contractor, o any of hls servants or agants
to any public officer or person In the employ of MIDC in.any way;r_.ela.hn_g to -‘hls.Qfﬁqe_.g_\r;‘.a,mgloyn)e,ng,{o‘r,zf_]'
any-such officer.or person shall become in any, way directly or indirectly interested in the contract, the
Enginaer.in-charge may thereupon by notice in writing rescind-the contracl, & the segurity deposit of ths
contractor shall thereupon stand forfelted & be absolutely .at: the- disposal - of . MIDC &-ithe - same
conséquences shall ensue as if the contract had been rescinded under Clause 3 hereof & in addition the
contractar: shall not be entitled to recover or be paid for any work therefore actually-performed under:the
contract. C ' ‘ T L R
CLAUSE 28; Sum payable by way of compensation to be considored as reasonablo compensation
without refarence to actual loss: All sumns payable by a contractor by way of compensation under any of

theseggnditions shall ba’considered as a reasonablo .compensation to be afplipd,o-the-use of MIDG
AP = : AL * . T OIERI 0 & { Aot e o
Con‘t;;or Page32 = Executive )_En_glnqer
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o 44 ba conslderat-as reasonable compeng,,
AnktiEEss: Suminayablabyway of compensation £0 be CONSLELL Lo Rinanastion ndar s e h
S etonaa i atunTos: AL s paydeis Dy contetlr U S D G

A e i st atad: a8 R raasonablE; £t oo aiiens HasZ ot Has fia Ko o
N h sl oss o dmagasustiod & I ary.dam=gs s or st gy

-suﬁ'émﬁﬂ’. '; | : , "'7" [ﬂ dlthacasa o’f';én.del-'»bﬁanners“a'r.\\
A T R e e A stitutionof ﬁ'rmét"dib_é qot [ .7' n ot i A Y
CLALBE 20 Crarge 1 o b o donvacon o e Engeerin iy
forhis iformatlon.~ - e T TP
BLAUSE: 30; Works to be under direction of Suptd.Engineer: All works t1° -‘bQ ﬁfﬁfeé@giﬁf
contract shall ‘be-‘executed 'under the direction & subject o thé: approval In' all respedis -of g
& whio stiall b &rititledto: difett-at vihat poni(s) &

‘Superinfending Etiginéer of the Gircle for the fiine belng; who shiall be €
'Iﬁ‘wpﬁfaf’t_fin‘ahfxéﬁ'ﬁi‘éy—ia‘r@ fobé comimenced, & from-fmatotimgcaredon. -

-'CLLA‘?USE?-.QT&T*Eé‘i:'lslQh;dﬁSﬁ;iéH_r’jté’riﬂlﬂg;E'f}'glﬁ'eﬁéjfitb"}bé‘ﬂﬁajgif.'- R oA ;,; _

‘Exceptwhere gtherwise specified.In the ontract & Subjac o.the powers delegated ta'him by MIDC:iinder

tfié Gods rufes then In force, the decision of the SUptd. Engineer of the Circle for the time beirig shall be.

final, eonclusive & binding-on ali partles 1othe contract upén all questions relaling to the meaning of the

- specfiications, designs,:drawings & instruclions: hareinbefore méntlonad & as to:the quality of ..

~workmanship,.or-materials:gsed on:the work, .of.a$:to-any other.question, claim, right, matter or thing-

" wWhiatsOever, I any way-arising out of orrelating to:the contract; designs - drawings, specifications, - - =
. ‘estiniates; instructions; ‘orders-or othercondillons; or-otherwise; concemning the works-or-the:execution; or-

Tfailure to executa the.same; whather arising during the progress of work, or afterthe completianof ~* =",

abandomment thereof, . 0T T AR

CLAUSE 32" Stores of European/Americah manufacture to be obtalned from MIDC: The Gontractor
‘shall:oblalii from’ thie MIDC's store all stores & afticles ot Eurdpgan or American manufacture Which.may
be-réquired for the work, or-any part.thereof or In miaking up‘any articles required therefor or in connection
thﬁréi?ﬁlﬁ‘ﬁnféésfhe*hé‘s.bbtéiﬂed*'_p&ﬁnlssi'on.miWﬁUhg‘:ﬁﬁm"tﬁé""Englneer-In-Chz’arg'e to obtain such stores
& articles elsgwhere. The value -of such stores: & arlicles as ‘may be supplied to the contractor by the
Enginser:in-charge will be debited 1o the conlractor:in his-account at the rates shown in the Schedule in
Form:'W-attached: o the-contractié. if-tfiey are notiehtered'In‘the sald Schedule, they'shall be debited to
him+at -cost: prica-which for the pirposes of lhlSt?br_’:’h-‘tradtashall includé the cost-of camriage & all other
expenses whatsaever; which' shall have been‘incurred'in obtalning-delivery of the same at the stores
aforesald. : S I A S I o3

CLAUSE 33: Lump :sums.in estimates: When the: estimate on which a tender is mads includes: lump
sums In respect of-parts of the work; the contractor shall be entitled to payment in‘respect of the'ltems of
work Invalved or thé part of the work In question at the simerates'as are payable under this contract for
sach items, or if the part of the- work In question:ls not-In this opinion of the Enginear-In-charge capable of
" measurement, the Engineér-in-charge may at histdiscretion pay the lump ainount entersd i 1he estimate,
. _ S s Ty Ay estin
CantracioE g # Page 33 Exacutive Englneer Cad
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"
*
1

each, temns. or. Jf ha:part.of the werk in.gyestion \9.00Lin.tha:opinion. of, tha Engineg lopf
AL, QIS | A e ELGLeston, \s.notin.tha: opinion. of the Enginecrin:charge capable’pf .

mﬁﬁ%ﬁ!}ﬁ’%ﬁmﬁqm'J,.E.ﬂglﬂgﬂﬁmﬁh?@?,.mi} -at hisidise ',’gﬁg&p@ygtﬂplw{;g‘ amour, entored _in?u;e_,:es_trmatq:-x-,

& theicartificate:In, writing.of the Engineer:in: %au;qmﬂnal-ﬁ congluslye agalnst tho contractorwith: .

R TR el LT e LY e ’n ha)"g’g‘
Tageato;any, Sum(s),payableto him unider the provision of s clauso... » - .

LLAUSE 34: Action whera no spacification oxlsts:

" -, P
S .

In the case.of-any. class of work for vihich there: s

g‘? fﬁﬂ?z’fﬁﬁh‘ﬂﬁﬂﬂn:'BSE‘:'lsim.'emldnea;»m Rule. 1 sych-work:shall-ba €aried. out In ‘aicordancs With:the. -

iisignal spegification; & In.the event-of thers being. i Divislonal:specificatian, then In such casgthe’
warkshallbe carrled out In all respects In accordance v{it'ﬂ%e?héhﬁé’tléﬁ’s’k requirements of tho: Engleer

-in-charge.

CLAUSE$6: Dofinlilon of wark: This dprassioh “weik(sj*Where s i lisch corditions, sia, uniass:

Tk(s).contracted {0 be:exgruted und

whelher originalaiteréd, subistitite

Irach, whalherfomporary or permansnt.&

3 L el

CLAUSE -aymant “.‘?‘f;ﬁu?‘"i&f"’,"3F‘£-’¢°¥9“."¢-? Allquarry fees; foyalias, aclrol, dites & ground remt-
foFstacking materials, If any, shoildbe pald by the contractor, - - s

CLAUSE -37: Comipetisation under the Workmen's Compensation. ‘Act: The contraclor shall be
responsible for- & shall pay any compensation. to- his workmen. payable Under the Workmen's
Compunsation Act, 1923 (VIII'of 1923), hereinafter callod the said Act) far.Injuries caused to the workmen. -
If:sych compensation is.pald by MIDC as: principal urider-sub-section:(1)-of section 12:0f the-said Act.on-
‘behalf:of the contractor; it shall be recoverable’by-MIDC from-the;contractor: under sub-section:(2) of the

said section. Such_compensation shall be recoverad in the mapnar laid down In Clause t:above;> . -

any workman who may suffer, a bodiy Injury:as a result:of an accident. If such, expenses are Incurred by -
MIDG:the same shall be recoverable from the contracter forthwith & be-deducted without prejudice to any

other remedy of MIDC from any amount due or that may become due to the contractor.

‘CLAUSE 39: The contractor, shall provide, all necessary personal safety equipment & first aid apparatus
-available-for the. use:of the persans employed on:the site, shall malntain the same condilions suitable for
immediate tise at any time & shall comply with the following regulations in connection herewith :-

)Thcwo*kcrs 35;3’11 b° tc"l“;f.e?l.,.‘»o ‘:‘3" the cﬁu}i:mcnt 5;°'I,P,’°"i-d.°d bY the. contractor &'lhe-'conﬁ;é.ctor_shqll take

~» -

A
1= =45

ContFactor o - Page34 = 'E_xecu!!va Englneer

Ll

s adeguate steps to ensuré proper iise of the equipment by thost concerned, . - . e
‘,- v.‘-.' & , " -Il|4' . “.-‘,'-,v‘;:. . ." . ne i R

R > " a
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. S pmet Dy NVSE CONLETIE R AR B o, 2
Ay $1PSA0 ERSITD PRUPUE o o1 1 EIPIT where there 15 a:risk of dronirig; s aﬂ.&cess'a'w

o

T T O o i N '- LGPB‘
t)Whén worles Gred-on.Jn proximiy to any pla

R TIENY KEU | B BN Y YR I SR -1".,‘61

10.{67 e & dll Tiscessary steps shall be'taken foithig Pron

il ¢proyided & Kapt eadyifor Use, & ll figcessary, Seps ST 0T e

EQUlPTﬁﬂnt'fshall 1pl'ﬂﬂd5‘d o ,,m EIRL A S v._; , . .,‘h D nda g Epdin B e St bela T A g
rescue of-any:person Inidaingor. <~ " E T L

" [RE IR

e ety ofvall infiries ikely to e
) et s atisl be-iade:for prompt firstald treatment Qf.“ﬂ{ T :
czqufméwqﬂt SR LI LT
YAYSE40: ClalmTor Quanttios entersd In'the Tondor or Est e o E

itied diring:

o

suta

ms shown i thetender are eppioximats & o fevisen
téspect of ary of the tams so long'as, sibject DA
ton e a ean peclealons s ngdifernt prcanlage of gt .
™ variation; Ve quantity of the'itei dass not evcast Jhe.tendor.quantlly by more:than ified ifithe .

+ long & e valu of the excess quantly beyond this fimitt fhe rate of the e speciedin e,

, lenderlsnotmoro an ROS000k...,. .. . .. tany‘quanttiesin «
2. Tha conlractor shal, if ordered In viting by the Engineer to do so, carry-outany quanttiestn -
i excassof the limit manitioned above'in sub-clause (1) hereof, on'the:same conditions;as&in-

i dhantIU§§:ih're395@1,°§:‘!?§::§9Y9@'.ﬁ-°
sy, Ietendersd rate shal b parml

A

use, this cost shall be taken'to bie worked out from the D
=-.:,t:me-.gt-4he;acceptanca-ai-.tanﬂer;-;«;-' R St IR A gl G TR M
3. 'Cl'aims.atl,s‘_ln‘g*tput:of:reduc._ﬂéntIn.%;thg-i@ndg‘r:guanﬁty;.otién’y item beyond 25% will be governed -
by the'provision of Clause 45 gy, \hen the amolint of such reduction beyond 25% at the rate
#+.~of theitam specified In the tender isimore thanRs.5;000/-.(The elause is not applicable-fo.extra
. ltemg)., Sl B LR T TG RN SR N R ‘
4. The é)laué'e-is'hot’appliééble‘td.éittr? omg. v o e e
:3: There'ls nochange Inthe item rateif the ©xcess is more than '25% of the tendered. quantity but
e valusiof excess work abthe tendsred rale doosnct exceed Re.6000/ - Yo
6. “The Guantities'to Be'paid 4t terdered rate Shall Inclgg -+ o

I ety .
b) 25% ex’cé‘ss:'fdf’-zthe tendered Quan,;ity‘lpr fl;e excess quantity of: the value of Rs.5000).
whicheveris mors, B S A R -

CLAUSE'41:. Employmen
’ copvict or other labour ofa
£ :

JUT=
Contractor

at the tendered rates,

COntraCtor shall Bmp‘oy any famine affe Yadl

t of famine-atfectay labour: The:
red it y tthng’l‘neer-'ln%harge.

particular kind or class If orde

P:\ge 35 Exacutive E-r.ng' ineer
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GLAUSE 42: Clali for compansation.far delay-In. startig. the work::No Gompensatlon shall; b
:,a._‘!s?ﬂﬁd for:any delay caused In the _star!!hgérl._thavwork,pﬁ account of acquisiiion-af Jand.or; I the: case of.:
d@ﬂ"a"‘?ﬁ “"?‘k§' naccount of-any delayin'according sanclion to estimates. =~ . N
CLANSE 4%: Clalm for, gompensation for dslay In the execution of wark: No compensation shall bo
allowed ‘for 8y deldy "in 'the " exetution” of the ‘Work on account of waler standing In borow pifs, o .
compartments, The rates are Inclusive for-hard or cracked soll; excavation In mud, sub-soil water.or water
standing. inborrow pits: & no.clalm. for an’exira tate shall bo entarianed, unless othanwisa expressly

- gpaciied.

‘GLAUSE 44; Entering ipon or commericirig any porion of work: The contractor shall not, enier upon

orcommerica any portionof work:except with tha written authiority & Instriictions'of the-Englneer-[n-charge.
4 B s ' : llrﬁtpgsk.__‘

n e e A T

oys: &Jaffpihér'

contractor shall havel

or

asurenisnts'of or-payment for work.
e T e R SR Rei2

‘CLAUSE 43:‘Minimum age of persons.empl

the:payment of fair wal S e

Pt g e S e
i hid YA b gt

i

ablmals & -5
) CTER sk

F3OAL W

3

1 Noiconiracir shal;

i e s , . . :‘-; ‘. R i:. : ‘v‘ .—A-I'Jl_. ..,l._~; ' vig : .-I(“.'. . ; R ¢ “a ‘. s "“:.
11y Ne-contractor shall employ donkeys or otfier animals with bréaching of string of thih fops: The - S
breaching mustbe atleast thres inches wide:& should be of tape-(Nawar).. - ' F

n Vel

-4 -

i) N&’animal suffering from-sores, lameness or emaciation or which is.immature-shall:be ampldyed on
\thjeuwo]'k. - - . T B TR T R R I S B el N e, KO SRR P R N e S 5wt

N e

IV) ThBEnglneerm-cha rg eor 'h'lsf agentisaUlhorlsedto : E’é‘ﬁi'o#.e :ffromzm_e‘fwdrk.»a ny: p&‘rs.qi#éa‘hini’aﬂfound
‘working:which does:not salisfy these conditions & no responsibility shall ba accepted by MIDC:for.any

delay-caused in the complation of work by such removal... « .-

'

_ L S U SR S WP T VN G .‘.“:__i(._ y‘ Jr N U . Boa b R . >
v) The coittractor shall pay felr & reasanable wages lo fh workmen amployed by him in the contract
undertaken'by him. In the evantof any dispute:arising batween the contraclar. & his workmen on the
grouinds that the wages pald are not fair & reasonable the dispute shall be referred withaut delay to the
Exe:Engineer, who shall decide the same. The decis‘Ion of the Exe. Engineer s'h.all bt? conclusive &
binding on the sontractor but such decision shall not in any way affect the conditions in the cohtract
regarding the payment to'be made by MIDC at the sancticned tender rates. - :

vi) 'I’hc'contxa‘ctor'shall.providé drinking water facilities to the workers. Similar amenitics shall be prgvi‘ded to the

workérsiengaged on large work in urban afeas..

e J

S, [« Y °
oy e e, e e

' — \. \=4"
: mry " ‘ : Ex
Con r Page 36 ecutive Englneer
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' . mant (o contractors shall be madp by cheques drawn on any b,
5 vide as: Methodl of wayment: Payment to contractors shall be madp $10-Amouints not ‘axegp ik
GLAUSE 46: Method of payment: Paymented S0 et o e oy oot R: 101 e an OXC8RG],
i ‘Divisloft*convantent ‘”‘“m"m"medme i ALy |
RefOwilbopaidiicash -~ w7 % T LT T
RS At btaines’of Gondltions compulsaty befors:tendafing for.work:. Anpcottractr sy,

AT

ecapt fieseiconditions shall ot be allowsid o tender for works:

GLAGSE 4b: Enploymstror scarcuyraboxfm1frke<:;:gn;znnﬁggfa:;:;g :L‘?E‘; , ?,';, iﬁ“ﬁ'ﬁ’»\‘,’m‘ﬁ}ﬁg
‘oxistIh anywillage situated-within 10 miles of work;: ot shl mploy upon uch ars f

s Suitable for-unskilled -labour, any person certified: o him by the Exe. Engineer or be any
feriniahon s Exc. Enper may have delegaled tis uty n wriling t0 b n noed of el & shj
‘e bigund o:pay ta such persons wages nof below the: minimum which the- Goygmmgpt may have; ed n
ble behll, Any cispute which may:ariso n connection with the Implementatlon of this clause shal by
“Jecided by the Exe, Engloer whose decilonshall beinal & binding on'the contractof
GLASE 45! . picss ducied : ?

TiXed by'Goverrinient 6r reasonab pilce

‘Same:tlass & description 6f goods urdsr

pemilssible urider Hoarding & Profitaeri

- Wisactin his-tender-along with the'reaso

~.“willin such'caseiexercise the right of-revising -the pric "'yi:sfaée;‘s'd_as'{fb';cohfq_r;r'h"iﬁtﬁ_‘ih}é-..'béﬁ'&oliéd

. price.on:tHe-permiissible-under $he-Hoarding. &.Profitesting Pravention

exarclsed ithout prejudice to any-offer aciion that miay be taken. against the ‘contractor. . LR
CLAUSE 50: The rates to be quoted by 93 contractormustbeinclustveofsales tak/VAT;: No ‘eiira

paymént on this account will be'made td'the contractor: :

CLAUSE 51 The contractor should s far as possible-obtain his‘requirement of labolir, skilled & tinskilled
fromthe nedrest Employment Exchange;. ¢ 5 e '

CLAUSE &2: THe provision regarding contractor's laboursprovisioning the Cantract Labour (Regulation: &
Abolition) Act, 1970 with the Maharashtra Contract Labour (Regulation & Abolition) Rule, 1971 shail be
binding:on the contractors. If the provision,Iin the said Act contradicts with any of the provislons regarding
Contractor's labours; in any of the clauses in this tender, the provislons In the Contract Labour (Regulation
& Abolition) Act, 1970 with the Maharashtra l.abour (Regulation & Abalition) Rules, 1971 shall prevail,

CLAUSE 53; The contractor shall comply with the

the orders'Isstied ‘under these from fime to,fime. If hefthey falls to do 8o, the failure wili baa breach of the
contract & the Superintending Engineer, may In his discretion, cancel the contract, The contraries chor
fiabla to him/them, of the provislons of the Act. b ek - NrAGLor shafbe

provisions of the Apprentiaas Act, 1961-& the-rules 3

CH§§5 54: Supply of materials otc, by the cont;qbtors: The‘conlra&\_ﬁrs ér_e to_pr‘oi;id‘e every article

Contractor v : Page 37

Executive Bg'lnaar N



N -

b ARAS

- ‘“}‘ . R & B
T OO0 O VDO >2>D D™D N

)

U

N
Vet \ow Ne

C.OOC."

: t,g SE&.‘Suppty of matertnls e hy the: cuntmcto: 3
(with the exceptions: notad in Schedulg 'A' ‘altached) which may be necassary &: requtslta for the: dug;&

. EX@. Engineer, MIDC,. under Schedule ‘A’ of the contract will supply plain MS roynds &/or TOR, st et;?.
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.....

?'T.hs contractors are. to provtda avery ; art!cte
propst.execution of the severdl works Included jn contrast according:to the true Indent:&, feasuiring’of thﬂ 3

drawdtigs<& specifications taken, together. which.are:ta:by-sigiied by: Exe. Engineer, MIDC; (térainafter
called the'Exe: Engirieer) & by the'contractor(s) whether 3’! §sg§%e may-or may not have beer. prescrlbecf
In the. specifications or shown on-the" drawings provided however-that the same are: raasonabte &

obviouslyto be informed therefor. In case.of any discrepan betweert Hie drawing & the specification tha
EX6. Ehgtneer. shatl declda whtch of tho two ts tg be fottgwe? ¥ ’ :

STt

el

ot B T

7. . - -t ‘: -t

IGLAUSE 85 Exocu‘t”ld‘n of w«;m The t:ontraqtor t,hat; ;,et ouf the whota of thq work &b pér apprwedf“

drawtngs & detaltsjsup?lted to him' & a5 per-the Tnstrugtion given during” thes ‘éxecution 'of 'work. by the'
Eggjnee n-charga:gr i ragent. ahatli?rectlty.ar}y.ormm, which' w-found X hatl Provtda all
‘nace ‘labour nira ractpr shi , .

(iliTtfjo exSeptions nated I Serisdle _
malgrials & workmanship afe to be the'best of thlr respact
all respects clean & perfect atthe comptetton thereor o

CLAUSE 567 Drawings & Speclﬂcattons ‘At loas plas of ' y -
g Contractor & -approved & signied by the* ‘Superinfending Eng‘tneer hall. bo furnts.hed by the Gontra(:to;s )
tothe MIDC-& copies there of shall be Kept o btndtng Oontractor’s -agent. who§'to be constantty keptbn .
the'ground bythe - = dan

depénding upon the avalilability. As such, designs based on exclusive use Tor.stegl shatt not be actep

CLAUSE 57: Control over works: Thie Exe. Engmeer or his duly-authorized- representatwe have.at all
times access to the works Which are to be enlirely under his control, He may require the Contractors to
dlsmlss person .in 'the Contractor's :amployment -upon the wotks if - such’ person T RIs™ optnlon is
lncompetent or mtsconducts htmself & the contractor shatl forthw‘th compty w.th every such requwements

CLAUSE 58: Matertats loft at stta Att works & matenata bmught & laft upon- tha stte of tho work either. by
thp .contractor or ‘by- his orders for the, purpose of forming part of the work are to be. considered ‘to"be
property of the’MIDC, & the same shall not be removed or cared away by the Confractor or any “othér -
person; without the ‘special leave or consent in wiriting of the Exe. Lnglnaor but the MIDC: shall not in any
way ‘e ;answerable for.any loss or damage. which may happen to or in respact of any such work or
malerlals on account/of the same béing.lost or stolen or injured or damagad by weather or ofherwise..,

CLAUSE 59‘ Removal & substttutlon of materials The Exe: Engtneer, shall have futl pcwer to ordef the
r.g,moval from the premises of the materlals which In his opirlon ‘are not in accordange with the

Spacn' cations &.may employ other persons {0 remove the same without having t6 be answerable or
accountable for: any loss'or damage that may ba caused to such materials. The Exe Engineer, shatt also

e,

Contgactor T Page 38 Executtva {:ngtneer
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o, naterials; The Exe. Engineer, shg a'r £
G ot caused to.such MaIeHaR ol ms Exe..Eniglifesr w0 B
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CLAUSE: 60:. Actlon In .case of.Improper. materlals & workmanshlp: I.in.ihe opinion of .the Exo,
fgn' igzefal%rk rk or, any.part the ,_{!%;ﬁiss"?‘.!??dmfh ‘materials.or-defectiva workmanshl

V ‘ ha . ‘ ) V . g,n

) hi-mp,(\opeq AN DO VA A T Ay JEt o LA P
cofiractor sha ,whaq‘LGgmeY‘ﬁQJEXQEﬁ, forthwith're-éxecile the same & subistittite pr

 malefBl& weirkmanship En cse ol deit irACIor i ‘

e TEquisHion, Aha Exe.Engineer. shall hayé i

deing Witk a WasK e e da
costhere6f shall’ba Bomeby the.confraict

iploy gtfer Barsond to el
.c_il’/_iU‘sEf’ai;;Agtioh.ga&;;bmﬁéfg'é*;in;ofgirig?&pié;ﬁyﬁ.}};ﬁ#é,ﬁf'_'b.éé,kldsﬁlddlay': Ifat-any-time-before securiy
depost is'refunded 1o,the. Contractor, it:shall agpear 1qthe Exe. £

. the'Wark, that:ahy Works have' been‘ execited: with ury

he Exe,’ _rig_in_é__a‘é_[7d(‘his.su§drdihét§:'ir'l-charge'-of
sound, Implerfectior unskliful workmanship or it
of fie Work are Urisound, of of a'quality.Inferior t5”

exceeding 10 days; during which the failure so contires
the Engineer-In-charge may rectify or remove & re

SOy ) inferlor work or materials as described
above Is not accéptable, then it will be straight way rejected.

CLAUSE 62: Performance & quaranteo of the work or plant completed by the contractsr: The
contractor shall make good & répair defects In materlals & workmanship & Y Poiata = 3
the finished work or the plant completed by him,
complstion certlficate, Is Issued by the Englnee_r-ln

the necassity of repairs shall be binding on'thg contractor., If the ‘contractor: fajis v ! i a8 40
proper condition the work completed by him Qr if the plant erected by ;faﬂs to maintain & keep In

VWV

. im falls in performance of
contRWor - '

Executive énglneer |




“:strictural demage;. damage to’ propeity happening fram:any neglectdr defalilt-or-want.of ‘propér:care -
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T~
T

tha: PScissity of-repaits: shall. be: binding.on the tantraclor. If the contractor falls. to, maintaln & keepila:
roper. concition he: work :complated by hii-or.if:the plant erecied by him falls in ‘performaiica i6f
sqggnﬁe@fﬁlm'.sf’%f% by'the contrattor aver the.stipulated period of maintenance:or performanie; then the*
Efig ﬂ&i@.f-,fn:-bhgrggas:hau.be entitled 1o cany out the necessary repairs, departmentally or through- anothigr-
agency al-the cost of contractor. The decision of Englnaer-in-charge regarding the amount of tha'
expanses Incurred In-camying out the repalrs shall be final & binding on the contractor. The Engineer-if-:
charge -shall b entitled 1o forfeit-the whola or any part of the: security deposit towards the expenses-

Incuired by him in repalring the work complsted by the contractor.

ELA:USEngsponslbilltyoi contractor for da_méb;e or ‘fifa. ofc.: Fipm:the: conimsncement. o fhs;
Workta the:completion of the:sarie, the wioik shall be Under the: Conlrictors chargé, The gontractor shall

b hold 7esponsibls for-ary damags done to'the same byfira or any olhér cause & they shallbe liableio”
make:ggod.all such damages & to canry out any repalrs which may be rendored necassary to the same'by -

#firg ‘o othér causes & they ‘are 10" Iiold the MIDC harmiless" from-any ‘clalim-for Injirinsto ppronsor.

misconduct on the part of the Contractor or any of their smployaediring the'executicn of thework. ~# 5+ &%
‘CLAUSE 64: Executlon of work included In the contract: The Exe. Enginaer shall-have full power:to -
send workmen on-the premises to execute fittings & other works not incuded in'the Contract & forwhigh. . -
‘the:{Confractors-shall afford-every. reasonablefacility during -ofdinary working- Hotirs; “provided that st =
-Gperations shiall be carried on In-such a mahney #5at 1o impsdp the progisss-of the work Included In'the

Contact. The contrdcior shall Wot: Howaver be résponsible for ?

cccasloned in'the execution of any such fittings or othar Works S

Sdf—— e
Contractor Page 40 Executive Englneer
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L ane Corporation
&, Maharashitra Industtial Deyelopment B0} p

i, [P . e AsA TR B
s o SCREAUIEA, o2 na supip

P T R R Uy AP

PR o
. s TR ey Pt
Bt G .o

s i o sy
XU d W ._,r.h,‘_g,,-?ﬁ-g. R HREE
LA P p

R R i b e ) Areait., Uplgradation‘and expansion of Commop ERARRE
Ham B Wark 3 L .0 Fo 0.0 MLD fo /s Lote Parshuram Envlronment
rotection Cosop, Soclety Ltd,, MIDC, Lote Parshuram Industrial 2red, TE0EG,
‘Schedule showing (approx) the ma terlal to be Issued ta the goritractor for works'ta be-éxecuted on this
contract; & the rate-atwhichthey areto be charged.  *
. iScheduleB . ‘UoteParshuramindlArea.... Ubgradation and:
' Rk **"t::«*r“rsa‘t‘mentfeianﬁ,r@m;mgs&fdm;?m& B MED for:
' Enviroritherit Protegtioh Covtp. &
ia. Tal-Khed, Dist:Rathaglpl:.

e Parshuram™:"*

selaty Lt MIDG, L
“Hate-atwhich the | T
. Material Is'ta'be
“ charged to the
ERT AT _ 5 i L contractorwithunit| = ]

N . NI R e T L e

s~ PRarticulars o | quantty, Delivery

LR

1:Materils rodulred In‘éxcess of the quanty fiay br miay not be supplied by the Dentt f not
supplied, the tohtractor should:make his ovn arra P‘geme“n,ts, lo'pravide the ga’m’e, fd"fr?’Which no-extra
clalmswill be.entertained.- -+ - i T T L T

Department at the Departrriéntal Store. For the m: teﬁéIS'femalnihg'uhuSed & not retiirned, re '

: e . ) e ISImdling Uhus . tecovery
will be-effective at twice the issue rate of the- materials, or the prevailing marke atthetime of
-completion of work, whichever Is higher. =~ sy & d trate af the_“f?‘f’ e :

2.All materials remaining Linused affer‘ihe"COmple on off‘theﬁorks shéuld -be retufﬁéd‘ to the

3.Conslderable delay is likely to occur In getling the 'matérials re-qﬁired‘ to be conveyed’ i
i PR Aot davinperndind. i’ nveyed by rail
whether such materials are to be supplied by the MIDC or by the contractor himself: The cont

therefore, should submit indent for his requiremant sufficle f I The contrator,

‘ tly In adv allow pé
usually taken fof supply.of such material, - o ahcg tg allow f_or.tha‘rpe_ariod

No responsibility can be accepted forsuch delays In regafd to supply of the tof ;

assistance Will be given to obtain the supplies as quickly s possﬁﬁ‘t}g se materlals. Every

s,f C o: :’ctor shiculd chefik the'matélals befors they ar? Issued-to him. Any complalnt aéf tho
trac -]

andexpansion of CommonEffiyent
‘ré.:'bsfsﬁurﬁm'f-rﬁﬁustﬁai’-

T plageet T T

Cantractor
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malSTalls acceplod by him Wil netbo omttaiie, < o s
B:The coniraclor should make his own arrangen | | ‘

constructing.a pucea shad itk sha g 1o germents'forstoring;tho material issusd to hi iy S
3 mﬁﬁé\:uﬁ... R sm"'d'b"f"’a"‘-"'°°’3“S'h"dmd.’prote-cfdgalnsm'gis;t:nrﬁn;ie? i oy
Lvomer materials ot inclided inthe aboveseted i & . _ ;
from'thie opénfmﬁﬂ?ﬁféﬁh!%pﬁggig% ?ﬁ?ﬁfﬁ?ﬁ?{?lﬁﬁ!’!;hié.ve;tg;;pgp,r_ocurgsiépy‘;hg,ponuaqtgrs |

= PALLT ST L P s : i N e Fora:
T,ZTherconu'ECth sha“ maﬁ’lta’n:;régula‘;‘v"-’f SR T R Wl s g e _ ]

ant: eitharat cactis 95 accoynt of consumplion of the' material lesuac e

Peperment.efter at cost orreq of cost & shallba poduced when ask or o Y

- 4
Pt iy

Bl conYaYanCH Charga e dig oot & et o st o
Hrom th plca ofdolfery o o st ol work shtid.bo Sormay hg camadae - 4 55U
* llowing tabla, e A befesued under Schodule Al i corrputad on e sl of

L R S TPy vatlt . et N pataogi sl G&dey Al WL 0
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18 __pow
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o SeEml 30 By 8

l'ri*caée.of dispu-te o..—_(':l‘eil’églabt-i—ons m diameters, computation of weights shali be made-at a rateof - |

0.785'Kg/Sq.cm. of cros)'fe‘,_a_clional area. | N ,-
- RS v
I8 O
W™
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(5The lssub 1 oo Ligatorss stpulated Scheduls A" shll ”°,,°”.$:&Z’;'§£§JZ’Q?,§';?;,{,&,"S '-
rouns ridasured inmelio:systemto the nearstomm. lengihs ThEER VR S g U
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el gne e Shal nok b har 3k ol he tonnage iy usegn. .,
» ods Beyond 1% stiptlsted-aboye, shall b tréated ds used indn tindithorzed-&
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. . > ' -

. . R Ty _"-"’j"‘_' Lt "._ ""l ::.:ﬂ;{, " . ‘f;4‘. ‘.‘“ et o s
- MAUARASHTRA RYDUSTRIAL DEVELOPMENT CORPORATION . . . .
e e A GovernméitaiMitwiKie Undeinang 0 A o we
o e ST EUR o GE gt Koy vl it s M a

e o COMMONCONDITIONS 2 ADBITIONAT, cONTRACTCONDITIONS . ©
@C%Wdimﬁﬁbﬂﬁﬂ?‘“ ot suy.tein of York shull ot by Allowed kst the waik to which i s relafisd i elearly Within
olEd Hianier bofor, e Comnemcement nf v o Works.ue:ordetpd o Syifpg by.he *Bugrin-chargo & g0 claimed for In'the
e o g} e -4-'f-'r'.trﬁg;w“{k:«fm?ﬁ!‘.wm;sbﬂu;M'*}]?g&wyy‘;ﬁp‘chiqw‘  all necessary provizions for Bousing,

wealce:3upply, electricity & sanilary armngemnents (ot his srglupess 3F fro i o aregse make al necessary provicions for bowirg, |
Mocrs ol St -4 sdrRngements ~omployeés at Site of Workia“as reGbired. Hio shall pi tlyto' the “copicérned
aythorities sll’rates, taxes, royaliies & oiher charges, He phall siso compg;-vdlh"'nll 10 Wa ents'of heal ﬂi’pdcvmx wﬂin{‘)ﬂhﬁwm"mﬁ

-

v

Tyl

-1authonities..

+“LMATERIALS: Unlss otherwiaespecifically provided for eithe i the fteor i tho specifications o i iba Schedhio"a" for Supply of -

m“‘f‘“’-")ﬂ‘mmg' {“&!‘ﬁh e teiidzr ark Inclusive of costs of aaterial requised foe tha crecurion of the [tetus. Materlali ot stipulaied
wm d by MIDC, shiall bi broisght by the: eontrattor at hs cost. Thequality, typs & riske of materials hicd in the Work shall ba'vs
"SUIPIEA BRPEVIGUIY approvéd o Eigincer-in-ehirge, a6 "mentoiisit 14 tho debilid spesification All 8j8éted instesial Sall.b5
by Youlractor from site of work immediately falling which the same will be got removed by MIDC 2t his cost. e = en 2
JWORKS.Thc lining out of all works shall be marked by thie contractor ‘on site with’ Cfm;ﬂﬂ;tj" Jllarsm dicected. The negessary sary levels -
will be given by MIDC. The contraclor must-however,” provide Ilié nécessary labou'r-'&'?mlcrial:fdf making out the ground & keeping. all .
‘references, levels & lining props:scaled in.cement conerels.& execute the work in accordance with: those. levels for-which be willbes
responsible throughout the whale Pperiod -f contract. "The few bénchimark phiars’to be' connectzd “wiili MIDC. benchmark shall be
consiructed by the contractor 4t the 3ite of work &s-directed for referéncé of various ~ :
2tried out more that{ one:timie, the same hall b < ‘

ired for the -_ otk e bis'own. -
by Enginéer-in-chiarge ol Hisown cost 7

TR RS

1ed T { !
Ve few e R e Y

5; GENERAL: The contractor shall be deéined 1o b

ERAI ctor sh ¢ -thoroughly conversant with the local condition such a5 the availability of ol ~
sonstruction matérials, skilled & wniskilled labour & to-have based his rates accordingly for this work, He shall be deemed to-have carcfully’

‘snidledal| i specifcations; & drawings & followed thim before the submission of bistauer, ™1
6, In casg of any discrepancy bctwecn the fype of working drawings'on one hanl &;hc W_Oitdiﬂ'g' of the' corresponding itéin &';'sfxcl'ﬁ;a:'_ibn:
thereof as-per the contract; -the later will be, deciding for the'pufpose of actual eXucution of items, ‘Howover, the Exe. Engirieer's decision
should'be-obtained in the matter before hand. For a composite item; if any higher Speeification afe-to bé adopted ‘for uny component 3 &
sult than ‘specified in the item & specification thergfore, exira rate willbe payeble on approvalNo, major’ deviation involving substantiz]
extra outlay will be made yvithout the prior approval of the Superintending Engineer. . - A .
7; Wk progresstegsicr il be maintaued by MIDC on it &ot in the Divisfonal offce &lor Suly diviion undef i, The contactor vl
sign'all igstruction issued by Exs. Engineer or his representative! his superior officers & comply with themn." For this purpose the eontractor
or his‘suthorised representativé shall attend the site or said office daily for receiving instructions. - Y

’

8, i) Metered water supply will be made available to the contractor from MIDC g;pc}mg if 3_‘({3“9.‘_),1.6_‘4 water consumed willbe charged ot
the prevailing industrial .fatc ‘or near by industrial 2rea or in thal area subject’fo change “_,d“!dy?{i‘b‘y, MIDC from time to time, The
ot tc.-shal{’be {aken by the contractor at hi3 cost. In case of water supply o CETP and:CHWTSDF Wil be: provided at
during construction and operation period, _ Provideca

carinection, metering etc. s
domestic rate applicable in that atea

if) For taking water supply ¢onnection s'cparatc agreeient for water supply connection s necessary {0 bé executed with MIDC and the Gy
‘and coniditions of this sgreement will prevail until waer supply connection is in force.

9. Tigillisg the contractor's m’sﬁémibiliw to inspect & investigate the work site thoroughly so as to asrive at the rates qiidted'in the nder.n
Page 44 Executlve'?nglnear : .
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F)

without any gumn!ee aboul it’l foo!prodmm.

TV B gmh wnh pertission from eonccm
' . m; thaﬂ 30 Crm In ed
torelear mad Iiml Widxlilplot which mcluda ‘“%:3%,, 1 by & mole hills without any extn cfm. The contmctgr Shau
b ,rbmsh wood, foose. stones, végetation, bushies,. Sf“"cer_' MM0 i his uwn mﬁ_

Engm

. 3 L SaRk thuwaﬂ:&understmdm all
- fe-of engasinz & smde .,

T - pnwd ;u ﬁma person on s work capnb tative' & shall be. mponsﬂ:le ﬁmm,y,n v,

'M-gcaupmtzrvﬁ}gkﬁ:g;? u‘ﬁ}lbe jssued by: thi: Bxeﬁzgeg; ;3; :?E;‘t:;':‘: ;‘:‘npmnm antativeonBework s s "

‘therii bt m pmon sh:ill not bo’"c:lianged ‘ilbbut priok Intimatién

djmut‘pmrwm '
T G damag&toﬁnﬂfw/i
e el ﬁ’ﬁ;;iz“‘*“ fﬁ:’;? il s o, .

3, lnmllaﬁo;m.lmcﬁ s oo sable, wa.mlplpe.l'ine, teiephm e, OFC; Sowermaln mashale; m‘“"“’“‘“”" o "’n" ”""““"f

thiy nxnrd*ncmsw infommhbm avuilable with MIDC Will be gmn 1o hlm

fé“x-

d-support sgainst aiyy’ damages;

f vfmkn. strom; watet oming in the way shall balooked ‘after mcfully. The protections and-supp 05

= ‘olher in‘nhavir:én ::adc? g‘::odbg cohvactor it Ry dotk. T el permiission is required. from ﬂn;d “3‘;’}2’{:3' h"“ﬂm &
l -ordir .z,‘wxmmanmonmmmqug@;@uummmww P ;

:mcnt of mﬂt, ft is ek ssa:y’i&mave an’ lrﬁﬁal_’se f levels ‘iaker "ccsame ‘a8’ recordcd'm'me au&wﬁkéd it

vbookbyﬂm ‘Exe; Enpinéer or his“aithorized epreschtative & willbe. signid by the cortractor who will be entitled to have a true copy’ of the

- same on'deimind. Any fiilure: on the’} partof the conuacmr toget such levels before siarting the wmk,w;ﬂrcudc_r him liable to: accept: e
- decisionof the EX Egifeés iy toithe: it the contractor will not eover dny Work which will rétider'its

it “ithpds first gétlingt Aty iedsirred by hirise!f & thé atthorised rcprescntamc":
of fisuch icasiirerints' o’ tol Depaitmeits sidé Wil bg xigncd”by & confmctor & hevwillbe: entiﬂcd to have

F6: Al takén ovérby MIDC: Will b | abiifty 6f: contractor for guérdmgmammnmg & maklng» goodjmy"
'-dnmagr.iof aty mgmmdc Interim-payments made for( such work w:!lnot altcr this position. The handmg -over.by the contractor &- mkmg
-over: by ‘BX€: ‘Exgindr; 6F His duihonisid: fcpmg’ cntatiy e Always “in "wﬂhng. of ‘Which copics will'go the Exe: Bng’ihetf‘ ‘his
giithoris ve&'the cohmcto; s, howc?'cz"_’ topd ﬂi,#t-_bcfore' tﬂting ovcr such work, MIDG w:ll Hot put 1t“ to itﬁ iégﬁhr

‘répretent
use duﬂnct ffom casual/'mcadcntal one

17, Ofdérd: igsued by the Si:penntendmg Engineér.of MIDC Hy wlmtever desigmﬁon he na bc kncwnfrom hm t ti
conduct of the work shall be binding on the sontractor. - _ y ¢ to time rcgardmg the

1B, Th-fendered fates for- xuppl}fof rﬁatemls e fd’rﬁch {
facility'of measireifiont béforo uac::t In’cdse ofruad materials;’ uﬁ

tacked at plates where thcy arelike y.to'bg uudagcd ‘oF last. “THe'contradtsr’ *h:ﬂ!'haw no clmm for an 1053 omhx g 18

hubcen pax&”ﬁ:r&’[ i’hubwquently Ibst befdrtu.sc uﬂhe M:(rk,“ iho conlmétm- shaﬂ make ‘good the kmy o PR HSUCh mmem'

19, No méteria) shall be removed- from thc rodd land, execpt l'or extavation’of = g

guttérs, or any othier adjommg tand: unlcss permitted § in wﬁlm
m % Lkt g
ﬁg} ; ;g;ﬁ candxpons as thc Eke Engirie¢rmay spectfyThc cantractér is liable for the dalm,,.sfcompensation arising out of disre] gard of

3 i

20.” of ‘
wm‘ll"ﬁc ‘ordets of collection' & uhhsaﬂon of fnateriaia khall bﬂ decided by Exe Engmeerlhis authonsed l‘cprcsenlﬁtwc oo cmum m_ dc rly

21 For 1hé fiema’sa mdicated, N fhiatciials shall be'tised thliom ﬁm havir

glzx;matmal required for.a si.zablc section of lhc \wrk shaf be ﬁr;tg been mcasuxed by mg‘ﬂ“ Staeks; . The whol

contractor
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;hdj ‘Rhabo collmd upmtely ?ri__tl’\e cou '“- f: :

S T e e e e
il be l“ow lobé sesaoved romsite of works. € llmll bc lakcn for uxohthe presencs of the dcpuhhenul pcx‘sbn.

I N L R

z:,vmmclmunmnms

g 1. . - "
T R .. B TR e e e g

WIS A "\ !

rll anyeotractar be.entided o claimtnhmwd mcs rar y. “.q.m s conrmct. ol .' .' e
gy ofthe contract c;u'p ly befqrg Fenderin &shall n]sq
Emihiad mw%wm “:;*' e ST i LA
i "f’,on&wémtomteofworkotc. o | to ‘com tions,rivm.nallas. lopogmp yctécxlsﬁngfoads ‘means of.”

[\

1 ,'&WW shall subinlt, withn one tpith’ ﬂ'omtha date: orwod: ordc:prlDC dmgmadn ings-ta"thg mmmn;er Mei
‘m{?’ e : e °t ‘approval. of desigd from Exe.Engincer, the ontrector, shall wf his ‘own c;ypcxg\s: glear thié site & take up. the |
mﬂﬁm & ﬁnal%ettmz & W“‘ the work undes the spervision: ofhu nsponnhle rcpmcnmuvg & shall provide pecsssary wateris),
Tabous; ooy instrutnents ¢t wequired, for. u“\m ‘The line & sctting.ont aliall-be done riost accurafely & it. ;ba!l e the fill nspomibmm‘,

"¢ xbf’h‘7 : ?:_A_mf" correcingss ﬁ;_;pqsltx‘o!ylml;dimmwm ﬂ_.mﬂtvicof )l pastsof.the Work & if: a':'iyt'une dunngthe exeeution;
oL Appeary By oraf: his own cosL The. cbcckmg of any-setting o/line cv;[ by’ e
onsibifity ,f,;‘l‘hc'cqntmctor :h 1§ pmtc;t & W 3

i The ::',‘uac,lor ,;h_ if.necessary nstru [ cmpgmy mads ¢ nain thcse propu cond)hou hlhhc comptctmn of work at’ 11)5
ownt: soit JF necessary, ho 1shall. also at his own'cost, make  pccessary mangcmcnt for acqm;iuon_of land for consuuction Of SUeh e
tcmpomadorforapymhwpuzpqsemcdnn_,_ e L S ke s , .

umcxpahty & alndcby their ml.cs -

: & chzrgcsmll be mac!c by MIDC 2 ;;',"_
'ntm:tor’ :hall mform Lhc Engmcsr-m—chaxg: in wntmg whm any pomon of thc work is ready for msp:chun " giving. lum %
;uﬂ"clenlnohce 10. enablehlm 10, mSpcct the,same withou!, regardmg the ﬁmherrpmgresa of work, The work sha!l not be’ consxdcrcd tcA R
have Been completed: macwrdance thh terms of contract unul the: Bngmccr-m-chargc shall havc ccmﬁcd in wnung to that cffeqt

$oooal

29, Ifmntractor desifes to ‘use any- dcngn/mamd/pmw covcrcd by letter: "Patcm or "Copy Rtght lt shall bc rcsansxbmty of llm:._ ’
con!mdurto Observe all lcgal formahtia for tho'tise 0f the same ™ - e R W
304&111: event of there-being reaspnable doubt as fo the quahty of" wo:tmansbxp & n;zttenal useq in| the construction, the Engmcex-m.cba_rgc
nidy;order to the ‘congractor 1o. satisfy MIDC by camying out suitable test of struéfurs.pr part theréof, In the manner-as prescribed j in Clause
onPape )3 of the Indian’Std. "Code for practice for PCC'& RCC for. general building construclion & as per,Sid.Spcf. of ‘Deptt. As may be
approved by the Engm:cr-xn chargc rcgarding Lhe sufficiency, Whﬂﬂ'cr necedsary at. his own.cost to. the entire. samfacuon of thc Exe.

ngumr

31 Allthelabomtory cqumem rcqum:d for 5!): ﬁcld tcst of mmcnals tdﬂmte, stcel shall bc armnged by contractor at his own cost

5 . cake all ‘precaufions, -due carc against’ darage by flodds, rams, stommis,oul break of" f re & accidents. No
compmﬂc:n:mml(l);cs:rjlolwﬂ to'the r::omractor for ks plinty/matérialy lost, darnggid by" Way of the above €itteor other causes which. is

I chaqo of the contractor. _ " .
33; Safay of materials & recoveries: The contmctur hll use th¢ mat;rlals supplicd to him by the dermcnl at frec of costor ss mcnnoncd

A 4cally. The contrector shall be responsible for proper handling & safe’ custody of the materigls
352 t&:uf;';dﬁﬁ {I\_h ::zl z:gl,:,gmfi :lcnogn‘ol;ﬂm p ifm‘ the wmplcuon of the work shnll be retumed by the contractor at the Department. T?i‘c

R — exonitive Bl
- e S Xocutive
Contractor Page 46 nginaer
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, ‘ LT e e erdale mued,to..tha”cantraugt&ee of cogt they
e {1one.. fgny Of!hQ:m?t‘ oartment. or-thé market tale one L8 Of
i i sterdali ad are n pecféct conditions. IF 0y O d by the departmenit, O Ui MATKet fale preyajy 2y
depaeiitet willieceptonly sicliitnateriala as are W prTEn hich jtwis purehasec By B2 A0 o by the departm ent & shall progig. -
jull ﬁmamm%mm‘M??ﬂ% day accopnt of miterials "“edtf"u-m".? R alt kel
(e wrhiieh hAZA i et ;_?.:4 e AP - " ‘ ' I IOTRPISY SRR v 3 - : T B S

R TRV IR Ch
2 LR

eF LT d " P Ly ' .:”: . _i . ) ) » >,r‘
e ¥ i oF e Toud 16aviog the/olber Balpgs -
Rorgri G ter s LUt )F thewidh of the;Toud; leaving thio olh ? PalliGpes
b sl & s v et s, el b ey
et b e confator wiboul 0y et posing ahel bo plased Wil sy
e o i iy g e No rond sl ima vt o
e e 0T o b v n st alf Whers e work st hal i prog,
; n:i?vb:dom & maintain the ‘Same at Kis ‘cast till uchfime’as the work is ‘" progress & the road iy

BERY ‘“i.v’”

'
.

iy

»'§§;Lihwlpﬂlq’, retation: Singular & Bloral 'Work hnpar(lng;lﬁo. #i‘ﬁgjixlunumbtr,;half.’iﬂé!hdélhe pluml "“mb“am & vice \Y'ersuaw}xcr : lhe
o SRR, G e et e e R e i)
" 5 e ot e o i il oy I - okt rctonof hesworks ol s ersons 8 s,

S el sevérsl tradey & shill o the ditection: of tic Engineer-div-charge fortnwith cease: :
Ay pesssi A

e
- . oﬁmi “oF-the '
S peifdadianeel ¢f hisdl

rig ot eét:inceiiipe milseonduet “hithselfy or'ly
130 His(d0lick S eee” contiid-anployrent 19 ihdedin Ble*for/angs tedéon, sich

oyed Giib the works without the written permisslon of the MIDC/Bngineerin-charge < * T DSy
jons-of s of this: contract shill ilio apply‘to”all préimisés, Work shops, factorles,
, _*ﬁﬁﬁdﬁifﬁélﬁi&'}%ﬁﬁﬁtﬁbhﬁﬁfﬁmﬁ?éﬁﬁmtoﬁuoréwF5i"iﬁi€§‘¢'”l6rk§.
: ﬁB&rﬁgﬁféﬁﬁh'ﬂlﬁb&ﬁxmkhéd'viriﬂijﬁﬁéhﬁﬁﬂbﬁﬁ’idﬁﬁ}?h&’ii's'tﬁiiéé?&:}‘i‘éllity’by.
5 T Bt T v Tl oL !

o/sipiiionof he taid goods”

Vel vl e

h. part:oy .,d'cni‘ils;:oi'-'thw-Wox’ié'Av'sll'u“'i'iﬂl'.'Bc,.'suﬁj’ { ot ?ail‘.lﬁn'v':s;-"fo.-inspeciion"b)‘w meMIDCIEn R '_
ot o A . Yo el o . PRI SRR [t d g ‘4 INA mccp',n.char Q—orl‘ Cu,

Ive. derother autharize 1 subordinatesbo ;shialf bo:firnished with . reasonable Aucilities & assistance: by the coﬁ%a‘ctbr%‘

£ ol Shitieror it the Watk & pesforned bt ths matefials hsed o' In accondance L1 ‘the:requiremicits & inteni ‘of the-pling:a -

» ;

4

“Thi ontictor shall a]’éq’ini‘dnh.;t'hg?z‘:hgin_é;r-inéh&rgeéh_.wﬂﬁig,.é,i,g,'\j' Y portion iSreadyfor irematin oo
FOvenes ntinion  snle him 1o npect e fame ithout reginding e proguesof o1 epeetion. glving him-at least 24 .

et

Any work.done anmatcriéis:,uscdzWiti\'out‘su .ecvi:sion:go}‘-’in' bV the: MINE Rt s - y o amele
et b removed el at e ontmctots cpnser | CIEReEEincharge ar i sptsenatve, i Lible to be

39, Testing of: Materale &:W otk All el befortbelngiteorphaed'inthe ‘workiskall be inspected; 2 ,

R - N ix T _‘t_ o - P e Tl ‘ shzu be,m ed.Amr v e "
i DL provilent tandards:shall beaiproved by the Engificcrin-chige. Thie testinig shallbe dcng:‘tuie Goversn?:xueﬁ'c'm{ m;ls ’:W o
sboratory. spproved by MIDC & the testing chargs shall be bome by the contrator himselfonty, - - - e approvedlabior dny
Any-wotk in which such matetials are ‘uscd_, priof to ins ' ction & wheg . ccsg. ary — - .

Englnecr-in-charge shal be torisidered as unauthorized, g:fcéd\ict& ho?a?‘ cptable, Yrstog & without approval or written permission of the

C

'

a:::i{:!i dotym by th Brish Standard Instintion or by Afnética Assoclation «
sui ; " e b 2T UTE RGO ot il % il
uibgt gﬁ;}mﬂhon for testing of materials, willba used at the: discretion. of: 1k

Contractor

Sl
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Jﬂﬁdﬂﬂi‘llﬁ‘dnmlcuan.l'£- ’. ’ ! .; e :l: _jfa,., g

Thecon mnlnll furnish such faclhties :mm,mm‘, m!clin ' il F 86 ) _
collbeilng & forwatding sample o fur ‘ascertiining thc oiqu pmcnt, l’f"'.’"? ‘“d Taitrial a3 ih'e‘En i "
ofetntopenila e ok of any st ety “‘”““"-’»"F-"ﬂshfofmm usedand uﬁ'ﬁ&fﬁ’i’ﬁf‘;‘;’{ 2&“2’:53

the sait sa@p;&mmmmﬂumm are iade'aid tho mlenﬂsmcpted.
Th‘ 0 t X , ry at mc whwe rommetcs '
wwo,g n his po;t. Tho dany test wpon rcglmr should be max

BT B e -
A

tmz of: m,nwmls of, com.rcu 3
G sphalt étecau be do { uiFEfaL e s
nmncd atsitel Jab and xhall be proquctd o and wh:f fg‘lt\!:;::q R 'u "

ol W,

Thwon o(ﬁoﬂwﬁoa Ofmnple mﬂudm"m“mm‘mm‘“ :VQ"&S ﬁf thé testl: ;ahailil bc btme b:y thc némmctcr for Lhc f;:’ll)oWinzﬁ

w t

i)‘qu \,llectim&supplyo!‘thcm; ies. & carying out : oo Sii. i
mtmlabdntorlu apbrOVed by thc Enﬁnea-m out ofsch st i‘ p""“’"“'—'d foror m«ly imcndcd i ihs contract, willbe czni:d ot

mmcon

the. ma " .’wpply o the mlplcs &.thc Carrying. ot of e ' p :
testing, tie. material is found defective & hagto ncjectcg. Tho d.mv:ff“i‘i:;mt pmmed for or clearly mm,m i o oairact inu i

iFi: simie w bc 81V°ﬂ o l: ngmm-m-cba:ge ia] shuuld be removcd from site vmhlnz! hmu‘s& report. of
e i Toaly ;\ [EE RS S '-~""4' ”."i' AR S '.
40 Unauthbnzed &'D““'M’ Woﬂ‘-"' NO ka :hall lw done wnthout l;nea,‘ lcvc!s, graks, Img‘du & Uthir dinkidions Kaving ;
or ‘appmvod by the Engmccr-m—chargc or when authorized by Him or by his: n:pmcmalwe of dther authorized sibordinafe: 3 wozk'donv
bythe: ‘contragtor prior lo-thie“approval.of-the* contract;- W""";t‘"ne contrary-toropegirdiessof the tistruciloin? of the Eng,m:tr—mhargc,
work dong bs:yond ‘the lines shown'on thé plans'or &5 given, or.any éxtia Work dane’witkicit aml:onty will &' v:onsldcrcd as wiauthorized &

Xiilm" 'be piaid:for under thc pro\nsions °f this contract: Work'sg'dire shall- be, t)rdered o be emoved or n:plncc at thc commctor‘s cxp&psc
._@

The Eugmc;r m—cba.rgeahau have the: power o order removal.or tép ctive il ialifiworks whlch in hu if
015121' oﬁhﬁw fembvui or rbplactid ‘all défeéts, be ri-ifnowd, rcplaccd of cortected ashw b aucctcd by th Enzuncét-m-chkrge. SR

4l N‘ghtWork. S;ib]ect fo1 any prbvisionno {he ;fontmy conumed mt}mtonimct, Ho Wik shall b ca:rlcd nut beiwien the homs of sin- sct
& sunrise withoit the vritten permission of the Engiriecr-in-charge except=when ths Workis unavoidable- or absolutely necessary,for saving::, ;.2
llfem' property-or.forthe gafety of the- Hork in which ¢ase, thie contratorshall unmullatcly informn: the Png‘mr-m-tha:gc or_ his*

p ft e, provrded alwiys ‘that'the provxsmn of this clanse d shall notbe apphcable im the case of any work which it is  customary W cany v
oyt by dnublc or rotary shifls in- which case sufficient advance notice shall be given of the intention of Work at night to the Engmecr -
tha:gc After makmg all: requisite an'angemcnu & managcmemof areay, ‘miaterials & eqmpmum,n.qmnd uder nny cmergency ete.
Overtmxe to supcmsory staff oi' thc MIDC in such cases, shall have to. bc how:ver bome by the i.omractar

The contraclor shall also’ catry ‘on’ work bctween sunset & sunnse if so° requlred by : _q.,-Engmcm m chk:ge. subject 14 o%lammg apptcva] b
""“"“8- for expediting the progress on the works or for any. olher teasons of techmcal ‘wafety.

Nt

{0 ' e &
Lhcr Teason with ex; rtss approval of the
ed out 4t night'in the interest of strucluml safet) orany o pr pp
g‘hm::ﬂ myh:;ork uti:cqmer‘;:gnl::ucgmhonzed tog?upervmc allequaté: hghtmg & other mngemcnt shall be made in ddvance by the
cot;gtlrnactcr)-rut":r rog ::;xe:ur:gn & supervisidn of the such ‘work. The contractor sfill iot be however entitled to any extra payments for night
work Before SI:IC}? work to be camcd the contractor, should also mform to local !’ohcc Stauon in writing.

nammablc mau:nalon uus work,
MIDC ‘does riot ant!c:p.;tc use. of anv cxplosivc or any in
:iwﬁzploiwehand mﬂamn;ab}e h:,?:}?gnm%?e inaterials are used for the ¢execution of the works, uimlc contractor shall at his own eXpense,
ob1a§n“cn : ; p event, lcxp C;Z ';: may be requxrcd (oF storing. ‘and using oxploswcs “and or mﬂammla )13 x?ateh]asls a;td locat¢. co:sﬁut;t a:;d
UinLSi g aines If such 10a 15 required for soage in ascordince with relovant Goverunent fules in force h?:anmglgﬁm S
m:;l)?:(;n din:ggwncs if sulc}; Sr:am im‘t riginal lunguage ind devagriand shall: be in the care of competent walghmaa 3 time. Alltheso
erous - explosi _ a "
shalt b done ug:cr mtiﬁmuon and aﬁcr gcumg concum:ncc Engmecr mu:hargc o .

!{]v ’

D
L

T

R ‘llp;a‘ge“e Executive Engineer

2

~ ﬁ_d;
Conractor
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' i terfl notito-endanger life oF property any 4 I
. exslosiyes and-oviflammiblo material nob 40 SRR oy LI A shaly
i csinactor shall excridii utiost aro whill using-explosives ‘:tﬂ&géozfof!:nﬂd yse; and shall:iadenthify -‘-!-’-”mm.h‘yct}gmc Sl g

N ittt Aredl g Ao et o " 1damls U LSRN R
solelprgepondfble i oy And, alt CUmIES BVCE G atdent or oy
i roiaim:and lbility prising; pus. of anycRICER 2L50e P
i‘q ‘. : ";. N ~u-.w et LRIV B 45T R ARt ""i;.:"i" R wate e ettt T A [l
Gatel EA e e e eeed veo f W e w e L A
?'.i-..”..- ‘ ; \ { y ‘. Ry ‘ 14 fwom:-.c »” Mo d e Ll ,._.‘l'" i ’:.‘l:.. it ; “ m ;. '-,-,..,--,./, ., ’H‘;:'_" o :a.-?,".l-‘.lj“.r"s"—'}"'r" "’-","‘: I -"“"7._“ s ; ,
1) Froftile condiniceriont wintil the e, the works are completéd and finally’ ke to-the satisfuction of the Engincer-in-chary,

take-fullsresponsibility for care and mifntenanca thiereof including cire of alltemporary warks to" F or'ta any (emDOmIV Motk fis
R N o N R R LS T N U W O T I ORI ] R @, ' TSR et TS T 2 S L T
Slormi, i, i BEEURIS O MY, e R0 e wit e declared e nof) Civil war, rebellion, revohution, insurreetion or.mifty
Moxr, Jnvasion; act of forei g ehietnied, hostlitics (Whethtr war be dec “"q‘)‘gguuﬁptﬁn‘;&dﬂﬁéﬂié.@.@'ﬁ'?%?v<3h‘?“‘ff°"“--:.~~- Shall by
of. the, contmc instructiony, of-the Enginecen.

- Innrelpaswerabsll athig own'costimalaiain repait: and make good tie; samei o tha fill o time.of
oSt o oy vy e A0 et of B cnfast i

LR L P T 2

¥ - -

Y 1Ethe: contracti .16 conplycwi e resuiremn
i amply i s rsedpiod

charge Wil e djine ed thr take: care: of

e fn Sit Clst | abyt, the Englneer-change will immiediauly i,
i et of conector Al wmpw,i Nirueons e il

.
oy

4. Coriplience of Laws: The contractr hall keep himself hlly informed of all sct, laws of he Ceritral & sste Governments, all Jcal by

wa,ordintages, ules & gegulifions &l arfers, & detrees o bodits/rlbimals having any furisdiction/authority which in ‘any taanner efit
Eoso’engaged or etnployed i‘:‘i,fW?E’ﬁf-mﬁ~ﬁ=iwéyi;%ﬁéct“th¢c'9ﬁﬂy¢tof-shgsmbr'l;-..H_é:;shﬁllmll-iﬁmcfob_srrvwcﬂmzf_yﬁ!h;allm-
mbf erices, rules; regulatiohy):ordefs:& deerees & shill givi kil hotices & pagrout of his owi mribney, 38y fees'orcharges to which he

He shall protect & bdermnity s MIDC 1 ofTiceey &b
ny sk Jaws, rdioances, egolations order, o dsérees w

N L TP

Y

-oler things shall be deemed fo bertho absolite pi perty of MIDC.. .. . .. P | _
TG T oy s L 2T L I A D o RTIY ) b N ey . . oa y N ,‘ .

Ths torcsball ke 2l reasonable precautions 't preverit hls Workiey ANOM O DETSOnS From Temoving cuchahimne oo a2
AP ik e Tk : gz o G- QL AROMCr-persons Trom removing such thin .as-above &:
intiiediately upon discavery thiereof 2 befors refnoval; acquaint e Engigéer-inechirge of such discovery &carry m-ﬁ?s orders as'.::h:;]el

disposalof the same ichisill el th contractory expeiise. . .

¢6: Patented Devices, Materials & Processes: Whencver this contractor desires to use any desi 10t Vi i

- Falenied | » vaierials ¢ F ‘ to. y dosign, device, drawing information® , materi
procces covered by wpatént of copyright he sbiall procure the Aghts for such wse by suitable legal ngreement withgthe patcmee‘gr t;l:':gaiiht::
oWmexpenses & a copyiof thie agrécihent shall be filed with the Engineer-tn-charge " ; e

The contractor shall indemnify the MIDC from & against all claims, proceedin . ' ich-]
T ) gs, damages, costs & cxpens -
made against the MIDC or to which they may be put by reason of the contract infringing or being held to }P“ne ::ﬂ‘:‘:;ugce}c‘l arr:\ayypt;:e:s“n:\i:gghmxs ?,:

copytight in relation to any design, device drawing, materials or process al anytime during the | i ’

? . ., . c r \ i
w.or'k, &ln the event of any injnqcl}op being obtained against the yse of the same, the cbnugétoi- Ehﬁﬁ:ﬁ?::&:ﬁi;?ﬁ&?ﬁp#y on o f .th:
des 8D, drawing, device, process-ete, which do no infringe any such patent righit or copy right, to the infring. e o sl
Hht to Hfction of the i y o ] Ngeany such patentright or copy

47. Ttedpass: The contractor shall t all simes be responsible for an ges di A | |

' : , y damages die ¢ PTSIOTY A W L i)
cauyf_t;&,‘q:’;-the work, unless suthorized by tho Engincer-in-charge [n wrmng in wh?c!-? tﬂ-‘tgm ;mg::sbyl.:ﬂs atig;htstgéz»erk‘ ople in
Contiittor i WOtk stull b: done by the contractor at

Pige 49 | ‘Exa mtlmﬁmhé.er 3

a
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L

uhh o eost lo reslomthh-nw P-bndltiol;. TR - b . a ' '

) . EZ A S R P K T
IR .

, lhcwnumor sHali xﬁ&eﬁ I et =

‘ ﬂ“ i in ) Rify théd- omcuf. cmploym ot agmmtall actiots; :uhs lduw .

on with the weaki 6f tl:t; Contm:t 8: :ﬂ any matier'or thiing. doxis & omitted 1o b done by the contractor-in. lhe: excavnuo: of orﬁ

i b‘w Eht o be to fwsmu any’ 1:;;! or darfiage to MIDC his workman/labourer in conisequenice, for any action o7
qmptmn Nion f0ba lpmu id by N‘ctmor . his“mw g:done or ormtted 1o be doné’ in - the' cxecutio

T

el i n of the wouks- of the: contract .or.
. workmanlaboure et Mlm b payments mad ; in consequcncu of -uccidents. Gaysing: damage’ar :Josi of life gf his .
; tobn'pﬁa orum\wlu&hl ”lim);m e f{‘ ;°'bY, ﬂ(“ MII)C 3‘3}_“ be recmnd fromAtlw ‘contractor
S P N R n‘r, . " :

fwm his dues out mn'dmg.or nmmf_
: hm’ m““’ °°““‘°"-°$*f0t dama sorly i
e hixg dedets: Mﬁedbymmpm A s '1 ssmr dély

' v, 5’-..'»' ju-.
T aa we any emaly 7 x

‘Tbc'h?luéﬁmll TioE ﬁo'

\»‘

iﬁcljon.‘ml’f’pol “”h”ﬁéd f"" W ﬂ” Wm“?ﬂ"’.- mﬁ o -.‘: it ol ivort; ‘a\- MID(; mayl siiange; ror i+
f'n.‘.l\(l:r‘:m ng:fm Wﬁ'ﬂm}xohﬁg; concemﬂ{ ' full; ¢ott of such protee ori' Bhgll be: dcblked 10" thf: donttidtor 1ndrecovez”.
‘claim 4

| s o . s i, Tbe T
a cnt is based on lbe lmls, a.l 3cts nf lcwls such as uua.l snmmem..h *@. ﬁnal sh:d 3
52 Lwnls sho;vcx; o;l ﬂiﬁy d"é:;‘g‘;‘z;grl;rc :: rh?syrfprascmauvc in-the presence of conbactor.or his authongad mpm;culalwg.Advancc:
.ken: &, rocor & ¥y ihen the lovels: would e taken willbesgiven by MIDC16) thé-conttatiol/ hiy aulhoris: TepIts m;w donmf r
mtsma’uon oy nmch‘:cfm these-levels & signingin tokén/of: ecceptanice thereo LIt contractor fails 10-atterid: en lhc ay)or oy
Sh;n ﬁ?fdmb :E)wsg::l:w ﬁoufncnt; in'which these levels mrccordod they sh.dl be; ﬁmﬁ &binding o thc contta i
anyT

all be:provided by e
lamps’ during night time o mnxk ‘thet closurc of thc roa

33 Sig Boa:ds Noccssary sign boards dﬂ%ﬂga&s :;;pomngcd by & ds\c conmcao; to"kéch: light ¢ & watchy lh;, mm:_ als-lying:on: mtct:mt;ct.
copirtctonit his- “gt"é‘“ hg?ﬁiﬁ:p?n‘;f;fe far' lhe accidents if abava pare.in tiot t.akm propcrly, He wxllhavc to pay compcmauon or the
lhrough the night. Contract | ‘
samc‘ ] . - . * .

’ oo Rt o
. p .

N " AR LRREINA

Cale R

! . i jd T v SN

B e e G, ' . Executlv glnaer !
jt.ll i Ta: T N OO Page 50 . ‘
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PMENT: OORPORATION
MAHARASHTRA INDUsTRlAL PE\{EI:Q ﬂﬂ ;

fA Govemmont of Mihamshtm Undertaking)

' ' A PR &, o e ‘ wry t' ' . ¢’ d S
o iaonier Bﬁﬂ'ﬁ@%’"”’!ﬁc-;‘zzvé o

Satf Ta1 W'D ;.,,.,. ee X “d‘)Mh'br M'h“m ‘M. i*wﬁrdm"mﬁuou;d :
Clanse: rdln r:cove ofroylltychu’gtl through thebmwﬁonh‘itaﬂb" R LT
'.l.:-t ::“g r{ﬁ" RESRREN ~aaudi§nm| :tc.wor)t’&omw nie'comnictof - i el 4.; ¥

= ‘“"; = '.~4 t\lﬂ v |
.. sﬁnﬂba nioted by the cdntractor ‘st fhe smount of royalty cﬁarges mw”d’ ﬂ“’ mlnor ity mh O o

{waznnon,mnm .metal; sand ctc.):consumedAtied by, the °°Q‘§?F“{{ for e W work. will be ddduétctl ﬁ‘ﬁm}ui bllK
andwilLbe pitd 4o the: coticemied Revenus Deptl. by MIDC: ‘

2y Thecofitiactor shall obtain above typés of minot minemls from Govt.: approved quatries or- from the private
1and-afier cbtainitig:legal. pexmlssmn from the concored authorities, However, In case the contractor brings the
tmiaterial fromunawthiorized quarries or in iflegal manner, he:shall be fully responsible for any legal action taken by
the Reveme orany Govt: authorities ‘against him for such: ‘mautbiorized or llegal act, even; ‘thoughthe royalfy-
chargesare recovered from his'bills and paid to' be Revenue Depirtmeérit. -He shall alss’ Thdemnify ‘MIDC
offlcers from any legal actionso tiken by the Govt. authbrities for default-on’ his patt.

3) - Thecontractor shall give.an undettaking oh court fce stamp ofRs 100/- for. indemnifymg MIDC oﬁ' céts

L Irom‘any Tega!achon taken; by Govt. as detaxled above

de
Contr o Mg
eer ZITHE ~ Suy=
g Executive nglneer
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CLAUSE FOR REMBURSENENT OF TAXESIUTIES

Whlla Subiltting the tender, the contractor hall considet e preva ves & duiies on the ‘da

the contractor shall cinsidet the- prevalling laxes .& dulies on the ‘date
of sibnissfon In case there Is statulory Increase T thd Eaxos/dalles, the contractor shall Submit
docuentary evidence for the payment of the. same. On.verificatlon of the'documients, the:reimbursament:.-
. wilibemada It thare Is Increase. In case there {s.reduction.n. iHa Statutory laxos/dutias, deduction Will be .
effected. |t'miay. also be hoted that this clause is ‘not applicable i thero Is Incregse In the oelrol during
Q&W?an_f:-theiwmk-":’"T"”'- B R I A R e

) . :
I TIPS S
L1 FPRR S N B LSRN

} i . : _
= Pt Wt e RS
) ? - . F 2055« = sk
PP Oy - v oF
) & it a0
3 M ’
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ACCbﬁPANmm'TQ"THEf.GOVERNMEP{T-REfSOLuIIon
PizcwOR ' 06/047148 DT 16.5.2005 -

PUBLIC WORKS DEPARTMENT.NO. QATI _ |
PRICEVARIATIONCLAUSE = . -

i, 1dufing lhevopera fve:period of thecontract:asidefined i"°°"d‘ﬁ°“(gebg:;v;'g:?ft::ig:xh@y zﬁ:ﬁﬁ}gﬂg
Gousti "g%i‘c'gfnﬂ&‘ﬁ“ewScriBS)'-fbr.lnﬂustdal~wo'rke,f$._f t MUMBAL Cen lo Hrice: Index.for all commodi.
‘Eo?{iuemgonnmcsﬁoncr ‘of ‘Labour, ‘Govtiof Maharashitra i&/or in the Wl_xqje:s} °di 6f ixj"-tﬁ'e:‘:’j:‘r:"cd of petrolioi %
i ared by-thie Offics of Economic Adviscr, Ministry of Industry, Govt. O a’c.f metal pipes etc, then'>s'u5j'et:t
glr;!r)tcants gl,majaf construction materials like bitumen, cement, stccl‘,‘gar_lous types of meta). Pl ek
to the other conditions mentioned below, price adjustment on mo@t of

1) Labour comyiorent ‘ |
ATMateralTOMPONENE - e it et S

il Petol i & obtfeantoompgnens g

iv) Bitumen component -

VilyCT & DI pipesiccinponent. . - -

‘caleslated as:per the formulihereitiaffer appearing, shall be:ade. Apart’ from theso, no other adjustienit shall b
‘fi#de to the contract price for any ‘feason whatsocver. Componeiit percentage:as given below arc as of the total cost
of work put to tender. Total of labour, material & POL compaonents shall be 100 & other components shall be as per
actual's,

i) L2bour component Ky ['LG) 30%

ii) Material component (K2) 'MG] 65%

iii) Petrol, Oil & Lubricant components (K3) [/PG] 5%

iv)Bitumen component

¥) HYSD & mild steel component

vi) Cement component

vii) C1 & DI pipes component

Notz: if cement, steel, bitumen, CI & DI pipes arc supplied

qp Schedule-A, then respective component shall not be
cons!dered. Also, if particular component is not televant,

same shall be deleted.

e

o’

-
[

r e -.l
Contractor : e Eng
Page 53 Exccutive 'Englheer -
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“
Ji,
g , ‘
“‘ ¥ = N
Lav o (:‘ ﬁ:." ,
1) Forubta for Labdurcompipmients s . V- Al 8
B R L™ St e S b ot '
‘ i ) " ¢ " L e LS B o T
) O AT Y PIT, & . “r_ ¢ ) .:-' ; o €0 M,
Vl i&BSPX‘Kl& I:l"l.':o * '." * - s, NS VRN R AR AN e R L Ly 1 R r o owan S50
T 3 it 8 Y B B ronent atoe : e B B g A . ﬁ:"
- . Voegt Ch I b L e . i : ' ‘
A ‘-.‘ 100 v 'l“o A e . I O o S Y et U i ke e, \‘._"’. .. v e A}
; A e L) R "t 4 4

VIS Amauat of pfibe"vf’-“.‘aﬁﬁ.’ii in Rupees:to. bes gliowed:for iaboug componznt P= Cost of work‘done during the
e adex consideraton miiua the cost of cement, HYSD & mild itee, itunca, C1 & DL pipes celoulyted atthe.
basic star rates as applicable for the tender, consumed during the quarter unde ; " @ Sl 2V

r consideration. Starrates:”
Kl=Percentage of LABOUR component as indic_ated.ab_ovc.
'-L'O=—4ﬁ_8:§§ic"fCW:t’Pﬁpf&ﬁﬁdb&"‘fb}'_ ‘MUMBAI centre shall be average consumer pfit:c ,indc;:;for tixg quarter
prepcdlngthe month in- which thelast date prescribed for roceipt of tender falls. IR

> >

Li=Average C_onsumer,Pric; Index foéMU_MB,AI centre forthe quarter Under..qo.nsideration.i -
2. FormulaforMatcnals cc.).mﬁ;n“ehts{: LA o -

V2=0.85P x K2 x M1 -M0O o | o
100 Mo : ' o R | |

Where , . ; S
e o - el o T A o

V2= Amount of price variation in Rupees to be allowed for‘matc.r’ial companent P.=_ Sax_ng as worked out for labour
compf:pént K2=Percentage of M aterial componcnt as indicated nb_olvg. | '

X

MO=_Basic Wholesale Pricc Index shall t')c’,a.v'o.ra'gc ?wholosalo pﬂcc index for the gﬁguter preceding the ﬁomﬁ in
whicl the last date prescribed for receipt of tender falls.

oM R

: Page 54 Executive Englnaer
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3) Formmlafor petrol; oil: & lubricantcomponents :
P g T e

V3=0:85PxK3 xPI-P0. L T
R '

t T I O Ty = -{'-‘

V3‘£“? T W%manonmkm(qbeaflcﬂcglforPQI., qompgpcm OE— ,

£F s ~% 2 '; _— IR S A SO CUTAE TIPS O D P fac L R
P= Samis uw&&“ourﬁ:ﬂaboﬁrcoﬁponcnt cgbyuted - v s ARl A PRETY SMRIDI e eapte
' PR R TR L LR AN TNy P RS (3 TR T Vi

’f?n?mmtagéafpémkoﬂ&mbncantwmponcntas‘mdwcd above. o ey SR . @

?kﬁvmigeﬁc;o‘fHSD ratMUMBAI dunng the qarter pmcedmg the’monﬂxmwhich the Jast date: prcscnbed for-
nocfﬁt:often&erfaﬂs, . :

20y

P1= Average Price of HSD at MUMBAI, during the quarter.under considcration.

V#Amwtofpmevmahon mRupocs to hc allowed forblt;;lc; go;;po;c;t A e e g
QB=Quintity of bituimen (Grade ) in Metd Tonnes uselinthe .~
pexmment;wdrks& épprdved eﬁablirié works during the i';uarter’uhd"er‘cons;i'dcra‘ti'on. -

Bl Cummg afmge cx-rcﬁnefY,PrIcc pcr metnc tonnc of bltu v, e poflun &%, & & Bt
mm(Gnde )mfdcrcons:&eranon mc]udmg taxes (octrox, ' f

excise, sales tax/VAT ctc) during the quarter under consideration.

B0= Basxc rate of bitumen in Rupecs per metric tonne as considered for workmg out value of P or average-ex-
mﬂ’nefxy price in Rnpees per metric tonne mcludmg taxes (octro, exgise, Sales tax/VAT) of bitumen for the grade of
bitumen-under consideration durmg prevailing quarter precedmg the month in which the last ‘date 'prcscnbed for

receipt of tender falls whichever is higher, .
Qot s ' Qall

Contfactor ' T = Page 55 : Exe cutlva Ehglneer
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%) FQwiﬂiﬁthotHYSD & mild :tee] compouent: V5. $0 - ST ’ - ' ,
' sio
Where-

VSOl s in Tupecspo e onn s COM T g O o 1 f
Bt i Curing-the quarter under considerationSI0= Averago of Steel Index as per RBI Bulletin for the
quarterpreceding the month in which theilast date prescribed for recelpt of tender. - el
Btk Tor the quantéswnder consideraton, 7o Tt T Tomago of stel sed

iﬁﬁié'mw(SO):'fbl'"ror{s:tcel-,Sm;ns-.486ﬁ5/;m""'-" R TN R UNL A SR ey

F

NS
.

-
LY

,,,,,,,,,

- 6" Formila for'ceinent component V6 e COR(CIL - CI0YT . -+ - 3 - Mos b s

. : CIO " e el ‘ - y VY N Y
‘Where ‘ Gowk o s by 1)

ka‘ -Amount of price- escalation in Rupees to be allowed: for cement component' CO= Basic rate of cement in
‘Tupges per metric lonne as. considered.for working out value of P, Cl1= Average Cémerit Index publishedsin the RBI  ~
‘Bullets or the qiarfer under-considerdtion, CI0= Average, of Coment Indek published in the RBI Bulletin:for tho: -
quaser preceding the monith in which the last date presetibed for receipt of lender falls. T=Tonnage of cementused . -
‘inthe pemanent works for fh auater under Considemtion, . Lo L

S VG p e e et 2 T

'B'ﬁﬁé.’Rite{(CO) cement~Rs 6000- MT
7)" "~ ‘Formilé for CUDI Pipe Component: V7= QDx (DI -DO) = B o i R
wbcrc ' - ' C " u'w‘-.’-; s

V7= Ammiount of price cscalation in Rupees to be allowed for CL/DI plPo Lcempongent DO= Pig iron basic pricc in
Rupees per tonne considered for working out value of P. D1= Averago pig iron price in Rupees per tonne during the
quarter under consideration (Published by 11SCO). QD= Tonnage of CUDI pipes used in'the works diiring the quarter
under consideration.. . . . o , . ‘

The following conditions shall prevall: ' RRTR .

b) Thé ‘oherative period of the contract shall mean the period commencing f_.r'om‘th“c‘ date of the y./’o"rk 6r<fctf issued fo
.%2’:9,1‘::‘%?,“”“2 gx&i g the date on“which the tinic'sllowed for tie completion of work specified in' the contraét
fojigorkg?:;i'rcs taking ‘into considering the extension of time, if any, for completion of the work ‘granted by

e - ' the Conditlons of Contract in cases other than those where such- cxtension is
Enginser under the relevant aliheess! ¢ decision of Engincer as regards the Opcerati: iod ¢
necegsitated on acgount of default of the contractor. Th 8 gards the Operative Period of the

Coﬂﬁ%r 7 Page 56 Exocuﬁ\‘;‘e'iinglneer
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, ‘ for liquidated damages |n:
contrnctlinl\'be finsl ‘& binding on tho'ct}ntrnctor. ‘Where any “’mp,"’l:"’;::.ﬂ,mg?mg;wmm;t.,pmy,, ‘lcn\;ic
confkdetor ohaecoutitof delny intcompletion brInaceimL : ’
ad ﬂahnbun.moumm.umwm’\"mnaeohf‘woﬂ: iyt dite’0 'Mbhdlng;w‘tﬁé’ fe fvons which et ety
BTN 6b0 Ll M1y C1iP1 /D811 g C1 1o dovels coneeOnEr iR F, oo Ry fotma but shindf et o8l
ﬁl’gﬂ‘ d’]%'#:ﬁ ﬁca"bwfiutlbnfcluﬁ‘sa'lhal'I3Be'“l’l51'“b’d'w’"" dodtradty 2 glyenrabovii v 1
ylevied: j , s per formula: given‘above,.in thiy

e

Uring

fof the' extra g o AU
5“3’"""""‘”  provision of Clatse 1474

iliy Price ‘varfation under :this. cluss shafl- ot b
coliplétion of the 'work:& dlso on the excess. quantitics of ltoms paya s~ proviston of Clatse 1414,
fébg.:ﬁér ‘furm B1.&-B2,:Since the'rates priynble for.the et iems ,?;cmq,,‘,gzgm,«lmtaizg t‘l:;;su:g;; fr&ﬁo WA
befixed o per the current DSR or as mutially agreod to yearly ipvis ,gn',‘t’ll,l&gﬂqrm; gtlo ol ikl et
i (P LOR el et

B2/extenis beyond:tharopératye datw of e DSR; then rates’payabl badlsor revised in'secordance v wmd&

With Yefererics to'the ‘cyurrént DSR prevaleht 4t that:tinié o year 10 yéur bat , |
bherean os oo dion v) This clause is pperative both ways jejpy,

price variation a5 caloulated above s on tho plus side, payment oni/atgount of the price variation shall beafloweqy,
d 85 pocover therdaind fond the conirictor s s

. ‘dgrectment thercon, ag provided-for In the contract, whichever Is lossi {

theicontracton & if it |3 on the-hegatiye aide. MIDQY sl ,,QGﬁ,ﬁ&?’di APGONT Pae samo, Jony (e
st whl Sl B )t o BB et 0. SoAct ) 0 o St
cottipensition:for any fise or fall'in coifs to the ‘contractot i not entlebly cbvered by tHe provislons BE this ot i
clauses'in the contract, the unit rate & price {ifcludediiy t contract. shall be decméd - to inéhude:amotint to cover the
coitingency of sich bthier actial Hyg or fall fn/osts, - ¢ i ot e e e oL IO Cave
.o ’ s W e T e

Ve,

-

pa— v 2l ‘ . R o htt i .
N BRI E ANy

-

PN ”.,9:':1. o AN,
Vi) Caletilation forwot

DI A A8 i o T W R T v i
digits onfy. e oot bl oo PO i,
Where V5= Amouat of price.varstion n Ruipéos 10 b lwed ok YD) i it o, o
X g | o imRupces:10.be allowed for:HYSD/ mild steel. component SO= Bsic mte.
SRR [opese pet el otnc s cansidte o working ot vlue of P! ST Avetage St Toies
in durin r under consj cration:SI0= Average of Stec] Iﬁdex- % ‘meir B e
b RIV= AV Stecl. d : : * ol
;t:argcr preceding the month in which the last date preseribed for roceipt of tender fu s s 11::31‘ RB] Bpllet;q.fo; thc .
permarient works for the quarter under consideration, ..~ ... oo AanSs Tontage of étgeluseilin

8) Formula for CUDI pipe Componént: V7= QD x (D1 - bO)

Where V7= Amount of pricc escalation jn R
‘ upces t :
RS per oy St vetking oﬁf va]Scb:falj’lowlcf ‘for CI/DI pipe component DO= Pig iron basic price

: A A D= cbo $
the quarter under consideration (Publighed by 11SCO), Average pig iron price in Rupeds per tonne during

Contractor ) e —— ontract shall mean the penod Commenciog
¥ ' . . .
"\ . Pagesy , ' /s —
: ExecuthB'Englnecr

, on
L popast v J ‘ Gy & a €Ll M TR oy '
\nadequdlo pro w’y'ﬂd,ﬁ mch;mﬂ;maﬁt’h“)ﬁhﬂl bo Wotkey ® Prity,

8 i it h gt ‘ oy,
ploce’ mhz%ﬁ‘gﬂco\wﬂnﬁbmhnll'boriid‘tchnfnoif:durlng cych gparter items required fo be execitted Ohut;:
s of loms payabloundet the p ol

L N,




757

‘from tbe date of thf: work rdcr ispue ’
complafiom ot w ork:spesi lﬁl:(il in. ﬂ::&n;t.i:;::;mc?\:f;c?r 8; m&gjg ou ﬂla dutc ot which the time: nllowed for the. .

scompletion-of iking iplo gonsidering the exte f time, if-any;
e ‘:‘;.Z,:."m"z;.me,;:m Bl s v s of s Comipn e
Eﬁmﬁm regards:the Operative P 3 d of r-‘&?ﬁf“*“ of dcfm!tvpf the conirictor..: The dechkisn ol

g final- < bindingon the contrattor. Where any.
e ‘nlr%c}or on acountiof: delay incompletion’c orjnadequaic:

PO 230 f'}-0§nh'act provisfqns mep cead]iistment am
J tsamount-for-thic balance:of work: from the dite-of
levy:of. suth-com ensation:shall-be:worked oyt by; i Ay indices.Ll;. MI1,-€L, Pk BI, 81, Gllto Ievcln

‘ comsPondmg IOQ datc;ﬁom Wthh SUCh compemaHOh gk\liﬁl FRE i -'-;.-f:'-.~‘~.': Fof b o Tl »...'.: s e

.-.‘.1 t\ o ey

.....

. ThePrice varjation’ ‘shall. he detqrmlngq d\mpg ‘eqch gua:ter ] pe-t formula given abovein this clauqe ,.

" m)‘?dpeivmm;bpmdmhm clagge shall not b6 pa blc for the exiim jtetis re lired tobe executed duiring the' -
' completion'Fithe Work'& alsoon‘the' eXcess: qmmtya tlés of items payable undezc*l the provision 0f Clause ’1441;4! ofthe -
cgnbaft“fonn BT &“132 Since:thé rates; payable for the éxtrd itenis: orfle czgim'quanhtl:s under.Clause: 14/41.aré ta
' SR oras mnutually agreed 1o ycarly-ta jsic o

. of extra- 1tcms;as well a3 exty quann
& BZ cxtends beyond Ih&operatwe date. of the DSR; then ratés payable'fo
with reference 1o the currént DSR. prcvalent at that time:on year to yésr basis o rcvxscd in‘accordance with mutual
agrgement thereon;:as provided.for itr the contract, w}uchcvcr:is lessiv) This clalisc:is, operalive both ways fe. if thc
Drice variation as calculated above is.on. tha plus side, paymient:on accauntipf the: ‘price;variation shall-be allowed to -
ﬁw,contractoz&‘ ibitiison e negative:side; MIDG shall; berentitled ioiccovertlic: ‘sartic frota the'contractor’ &thc '
-amount shall-be:deductible from any-amounts:duc & payable undcr the contract, e

) Th“ price Vm“@“?z“‘ qjame &hﬂll bﬁ dppllcﬂblf: to a!l conﬁ%icts in él & BZ fomp bt s}xallnot upply tamece wqus.

v) To; thg extent: that full:compensation;for-any-rise or fall.in cosis: to the contractor:is not entirely covered by'the -
pravisions of this. or. other-clapses.in ‘the. contract;.the. unit. ra,gm& price-inclnded!in the cantract shall be:decmed to -

mclude amnunt to- cover the contmgency of stich other actual xisp.or fallin costs  oe

vx) Calculanon for. workmg out cscalatlon payment on’ accoum of m'\tenul ]abour &: POL wnll bb rcstm..::d o2
dxgxts only. ' ' -

-yl
) - ‘5 -
T ' page 58 Execuﬂvg ngineer
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| pmp]etlo,n of suich, work ln other won:is1 G
i Clause 14/41 of the: ‘Confract FormB1
r.the. Same beyond that. dzte shall be rev:scd 7
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e

T

| (AGoyEnignt

; : o n IR PO S '.CLA"JS'E; .' T TR
s e SEATTON ADWANCEIGLAUSE: 0 T e <o
R A a i iend
T PN LA O B co BRI P Y R ] R ST !
b T UEERRN 2! 1 (a3

| m T, e gt e 2 ; o cr SR '-o i bt
g B e W L grif t of mobilisation. ad
Thi tendeteta aro hereby fformed that MID c?"’v‘«ﬂd‘?om}?qf,l OB s o s 20 5 ot
‘speedini upythe wotks' i ehe fhierest o MG orefollowing stipulat i il v iy

.., 9,

w»

T .
. s . PRY DR IPYTLS TNV R LT P
Moo bl g il " . A

o '
- e iy VS YR s v e Wl

, RN T e »,"""\'-" TR . .- .
o ‘,,{,.h.n;u‘- care B JRTISN, % v vy [ DO P L

v e, oA ey e s Y ERT a
\‘;" WL B -J}" s apiin '? § * C gL, wedadiall e
,

R et W a8 F e g e s . 1 .L . " | w 4 ; < 4 4
E WL e Gt e s Nt L sl gt G g ; L
L. e advariGs WAlL ok coed 5% ‘oﬁ{h;‘.-tcnderc& cost (i.o: cost affer taking mtq consi'cri'?fti_tion the'
crcetogt quotedbyithotenderes) o, e e laktis
2. T ciion oy o s Wk e haldst cost excoodls Re T00Takfi ™
3. T 'ea‘ixra&‘on-ofconuaf;t:shoul;d-ezss;eed‘12,-9@1@49?.,’90&*.,&._.;_-. sis B
A, ge fale’ df*’iﬁt‘cr'est.v»}illlﬁcfﬁié‘fﬁ‘tihkfféﬂﬁ‘ loan:fatofthaf'-wnll.-pg grcyallipg,fas .on ﬂm flatc ofrec;:‘xp.t« of.
e pphder Howelerdt shalliot botleds ihan 17 % inainycase; v /- ot »
8. Thotecojery’of suchiadvances will start fro the 3rd RA Bill irrespective of bills against.any agreement
© o rd ontwhickeyer earliey: e recoveradin' cqual indtallincats along with ieres,
ubjectto-the danilition that il recovery: fadvante'shopid b tiadé on or before 75% of he vahicof "
o workicompleted, .. S IR sl
o 6. Th-onsediwhere:the tendercostexceddy R, 00 Taklis and the dirtiori of coritract docs not-¢xceedsthe

7 ptodia: .%ﬁﬁéﬁfﬁé}fhéim°5iﬁéﬁﬁ94iiéﬁifﬁii'c‘@iéﬁ?ﬂfb'eei.éféﬁéiibﬁéﬂﬁf! the merjts,of the ¢ach caseand shall,
"""'Béjfsolélf‘y'?:ﬁ'ﬁ_thc"'discr'é’t'ion.bf-the‘CE’O',’.,MDC.' Lo EI Wkt

7. Advance shall-be granted only against 4 valid Bank Guarantes from any'Naii'bnal‘izéH"Bank' or Scheduied
- Bankiin the form prescribed by MIDC for grinting of 3dvance, ' .
8. Tl;; ,confm.cz?}'s shfot;ﬂ d note @a&xﬁ%ﬁb&:—éﬂfﬁdgo-'_iakézia'dvanﬁge of this particular concession, they should
ke d mention of the same in the forwatding: elter of the tender and they should alsg smecs tate
- -;.--.z:ql,lJ.al'theﬁrcs=?t3;dd£¥",th¢m are:only-aferconslderation: of the Mdbili"sm];cfh '?Audgaﬂfs:v:g?;gﬁig};ita .
i@ Ove., _t_‘. / & J 4 A- DErcAn N RN S IITE o i . . . N
" e, e te e petcentaglte if the Mobilaton Advance asked by them

. ' i o » '. ] : e . . " P : S
ﬁ ;i;~ : e ———— 2
Contrictor o i, : P —
i e Executive Engineer
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H‘mwawmmnnn TAX ACT zooz

1 ’I‘hqtmdmdratmhnllbe clusive of ‘ .
’ undes e provision of ifie leipaham,s;:a {‘}:luc Aﬁff‘ixcﬁiﬁgt ahall alm be Wmm i m Yt n R ORVAT
2. 'Thé contractors who sub mit. the redders should
Valua Addbd 'I‘chc 2002

nwessaxﬂy bt: a Re,,xstered Deale: undqr ihe Mahaxashtm
i\ VS CONtrECIOr aha)lsubmit thc Regl

lstratxon Ce fiats s o
thetise of submission-of tender/ar this e bfm Y

v i ‘the’ wark:-Geder.
o Ay MHDCwilldeductlhxstaxats ¢ 8t29 e o
he work:done as per Section. 301‘13» I;t % (for registered commcwzs) & 4% (iri othér, case) of the valne of

ﬂhamhlm VAT: ‘Act, 2002 & Notification Nao; VAT—lSOSICR—
123/'1‘AXATION-1 DT l 4 2005 TDS cemﬂcatc to r.his eﬁectw'll be; xssued by MIDC, -

e;}lsts:md daalcr undcr th' ,_vabow zald Act ax

TN R

v

r'the: of the: cdni:act warks awarded,

‘of tht; ZAct Aﬂcr acccptancciof tender.by MIDC the contracter ha
: "lcular““ ork régisieré: within'd period of 1 2 y'{from'the

from la%ourcommrssnonerunde Commct Labour Act 1970 fan,mg W xch._no pcrm ion wil
furthér work under thcagremcnt : . ; BERR AL

DEDUCTION OF INCOMI} I‘ AX

The Income 'I‘ax mcludmg aurchargca or pcrccntagc m forc(. {‘rom tm'm to hmc or at thc ratc as ununatcd by
the. competent Income Tax.authority shall be deducted from: b:ll amount whcther medsured bill; advant:e Ppayment or
secured advance, : o ' v

GCD.

- e Page 60 Exacut!
C.Oné_;lp or : *
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MAHARASHTRA, mvusrmn D!:VELOPMENT CORPORA'”O" -
(A Govcmmcnt fof Krf ashira Undeﬂakfng)
Bt o e ,,,,,.,»SERVICETAXOMUSE E e, ,:’ ‘
- (qu othei; tlian maintenance. labou; oﬁexjt%i m}fd cc:nsulfgnw ‘Zcirks) o :‘ | :

3 - 3 oo, W0
LR T S 4 .“'4‘&'3"." fJ,A (DA ’zw"," ‘%

= 1. The léhdéred raté'shall e inclusive of all taxes; rates & cesses &shall also b? !nc?lusive/of lha

4 M
Abt6: o EPacroT Saivide Tax Under the provisioh of Servica Tax Act.

1 %enoon"{;nct&\gp\ﬂﬁb sbbn'itt the te'ndérﬁ shdlﬂg r:slbbs%:;ﬂ);‘gte regtéteréd under tha seMce’Tax
Adl, If hi Ts: providirig:sétvices: coversd linder: Service:

3. “The:sontractor shall submit the regfstratlcn tﬁrlmcatel authorlzed documents under the: seMce
‘Tax Act:at the'iia'of sibmiss|en‘of tarder;

"4, ‘The'stceassiul tanderer shall-himself ba: Tiablel‘responslble to paylhe Sarv;cé Tax with
‘education:cess thereon to- conesmet govemmeritauthority directly (aﬂer recélving the paymen!j
.as perithe. prescribed rate:declared by concerned : )
.govemment authonty tlme to tlme & within. the prescribed peﬁod as per ‘Service Tax Act.

* ‘ . ¢ .
S S T L S TR T U o S T
R S P L C APt S o

~y
Ot

consil L -
S S ! Pagl 61 -
Ex,ecuthm, ngineer D
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'
”

i cantractdr ghall take i necessary Insuranca Policy/Poiities bivneiintely afer teeutn swark mrdon et endvs

For 28 same:rior 10 YL, OF st BA. LAl s g 1y oogcuiteyae g vork oror and prodicgs
pi{'ﬂe&cbﬁ'tréo'i‘*wtl‘ik?"fﬁr “total Sohizadt-Valug &7 .10 provide-adequate insurance cover'for exeedtion of the.

s inithetende averandiunto] ot value" & complets “Eoritrac period including ‘defect: liability- period s

g &%ﬁéﬁmﬁ&ggg ﬁé&%ﬁgﬁlwgﬁmggmé';mmmm of timslimit is granited from the"Directorate’ -

af fnsiranee,iaRaresitrs-slate, hiumboat” only, Tt postal dddress for conesponidénice i6:"264, MHADA, 1t floof;

opy Kalanagor Dandre (6), Mumbul S00 051", ToL2GISA690 | 26438146 & V26438461, Simlaty, afl workoen.

appot ',°d 1o coml; ?‘ 0 contract ‘79[.15;:thﬂ“‘,“?ﬁi_ﬂtp;})p‘.j‘t‘l'spr‘(f.d.-;yndgr .‘,'Y,or],_r_'ni_m-s.;'tha_pcgsqﬁoﬁ__[nsﬁkénci" -

‘Polcy Tnsuranco Policy,Polisies taken our from any othr coimpany il ot b aceepied. Iy confator s,
efféted siirnte with shy Insurancs Company, the same willotb sgeeped, . o L L

S EE A
S T TN R A WY,
SERNIEILE LI ISR v v s Wy

i ‘ Lt

. LT

—£344}

Exucuti?e"‘lé:\nlneer

Contractor
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| o PMENT CORPQRATION
o iEirE) OPMENT GORFQ
iR
THRDPARTYINSPEGTION-=c- =~ =
o 1 BSIG 1HAS DL CHAC
 iMallerfal such as.za'll'.’t’ypa;o'f'g;ptp,ag-‘(gf;fall}?:iégt?zﬁ e oqgi
ithery ulltype of valyes (of al ﬂ.i.z?.‘.i‘r:?”xié’f‘fg"-‘pdéiﬁ The clidfgés for
I ;& iC u?mbji%omgfca%ﬁégh et g hal reqﬁ\&ﬁa
ackl-egsyobmaterial; exoludjng EXclso g JEBE -0 cotodte, st ,_ o inen v OB teqireg
?&ﬂ:cm&:éfgh%ﬁg:amngcmcntsformspcctlonlbo‘ ﬁulﬁzgémﬂ by the manutac /V?‘pdorfconuamr
o hiniling materials during testinig eto shall be made gvalab e A2k SRen K o ity at the: premises / location, g
L s st v o e nto s s oo coSf Bt OIher locaioe
spﬁ%@;‘é1h‘en'.—.'tha3.iés‘t,zsha|1 Bé;-a’r‘rqtig_ﬁdfebiflll.;eéféy@% A o iaiopsends e ooninet
: Jﬁbbht’o’qumloxpmcs it this regard shall also havé to ’ fﬂj turer

et ?J@ﬁi?ﬂiféiié’s’rfd#*iﬁ Faitof the iaspectin

er T

g

i

-+ Afg patariatingnecls Ing. 168t om0 faultg o P e e |
o en’cyn}é'vﬂwsa?ﬁ‘ ,."?ggf i and for any, fher ro-lnspectis i < The'nama of the agency fo;
. Th|,d:paﬁyjjﬁgqé¢ﬂdn§g all be done. from .one of thel._ro_,_Q_. RN ' : d
‘third party inspection shall ba'Informed:by Englneer-in-charge. " : IR IR
1. M/s. Quality Servicesand Solutions (QSS), Thane,- - 400050, ~ i S
2.M/s. Dr. Amin Conlrollbrs Pyt: Ltd., Khar (West), Mumbal 400 052. . - - St
3..M/s.. Wapcos Ltd., Kalyan . - AT S
‘4. M/s.:Projects.and De'Velohm‘e‘intnlhdl}%t’I;td‘.'_.;,Murnb'al e e T <
5..MJs..Gooly Consultancy Services; Bangalare, ;. . - .
If:it: Ié'«éubse'que“mly observed that thera-are ‘défécts In the" quality of material, the contra.ctort:shall replace
tf)efmaterialwuhoutanyext_ra_(:g‘,si:—f S LA B p e e e
In addition tothird patty Inspection; the Engineer-in-chia
Intermittently. K o .
Third ‘Party Inspection Report: The ‘third part y ‘inspecticri; report merely in’the cerfificate form: stating
ghat,p;pesNalvcs/sgccial'sor,any- 'qth:ri material inspected are,_;,;foum,:l-':satis:f'a,ct’qu-‘.wi_]l-,nq't'be accepted, butit should be
in the form of detailed report stating the parameters checked. & obiservations made with' coriments ‘of the Inspecting
Officer in accordance with the respective specifications/detai)ed item wiSc"sheciﬁéations / as per Tender notice.

fg"erqfﬁhis.repr‘e‘sé,htative may conduct ln§}5e¢tfoh

L¥ )
Contractor
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« e

MAHARASHTry.\,\_N_pp_mgggyghgmgumggpgmnou *
(A Government of Mahérish&aﬂUnddihklng)

e o ~ QUALITY AUDlT GLAUSE
ntrale{ “shall ot Wat;’ to\iowlnn oxorcise ‘ol Qual

_‘l Jeg *

r l’

l Tha qualuty audn of lhs modc shak be exercisad by authon ncamlnalod b Mch nl e 3 uvdwn E0 of tho Wt"
- Is-completed or at siage a:rdadded bYyMIDC: - - . |y y '89 Xl ﬁ i

2. The contractor should remain present (alongwith all toat repqm & neoeasa:y 0ocumcnb 'kx muodts) at..:mwmn
qua!ity audlt of the work Is being exercised. -

3. "Final Bllwill be reloased for payment only aftar oomp]lnnco of lhu po'nWremarks ralsod b)‘ 01'9 qua}' 'Y “"‘m""”‘m
“proper reason\ng to the' compelenl au\hority & only efter i’é"alpl of r.loamncs o( nomlnauxf suthority, -

‘4, The contractor has 10'make dli necassary rocm‘wt:ons. allérations lo*ihe Work bXocutsd; as wggemd b‘l tie S

quality auditor without any extra cost. If the confractor falls to do so; of doegnot Interid to'do so, the'the probable
amount required for the rectificalion shall be withhald from tha billa ‘& othardues payable to the centractor. The
contracior shall be liable to pay suitable compeénsation as declded by the supe.nnlending Englnecer.

e 8Sdl-

-

Th;:o}lum MIDG. “’ *“‘”‘ o't W'k !hal b carrlod ot by e nomhawd-'
su

05114

- Page L4 Exocutive Englinoar
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RIALDEVELOPMENT GORPORATION -
- MAHARKSHIR mnusmlﬂgrgf,}’tfaﬁndmm, o

{-AGovt: of Mah

e o SIS e ins .’_.,‘, oo .-4.. | . . 'f.
STANDARD CEMENT CONSUMPTION STATEMENT ' ** "~

T E— R, .”-haféfof}éehxeﬁ't-—--.‘Q'K"_"‘.vn‘"‘-’v'fk" :
MemiofWork - - b Comsumptfonin | .
- L L

A) et Conerete (Nominal M) S POy ot e
| | ~ st s O Lhinit. Upper Limiy | -
| L48  omrsy o 3:10/m? 1280 220
136, . M-10).. . .. . Ay i | 4103 g 3:-??9'3..0 o 449 G gt
54 M-15) 620/m3 L 590 650 i |
| L&y (Ms20) - 820/m3 750 ;. 850 1
[Bhzeezg T T B4 . Jemw,
B] Cement Coricreta (Ii‘éslg’h Mixj) M!inimum.c,em'ent 2

' o - consumption for -
Design Mix

e —

_| The grater value of either the - -
| Miniiritim cement content
8pecified or cement
"ééﬁ’s'ﬁmpti'on as per design mix

| will prevai] during execution of

. Qi ~-:"f.-‘-:-~:'..'.'4'.-kx{’ N '3;40‘ R T T
" ‘ L e
i

2 —— o .

Page g5

J
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D] 115 Tm thick: Bﬁck Masonry I C’ln

CM - 1:6 | 1.90/m? g
| oM-1iS LG -
eM-1id, 2,10/

SB

't 193

028/
E| Brick MasonryT Class withoui | |
| polnﬂng With 25% moitar : |
oMk 1.15/m? ;
CM 1'5 140/111’ N
QM.; 14 . | l'-'.’.-.Q/.m.’

] UCR Masonry without polnﬁng with 35% mortar

CM 1 6 S 1 'JOlm’
CM a5 T AR > Q0r
CM’» l 4. _ i 250/m’ e : TR
G] UCR Masonry Wlthout pointing wtth 45% 6 50% mortar
| oM -1:6 | 215m° :
CM - 115 | 2.60/m* |
1eM-1:4 1 3.10/m’
H) Laterite Stone Masonry with 18% mortar
CM.-1:6 0.85/m’
EYEYE LoOm |
CM- 14 1.30/m? |
I Cement Plastcr with Cement mortar 1;3 (nceru fmish)
6:1am ' 1 0.07/m? -
12mm ,().13/:132
20mm 029y
5mm o 0.23/m?
E:@ilﬁr

Pago 66
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| 40.mm

»04OImi N

i

'.-o.oc;/m2 '

:“J]CEmentElaster il Cemenxmomr .4(wmomneeruﬁnls) —

0.1/’

03k

|02t

.‘ 40_mm'_

;0.34/::1z =

dngBOJ-mortar B

| K] Cqursed ‘Rubble: masonry with poln
| 1eiemt, S

1.70/m?

| issem.

s .zou.'elfr‘lju. %t ek e, W

L L] Sand: Faced pla;m- (;\1 13

. ,&._

v S
| B S

12MM:

= -

[ 20Mm

o23me |

25 MM

0. 25/rn2 K.

Mj: Cement -plaster without neeru fi nish CM1:3

6 MM

0:07/m?

12MM

Ol3h?

20 MM

| 0.20/m?

25 MM

0.25/m*

N] Cement plaster with neeru finish CM 1:4

6 MM

0.06/m?

12MM

0.10/m? .

20 MM

0.17/m?

23 MM

0.22/m?

) W) ]
Contriferor | ow

Page 67
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[y vl Msm? R —
| m “oat Cnment Flﬂlsb oveéy green surface -
| 15mm’rhlck 004/::1z -
:Q] Wet on wet finksk CM.1:3 2 e ol
‘}MM , LETE e 'I;ﬁSh’n? : e L
e ?p‘fifét!nm&céiﬁ':e‘igtﬁiMommfzs. e
| BrickMasorty - 00y -
| Storc Masoury loosm
§]Pﬁ\zingandlﬂoorlng P 1 o o SR %
: Shahabad/Tandur/Kotta/ Kaddapa ;o;'w,/,mz' N
Chcqured tiles / plain cernent.tiles /. A
ma:blclmosalcl granite CM 1 4bed
.and Wwith pointing 1:3" - ,
Skirting & Daddo s "()'-;ﬁoimz
ShahabaleandurlKadappa oMi6 [odm O T )
thte/ coloured glazed fles” T 028/1:11 . ¥
Gramte stonc facmg plaster CMl 3 020/m
Ceramictiles | 022!m
IFS flooring 40mm _ {osom
'l'] Colgrout Masonry with 45 % mortar. e
Cement 1:3 sand mortar . © 3,54/’
U] ;Gunnlt,ing CM 1:3
25 MM ' 0.28/m?
40 MM - 0.45/m?
50 MM 0.55/m?
V] Water proofing ‘ ‘
‘Box type water prooﬁ,f:%ﬁ{‘. 0.80/m? N
Co iiﬁ?&'or At “‘# Page 68 Executlve:g'l’g-lneer



| Waterprocting by infeption's 1.00/m W
i| Water;proofing by infeption grouting — e |
! s xk e g v 'Tn | .
i “-‘ " S, l fb, ' ' SO/m y oty VA p 7
- o NN ! 13 b Lt £12 20003
| "Water proofing on terrace sla IR Lt n. 5
Y SR ZR . ’y
’ /
» e .
’ ‘ N A
b @ " “tl . ‘ bels 0 5 P v
‘ s
' . . J . . P AP ¥ ¢
s b, ' ! o ’ e
"l .
. S & 7 , i 2y * ’
- p
N v D " § y 2 7 4
¥ Gty “t ”p i) Z s
Py . A . ’ » . ny ’ ’ 3 % ) 7
» B o o ’,,; " v iy s
- ) % it 4 ki et sals 1
- - - . L4 ;
=
- P B A 2 sork 57 4Y 1
i “ " [ ™ » ’ o
M
- ~ i " o, P 4 7%
¢ %
v téa 0.2 475 | ¢ )
R i e e e s
R T % o ‘. ,4 v Je L ;
- ’ e
-7 . e e
N [
S ety ‘. i e GRrep, v " e L I it Bs Bmsl ol TG iy
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- MANARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
. S (A Gowt, of Mahanashera Undertaking) s 4§ b
: _ VARIATION CLAUSE,
{o'Schuchile arp Lased omiths above |

puon. The peemissible vartation b the cement consumption
i o A ‘ of the ltem pemmissible varjation shall be + 5% of figures give above. If the ectual
e ba tny work'ls Below theso Umits, reduced shall be paid (cunsidaring double tho provailing markst tate) for amry itern of
Lt ? whieh Jets cement has been used belaw limis oF -3%. If comsumption goes beyond the limit of +4% the sams shall ootbepaid.
v benoled that When spacifically ordered out to adopl richer mix than spacifiad In the fender, the oxdou‘came%
’ m'?".a above the specified mix In the tander, tha 8ama will bo pald at provaillng maikol rate. However, for cement saved
Jus lo.doption .of poorer mix when go specifically directed by the department, a roduced rato wil be pald (as per pravailing
mm cement uso on work as per cament varlation clauso the standarad consumption for coment shall to as per
Tk ghenabove. | |

lgxncutl§«gé?19|neer
.. . L ———— "‘u. 70
Conﬁ%t.or
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P 2.0 X
1 DEVEL p INT GOREXIES
Y A ffe iR o
o 12.,_ AT -v\:g DR

RASHTRA INDUSTRILLREERERTIE
o uﬂkl:'ijl e oy TR AL R }
ot St T - (i Got ,gnxqﬁ G ul.ublu Pedod.
A Nlalnttn:nucntmmmaun durlntmf‘ ot \ty . ‘o =
' - P od o2 Yedt ‘Siom the dafe’qfédmpl&tog 5r- :
s et oimhm to ghariiteo thé Wm’lt b:lbcuted indertie agrwmw‘ perl caged fo ‘e works done by him mder i u&

oKD o UNeiR ; e, pontraviorwill haye t0 ke good: alf damaged €8 to def ts: due to; b d o
z;femenl.‘ytg &?Xﬁ?ﬁﬂ:ﬁz of Bn;hi:ecrimhﬂ% without °W any: mﬂ cost. The repairt - = ? mﬂ“‘“’ﬁ?‘-‘
ba:dones i

e ey P ',.' . "

_j"\obenbmedmdmﬁneauamcnedscpmtclyinthwndﬂd““m“ B PR R S R A
3. The vontractor will baverocamy out zhmpain ‘within' 8 dnys from tﬁc date’of: mﬁmuﬁon by MIDC abuut the damages i 1{,

D h.( ‘-':‘-“ 2,

h\,'

e ome. annmmintroduced, hEiihe i —
- TF foritig the. guarantes perid; the com }comrac tor's firm 8 ¢t difsotved or some new p 5 ity
?oagﬁnm:?tt:: ‘work: d::ﬁ:der this ayeepa:gm duhng thc dcfcct liability pedod wm have to be bome by ihe new Cbh\pmy/ Cafitr fors

Time

5. For eforcing this guarantee, 8,00, % Scc.init'y;,_tie_i:os;it"_d,f,j'e‘stijiﬁzijzc"diqiis'td%"gsndéyéd bostfwhi'chcvcr ishigher, shal'l-bd;rccoymdffmm the
contractor 4y under: ° .. . ' '

\_...A ..

9 300 % muml secunty dcpont in the form ofDDIBG a thc tilnc of lssue of work ordcr
B So0 %tobermvered mroughRAbills '

Sudng, W

Outof this 8 00 %, the mmal security déposit of 3.00 % in the form of BO/MD willbe released alongwith the final bill, However, remaining

5.00 % recovered through RA Blllsshall be rclcascd aﬂcr complctlon of dcfoct lnabihty period or after 2 Year from’the date of complchon
of wark..

Before:releasing such security d'«'POS“ after 2 Year or after the defect hﬂhllﬁ? period, the Executive. Engmecr slong with the rcprcsemauve
of thé contractor: shall inspect the work & 1fth¢ wotk. is fotmd tobe sansfactory then  only 5.00.% security depom shall be rclcased

6. Considering the guarantee offered by the. contmctor, thc contraator 1§'re
quoting for.this work. No extra claim on this account will'be entéitiined: 1al
7. If certain works'are neglected by the contractor; thié. same skl be amcd 6t by

cost of the same shall be recovered from the amour:t balance with MIDC, . y lhn dcpmmcnt e mk e °f the gsitractor T
8. Before starting the ‘work, the contractor willhave to give in writing,

done by him for the period 0f 24 Months from the date of completion of gvuoa:;ntee o Stamp paper of Rs.100/- for free maintenance of work

9, This Maintenance Gummcc Clausc quporscdes all claum regardlng secumy dcposn menhoncd clsewhcre in this teader.

.
‘

er.

d/ : : |
ot e s 22 .
Contractor e BT ke e o ) T— Bl s
W DI AT, PAGE 7L |

WU
Executive Engindsr

it ik by i 0 e i 45 ““"““V petod e

quest;d to; th°’°“3h‘y lnspcct & study the site conditions before ¥
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MAHARASHTRA I
DUSTRIAL DEVELD
PMEN RA
(. A Gowt: of Maiarashira Undcm{ugghPO TIoN

‘Listof Defeéts Reghired:t
0 be. obumd md Recﬂﬁed by tha Conlnctor d'u.nng m, Defetct Lia
For Wﬂﬂl Road; D Worke & Asphilting Works ect Linbility Period

RO

vlove J(".

X IR 1)
LA B IR LI 2V A8 e g ety e . ‘
e ’ 8 Ll L] g b 2 2§

by ® ~.a"{“p.’.‘ L T y i ',‘ SN ST T gyt 2 ’
e P S Y

Sinlq‘ng of 9mbankmenl aida :.h - o
3 ould 8
..:Deve!oping pot holas, ruts, bolgsg:\vyhfuﬁgwsglm' wmdng boil m

iSipkifig-otioad at CD
5 Unde r%inlng SteD. WO\:I\(’grks_fomﬁng depresslonsl bumps o o
. ‘Developnglongitudinial.cracks. =~ T PR i A B 1

Side’s o o
_ houldersinot: devlaoped and compacted to. Ievel of asphalted road swfaco,

‘Damaga of NP2INP3.
j‘:;_8 ‘Darge of UCR masot?r!; & plpes and pjpﬁ ]ths d Cp works

*9,” Sinking of cushioning over CD works ipe AR L D
B .
10, Pesling cuit of pointing of UCRmason‘;Pry S R

11 Developing: Hhorizontal-and vertical cr - o
acks to UCR miasonry, coning, concrete and plaster.
. 12.:Any other defect cntitical or logical dafect lnformed by Eﬂgtneea-l r? -Charg:,» and plaster.

| %6~

AT AT Rrer L

........

ForBulding .. 1 Ly

« : ,‘.:f-_s,"_-- «'-‘ P

5 Slnking of foundaton ;
Crackin plaster by snde of columnl beams; etc

smkmg of floor/ devaloplng of cracks: in floor, wavy tles etc,

Leakages through roof slab; chalia, masonary jointsete..
|.eakages'in. & throughftollet Block, 1o|nts ofall pipes ﬁtlings eic

Leakagesl ‘Dampness through roof/ walls. .=~ | |

Damage to roofing materials like AC shigets.

Bulging of door frames, dogf. suhtters, warping.of framesl shutter.

. Improper functionmg of tower bolts, hand rails, hinges, handles, other fixtures.
10, Damage to Ajuminiuny window frame and shutter.

11, Leakages through Water pipes and sanitory pipes.
12, Pesling of plaster / p

QPﬁQWFWN*

rual glazlng due to impropar fixing of panels

13, Leakagest roug S fUG

Cont¥a or

S}
Page 72 Exocutive Engineer
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| -charge.
. med by Engineenin
* ' 1cal dbfect Informed BY
14, Any other defect ciitiont or log)
‘For' Elactrical Works: Mol

1. Cablos gbtiing damaged/ over heated. | R
2. Buming of switches. s BT
3, Damage:of switchgoars/ earthing etc.
«, Damage:orimproper mnc;go‘:ﬂngqu pumps. - | o |
NI ) d raezo.. G B Ga gt . R @ Jv"'\. ;\“ | ¢ e
f& g&%&%ﬁﬁ;ﬁﬂz,ﬁ,ﬁgﬁdugto Inadedquiate cover! p‘r.qtagyp.r)i.(‘!tpp‘r‘?é@f }él‘ﬂ&?t% ‘ g)._. it s
"L\ \Pmn“m‘pag‘Qd\Ofﬂ\\tﬁdﬁd.\ ‘\‘\\ .‘1\,‘_\1 G K ""t.t' v ‘ﬁ;::\t,‘ ;13‘; NI VLU RN NI SR B .
% Improparfunctioning offamps and Intluded fixtures. . _
\ g ,m?ggar‘\dg:ggg\dgﬂgal qu:og)cal dofect Informed by Englneer-in-charge.
_ - 10.Watsr retaining strucutures. -

AALTRINR RN ey,

i

‘i)fHvdmulic\\test\nptias‘:par\ noms: - .
1) Lekagas through figor, side walls, through jolnts of plpas and cancrete:andihle outlet connextion. .

I. Plpelines:

i) Palnting peelad offf/ faded. .

ti) Titing of supports. . .

iif) Leakages through pipe joints.

iv) Leakages through Joints of specials.

v) Gaps between pipes and supports.

vi) Fallure of speclals, Slulce Valves, Alr Valves supplied snd erecied
vil) Hydraullc test not-as per norms. . Eplegnd SregiEd.

"o
", S}.'! LSewers: ‘

Contractor

Sd/-
\‘ v

it 1 Page3 Executlve Englneer
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1y Sinking of line, - gr & ° ) o
Ii)‘ic'rﬁm‘df?ﬁbfpﬁ@fsz’Wé’hf‘ of bedding, ' | o L
Iilj Leakages: through Joints,

vy Chem’Berhe\ghtnot al leastoem above ground R R i
Vi Hyraulic test: nOt as por norms. | | | Vo
VySlking otsupports. L et e e S

: ' P iyt e g e
il) Pieling of plaster:provided f6r mankiole. Shember, 0 v e
W . : : S L e [ », i
. B it e , R P e,
Lt ey P L:.:,'-i.".":';'\l;’.;" i e Iy SR A TR FOTY O ; f’?;‘ﬁ;;
., ;.’ ‘ g

.1 ESRL.GSRI.Collagtion sumps:

i) Lekages:through. floor, &lde walls, hrough joints of pipes énd concrota.

i Vemc|e cracks ln walls

iv),_,-,_,_evel Indicator properly worknng i S ' P
V) L|ghten|ng conductor provnded whather in good cond:tions o o
Vi)‘nydrafulic test not as per norms, | G ke

Note: TR Y

. d aboye;those mentioned, above or any dcfect as an whcn pomtcd out by the\
Ei g‘;nger m.ch:;zz ﬁfﬁg tcot g: eartti?zded sattsfactonly by the contractor at his own cost during the defect Tiability
n .

pcnod
ots 1é the work executed under this contract shall
o i tioned defects, the defects relevent to :
R P Out -of the above men
only be obscrved

Qdl. ey

Ao A U

v ' e naanti o L T page7d Exacutlve Engineer
c«sn't’i‘ﬁ’!far A
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© . ryicy should make shelr OWn BTANBement for p, ‘
| — wmmtﬁ%ﬂrz“%&mk“wm’“é‘”? e ey
oo derershiallnot BB U S ment LTI op e ) g
I, Supply vk Corm “’2’,’3&"’" AT g conditions® oty ey ciol; fodding/nitading chitpeg gu
e % bc gL ‘- . . LT ;".-"_:".,..'. s , .
' BN i fo t cwlth-.-no;:!ess'tfm43j-ma'c, Tha

2. The tota] oantity SPP ] 5
ﬁm%:mmﬂ"‘? o "bcpaﬁland@“mt:ed from:time fo ime-With-Tiou €38 Blan &3 gr
. Ths e quntty of e peifintions EVEELy sl b teod bofors it st n work o
{fégu? wssi;t‘;sﬁ:: @‘;vd bymedf;?uéi;; o indéd by the department. o
of cemen bg apPy PR 8 T .
cottractor’scost & cetificate shall P thmufamwmp}nc?bmaaxﬂ?ﬁrgd Bt
- © o et shall be from HHEGEITE o ¢y boof approved brands avallablein mage,, o
e ssrdlln M DTS o gadscon. 0 IS0,
Ultratech, Ambujs, Birls, Vasaviat, Non i s o0 tortiwork as.per 18:8112-1983 One SapIe fryy,
o X ought onsitg for ORI P in-charge shall befested fro.
Id:Allests shall be given for ﬁﬁg‘gsm@”&wmmm@d.by?ﬂg.l’i g; madrge‘ for'the test: Cdo? s
mxwimpﬁmmgi%ﬁa%ﬂ&m c‘oaf’r‘i‘éf&ﬁ‘east.-NQ?extra'?am""f;"" oy TR T TR NG of cemey
Governmentrecofistd” O T L a b o o Pt e s S 2
e T st brought on e sl s vt Fres tock iy No damaged or pary CAAGE oement il be
ent damaged at site-and,no claims whatsoever will be entertainyg

1£. MIDC will not take any xesponsibility of cem

Ig. Thie ordinary portland cement shall co_nfbfm 'io_I_S,:Sl 1_2-4:;1?89- & its _st'l'bs‘équenitlaﬁlei@tﬁ_ent’s; if any
Ik. Thc cemént packed in HDPE bags, cach contaihing 50 Kg df.'ccmént._-sh all only bc ved.

m&mﬁu :’; tl:lgtzld grzi:c: ml:nufacturcr's test certificate, O'nc"s‘mnple from'every lot 6f*1000 bags of cemen!
o edevac 48 sl bo prodf: pooi y the contractor In the Gpvt. appmved'labQ@toﬁ;s & tost ccrtiﬁca_us thereof certifying confomiy

1j. No claim thall be entertained for increase in prj
npr o wh -
sectred advance es per the MIDC' standarg o ;)mllccccs ﬁlrgcdgmggn willbe made for decrease of prices. HfJ\VCVﬂ

Ik. Cement brought by the contractor wil
l TR
vsed on work & if itis found 1o be accordian]:;'c,t(:J (;Sggtltle; t:g;g It:uDC ¥ i et ot oty L IE:D
168 then only it will be allowed to be used, otherwist!

Cont 'g!'
or " 3 sg!- _/

Pa . .
5 Executlve Engineer

-



yianeiel mosrondiig ofests

7, Supply-of Steol: Tendérer shall ot that MIDCwill n

vcéihﬁagt&ofmanufactmr p.obralned shall e thnal' & bindin
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Ly

on thi Cofitraciorover g ibove e test |

&

3 They hould Tk theit ow srrangement o the crtlongosui o oL e 8 e of

il bgprocmdb? ~"thq'c;ﬁpnttactor shall be govemed b

zhs i
BEvIE s
Rankrishna'lspat,

SR R Vo RS OUNR

. 9&NISTOR steel Feinforcernent for REC

DR R T
1o e

3§ Thesteel reinforcement shall be tested for each lot citeg
1§:1608; 15:226, 15:1559- 1960 or as per revised IS codes ip fore
s aboaoes & st ceriléaie shall b ubmitéd before use

2. The totil quantity’io-be supplied for swork shall inclidall ixes sicliss excite duty, sles (2
JoadingAoAting chaFges ﬁgg r:work:shall include all tixes suchias-excise.duty; siles tax,octrol, -

o !

-+ 26 MSMTORsteel Teinforcemen orkshall conform oI5 432,196, 15226.& IS¢ e S
shallbe of tested quality. 1t shall also comply witshe relevant part of I5: 456-1978. TREplofies. -

‘h=t;°1remforcem¢ntshanbectean & e frbim i, it grés, mill staleor oose o thick it the

¥ the following conditions:

f. - .
P . L

-

orywise or as & when directed according to 1S:1521,
¢ from time to time, from Government récognised
No exira payment will be made for testing of steel. .

2g-The steel broughtbythe 6ohuaét§f'f§hali be wei'g'ﬁe"dl'i'hf the presence of Engineer-in-charge of the work or-his

-authorised representative & challans shall be handed over to the Engineer- in-charge in token of bringing the steel at '

site, He-will also keep at site of work a register of steel brought & used, for periodical checking of Engineer-in-charge of work.

.For-the:purpose of actual quantity brought by the contracior at steel brought & used, for periodical checking of Enginger-in-charge of work.”
Far thé pirpose of actual quastity brought by the contractor at, site’ of workstore both the challan one from the weighment shop
& Giher shallan of supplier shall be handed over to the Enginect-in-charge & quantity whichever is less will be

-considered as quantity brought by the contractor.

ZhMlDC wiil not take any responsibilify of steel
enfertained.

21, The extra claims whatsoever shall not be entert

reinforcement brought on site & no claims whatsoever will be

ained & paid during currency of contract for i;;érqgs.é intaxes e;t;c_._' _

Thecost of MS/I‘ OI; s't-c;l’rcinforcemem is included in the relevant items of tender under Schedule B

e st
____-,_.._’_-—-—"'

Y ., 9% X

r

84 for RCC items shall b6 brobght from regisiéret PRI o
et for RCC items shall b brought rom registéred steé plans or primisry o seéonday produiéiy ** -
ffigent Copacity of manifucturing ?"595"“,!.1}';;9f"s:,_t_gﬂ;“}?gfé%iﬁy fom SMZ‘%R’%Z’XE{?}“Q‘&T Gt ot

loading/unioAding. charges, | sportation:frommtket 1o 6its o otk welghmient eharaes At site 616, o it e
" gvies as epplicable from'time: tothnedunngmepcngdofiizmm bR g Mo

sticorifiate ofthe manufacturera the i of supply 3 store & beforeusen.

(/- -
page 76 Exacutlve}gnulneer
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION

(A Govemmant of Maharashtm Undertaidng)
DEOLARATION

}W& herebydeclare thatinthe formatlon of our Company,

elthér-"by_ way of partnership or consultant, na MIDE ex
empioyee has been:on'the enrollment of the Company, '

furtherto ccmfy that the ex-cmployes of the MIDC who has joined the Comp.my, Lins completed.2 years from
’;:'lsam of resignation: from MIDC or fros the date of retirement from MIDC..

it BV Signature of Contractor
Place: _ .
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o v SORPORATION
i opENT CORPORATION
MAHARASHTRA '"“"mmbm"om s B 5
T Goverroito Mahargstipa Unden eI s
N "" P T B T S " NR" LARE
ADDITIONAL GLAUSE FORWORKS GOSTING MoR% THAR T |

T ‘ ’ . PR .'

. s i gtes fpr use;:of MIDC ENgTAERrstaothier

ared speélﬂéd.-'ékiWh'é'r,e_-'Jri':-,lh'é‘-§¢nﬂéfﬁ-ﬂ‘_;@ wiaik site for use 0L T e
fan ke iithaut any dsim for refmbursement
R e e

uy :E;ig'lneo'n After: mgg-‘:co@,l
spordty use & lake: b'eh’ckf a!l

Contractar-shoulél ennstruétza:site piffea of
staff At table, Gchalrs; 1:steel cupboard,d e B ELECET
eilon of - work,. contraictor: would be
{ha matéridls In the office'aiitties.

O IR I
I B T

A : A Tt e

vy,

| Tria ﬁdﬁiﬁbn,-pf‘ﬂleiofﬂposwomd be In chdrge of.Dep
roquesiad to'tismaite-ihe site offce coristructad for e
RIS QuEIS; Eupbioard;Tans ple, o
1P 5 6 SUSH GCE 1§ Eonsinic:by e contracte ilhin

i scna ot rom ihe cate-of woik rfar;an
te Oy A, R e AT st n D i AR S e AR A S T
‘amountof Re:ZLakHs Sha ba:dedtacied fréfm 14t RA-BIN, whlch shall be kaptin-deposit.tl ;me..o_mcd_ Is coristructed.’

et s o pecified l'lmlcre in the tender at the work site foruseomeC
p Compuiters along with, Printets hud

~ Contracter.should consir@&t-é."ﬁfenfﬁce- of aria_*spcc’iﬁed elsewhere 1nth
‘Engincers & other staff with 2 table, 6 chairs, 1 stecl cuprard,l fan,fz_ Lapto
computer staticnery etc

iihout any claim TOT reintburseiiest. ™ " " . . _ o
Thé posséssion'of the office would be in charge of Deputy Engineer. After the.completion of work, contractor shall
, di'gmanﬁé;,ﬁiefs‘ite;qfﬁcc‘g'qns"_tmc_'tpd‘ffbm_t_e_'?i__epnppraqy_psc' & take back only furniture materials in the office’such as
tables;.chairs, cupboard, fans-ets. R L . ‘
If hmmq;su@b:ojﬁ‘:ca;is;a9ns"_t’,‘ru¢te’dibyi'thé-;t:b_tiﬁa"gﬁ'tii’r within-a period of one month from the date of work-ordér;an
amountof Rs:2 Eaklis shall e deduioted froti It RABIL whitch shall b kept i deposit fll the office 1s constriiéted,
Conitractor should provide A.C. Vehicle” with fuel and driver with all GXpéugggg‘ﬁqy,ggbjglg , fuel, M& R; ‘Driver
expérises, efc. for entire construction-period till cotmpletion of work: The vehicle shall be provided for 6 days ina
ek drﬁ case the vehicle i nof aaisble o sofie ay, e altemate arangemest shall be done. The vehicle shall not
;;c:n ;;rmrc:n :}b%r:éi?n? or x"n?rc.The c§s_prpenc§s .shallbfa mcludcd' in.quoted tender offer itself, without any extra

- o
Sai.
Executive Engineer -

Sd’_ - . ' N : .
Contractor - ,

Page'79
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MAHARASHTRA mousmm. nsven.omem conpommou ~
(A Gowmment ot Maharashtra Undertaklng)
CERTIFICATE
Nnoeat ‘ . v;. “ a - R S T, SN .::::.'u-v‘-\ue,w v Sy e T

VWB herebv certify thatthe rates have been quo\ad by melus aﬂer.
Wehave Tally-acduainted mysell/ ourselves with'site conditions & -

QSEJEEéigli?qgfitﬁax _— - c P'L‘ywﬁ'~v;;f‘.: s

%)) Ve ave fully read, -understood & accepled -all-terms, conditions, specifications & requirements:
"menﬂoned in these tender documents. UL |

-Gonfractor "
I '
! [o ] [_ rm——
g 14t

fg T 80' Executive Englriear
: ' e page

Contractor
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o FECTCATIONS FORMATERIAL
] E HO , B | - tinals et
. ook of B&C Depty 1972 €dt0 & elevant I Tthp ek

per Std: Spef.-Book 0 iy '

o R Y- Lor ‘:, . as ( areasfonows: '
yﬁ"éﬂ‘g“é‘i@"i %Eﬁqﬁpf;:im edtn for few general items

Sr; Matesldly Spedﬁoaﬁoufﬂp.: Pég .
No:
: 1 ~ Cement B IO g A'2"‘ 2 ""'-"::" §&6 i i
2 Water . . A5 Vi L |

B Tickggegae  AS 788

4. Coasc Aggregate A 9810

- - . ¢ srmiie oa

5 Stone for thasonary A8 9&10

& Mi’@"steév'GRS'TMT for  A-10 . 12

- Reinforcement

7 Stuctural Stee S

|

Contragtor. . . ——— Sd!
W e B o e Executive Engineer ha
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» — o —r—

‘___..u.-’"

g  Timber

- [ R

3 A‘IGF R SR Y oaar s ey

R A

C15,16&17 Ty

T ‘()'.i.lb‘&:Ryeady;ml)'todpxﬂ‘nts - A-i7&\17a P

eeaile o st & w f——-

i ,"\.- s T Y
CLATRIS -

10 Plhain'C.C.

~BdE - e 209270278

W o™

<

PRI A ST PO s Regd

B : R.C;C_

i s b w6 we,

-

(a5 ¥ ]

D\U/=
Contractor

BAF 277294

Sel/.
« 'y Lond

e O, SRR NN L, s
v

MEL T

L]
AR

%

W
page 02 xecutlve Englneer
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o 0 RPORATION
\RASHTRA INDUSTRIAL DEVELOPMENT CP-RP,O.'
(A Governinent of Malarashira Underttd) - . N
IONAL CONTRACT C S i ‘'of Common Effluent Treatm
ADDITIONAL CONTRACT CONDIIONE . jorion and expanslon 800 e o coctety e, 1o
%ﬂmeg fvf;lgl‘;\}‘hmgfa;;lz%m;f“ M/s Lote Parshuram Environment,
i%i!”;umm Endlfirmr’l?aldq;ﬁds@b&mtnlﬁﬁ 1i1 brough by fhe coritractor is defective, improper, ““s‘“ﬁaﬂcof
et Engnerintarge any IS RURS B hecccptof witen nsfuctons fimty
s e b ol b S O ot itcon &, i
e e S S i

s . ‘-\’:-; ....'.v-‘,'--T.cv“-,-":""",?‘ff"' ; i ek . s S BEFTY S bt
'2,"The contratol shall be déerted to Be thoroughly. ”“”?““g’fdmmTﬂﬁa;cmﬁ&gty for this work, He shallbe
“deemed to have carcfully studied & .dclrptoqdq!‘l_;Spegiﬁgé;t}Og{g_ AR Beert e N e
Offes - T LR LIS R idered by MIDC,
3. Tenderers:should note:that condition(s) which ii?.‘*"“@ﬁf???ﬂ?‘.ﬁl lmg!;cangnswxli]nogz:ﬁﬁfcbymgm
‘fay‘aléo pléase Bo roted that such contlitional fenders which fivolve financial implications Wit b enferiaiedat
all- & will be summarily. rejected. . e e e e n B s Fa s
4.:Léhd“reqdife‘d'fdr.c}:{oﬁjtra'ctbv‘s labour camp shéll be:provided if. posSible & if..E’fe.:_ Engr recelves such
request from the contractor on a prescribed application form. ‘Thg_gqntféptpr '-Sba‘" ?nfﬁfl’ intq._a___q agreement
for such use. After ‘completion of work; contractor shall remove t_he‘flabpu_rr‘:_amp?&de;m lh,e site to Its
original condition withoutwhich his final bill il not bé released, An amotnt of Rs:10,000/- shall be -
recovéred-from the contractor's prefinal-bill & will be‘'kept in‘'déposit 4l labour carrip is removed & site'is
cleaned. If the labour camp is not completely “temoved- after completion of work; then the rent for land so
occupled shall be recovered @Rs.0.70/SgM/Month till the.land is “completely vacated. ' :
5. Progress of work:'The contractor shall complete.the Work as per directions of Engineer-in-charge as per
programme decided by Deputy Engineer & Executivé Erigineer. If the contractor fails to.complete the work as per

Ineciarge; ofberwise the sime 3l be di
beediertained-on-thig'gronnd.” -~ .. T

-
k]

schedule, the contractor.is liable for action under Clause2 of the contract.

6. Implementation Schedule:

a Th: c?ntrikctor .-:ll:_a]l!l'ﬂl'mish a complete Implementation Schedule incorporating all the activities right from the
awar@ 0! work mobiization al site, procurement of materials, machineries/ equipments/labour etc

ol . A +A418, ¢ . as may be
required for completion of the work Inall respects & get it approved from the authority, awarding the coil,tmct, latest
mthu} I weeks after the work order is given. This program will be reviewed by the Engineer-in-ch arge, in
consultation with the contractor every month & access the shortfall & decide actions to be taken. The fc’)m]at for

b. The contractor shall further abide by the following insﬁ‘uéﬁons'

i) That he shall associate himself fﬁlly for clarifyin or ¢ '\'{a i ' ' '
Sy - cval B Y :
monitoring the progress of the work, as per approvfd schcﬁﬁlélg%;cgﬁi: ]t?) timaiso for ensuring control or

Contgg{;r o ' Odl R

neon
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«»
ifconstruetion. Wl g
hat ;h; contractor Shull “umedlﬂt(.l IR o ) oo -';f;_., T Y O
:d'f sdolo: _ ly inform Engy in-charge whenover th;xo_. igfig hk',":ly-t? b, aniy -gh@gg,mtb!§:

o 3¢

% Deqiaranon forf: Ich hercby dcclare !hat IlWe havc ylsxtcd thc ;;m, ﬁm el uz;mted .m ¢ g omc;vcs mth | .
the Tocal:situations fegardifig'type & antity of maters, bt 1 ﬁ y ey el 2 e

. ‘rinchingries, cipmie
dbstrigtions: hkely 1658 met with'due to. existing.utility sevices & other’ factors:%soainf

{tiis:work;. before su%mxmng this t.nder. UWe hereby declare that I/We have cmfnuy s‘;udxed q, itipns

ot &/or s?“‘ﬁmlons & other dbcuments forthis WOtk asmcluded inihyiender docu“menta & agres 1o execlts,
‘mame accordingly,

;A'“ON SCHEDULE CHART '~ - "7 | e e % »-
.Tas : 3 e ¥ T G
123 s 23 24
..l s Sd,-
? ou gt _— Page 84 Executive Engineer

V! et
Contractor
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; Maharashtral Industrial Development Corporation ]
| Schedule B W
e

23
Plant From 4, an e pdradation and exganslon of Common Effluent T |
loneFom S8 LD o 65 W o ) Lo e i ke .

.Socl.et,vv' Lid., MIPC-, Lote Parshuram Industrial area Tal-Khed, Dist-Ratnagii.
' Amount And Rate In (Rs)

Br.fo|Quantity Ttem Description Rate |Rate In Words| Unit Amount
N Sl
e - er
—Sdr" Page 86 | Executive Englnee
Contractor
[}



786

= e ril rEy on'
No|Quantity : 'LI,tan-i(pescrlp,ﬁ _

(8r-Noj Quantltyl . : rvices.

l viding c:t:nsu‘ltarncémfle_of AL

T 1.00 l’;'y;ogradaugn & If)xpan s A

M ‘.0 a3 shur'am'
capaclty t Protection Co-9 itrial -
E“”'?’“’EIEZ" Parshruramnl"!f"f,etau
Ltd. in "_. "' OU '
Area riclitding ‘.:.@gymg‘tmcturgs R
study of all existng = o nclon,
Upgradatian: K e s for
denifatonfncs SrUces
‘|expanslon. o feting all relevent 1S
proved D e and -accardingly
Codes applicable ings, RCC -

paration of detalled drawings,: RCC
- [all structures” Including- getting :
lvetted  from  VITWIIT/Goy.
“|Engineering -College , obtalning: Plan
Englneering G SRR Inludl
approval & BEC-from:SPA Including | |
payment. .of statutory. feie.s.a_-
Preparation of detalled. - drawing,
d'e'slg'n-,-~'speciﬂcation,..-short\--listlng'-Qf-
reputed. brands - of- all, -electrical.. &
mechanical .. Installations, » pumplng.
machinery, - . ottier . . -machinery,
electrical .  panels v 5. :plping,.
|Instrumentation detalls according to-
existing - & ' proposed expansion of
scheme, scheme approvals from
WPCB/MIDG/MOEF . o any
Covt./Statutory . body, ‘obtaining
Consent to ) ESféhl_i,‘:hment;
environmental clearance d‘e'rtlﬂcate,
MOEFt ?PPl'vaalslfor establishment g
! 7 operations. of plant if » ot
] ‘ statutory Go_ve;nment Ty . Sther
e’ required - for. this yyqu,
Payment of fee, Providing tec
°[details,  ‘raqijar :
consulting gsm, cos " UPervisian,

P

as pe
engineer-In-charqe, - r :
running aceaunts e P oParation. of

 Ag

Executiye Engineer
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Gr.No|Quantity Ttem Descrigtion

{completing * scheme |
commissioned & handed over to I:j:tlg
= Pa"s-hu_f@rn. Environment Protection
Ga-op Soglety:  Ltd - sConsultancy
service” Including all taxes, duties | . .
. l‘{‘?"ew“glo transporting,| - | 1N
B m?m' /o ?rdlng,,g),(pen'ses'vof'st'aff'at-' .
: IC for consulting ‘services et
-'cbmglgt;e, (] l'llelt_lng.SGN_lces etc,
5| Qeslgnln?; Construction  and
: commissioning of the following( Civll |-
units & -Structural work) -as par-
drawing and design gjven by the
.|consultant. and approved. by MIDC , | .
as, per.relevent 1.S. Code and best | .
engineering = practices . - .Including
jeonstruction  of  all - .culpments:
foundations for - upgiation and.
expansion of CETP:from 4,50 MLD.to-
10,0'-MLDat Plot -No.-P-30-,. Lote
b Industrial :area for Lote Parshuram- |
jit Environment-Protection’Co-op Sociéty
Ltd:+  based on approved. DPR.

: _ Asount And Rate In(Rs
Rate Ratu In Words|  Unit Aniount :

PT] P [entlosed =~ herewlth™~~and——units|—.
sizés;materlals of‘construction and
design ;icriteria . as . tabulated. In
Annextire-B Including:. all- materials,
labour-and.all taxes, duties to be pald
to Gowvt, etc. complete ‘on turnkey
pasis.C . L i
(21 1.00 ’Screeh""Cha’n'nbe'r’-('_f4-1_01:)  A

2.2 1.00 |Flash Mixer with V notch (T-103) .
2.2 2.00 | Primary Clarifloculator(T-104-A-G)
[24 |\ 4.00 ”Bio-.Reac,tor-l(T-IQS/égf‘BrleD) B

2.5 2.00 | Secondary Clarlfler-I(T-106-A-B)

' . e -I'If‘}'-lildé'ﬁ) Number
2.6 1.00 | Secondary Clarifler-1it1-185 : T
2.7 1.00 | Intermediate Sump(T-112) . - pea
2. 00 | PCC cum MCCRoom - -

; 1 T Golytion Tank(D-101-A:8-C) ‘ Nunb2s
2.9 3.00 | Lime Solytio e Dosing ~| Number
210 | 4.00 |Nutrlent . R - _

- Tank(D-104-A-8-C-D) ' . Job

e ———

Number |
Numbeér
Number
Number
Number”

- 2 4 X P
371 [ © 1.00 | Equipment Foundation .« _ Tob

' y ploreactor s |
[2.12 1.00 | Platform for existing Blor

WU A

&dd e - . Pape 88 : Exacutive Englincear

Cont%(c’tls r
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- Amount And Bite Ty
ate In Words|  Unit " Amoim 2

— ___—T nrate (R

r.NoQuar Toe crlptien

Sr.Nb|Quantity|. Item Descflp e - _ = T
‘ condary| |

a3 1 L o of _existing Seco | o |

2,33 | 100 eIt by providing tube St — ‘ !

3 Deslgning, Constrﬂc,ftmn . ioe

comisstonin q e
following( Me?:haﬁﬁca:l 3 gought 0!;*.
Egulpment) as Por _drawing 'an'i
design given by the «constltant an ]
approved by MIDC, ‘as per refeven
1S Code and best engieering
practices -for upgra_tlon_ an
axpansion of CETP from 4.50 MLD to
100 MLD zt Plot No.-p-30 ; Lote.
Industrial area-for Lote: Parshuram [ N T T |
-|Environment Protection Cosop Soclety| | I R S
;Ltd. -—based: -on _,.a_pp_l;qye.d--DPR. DEEEEE ARRSERTRREAYS RS

~ “fendlosed - heréwith - "and _units
. |sizés ,materfale: of -construction-.and:
* " |gesign criteria " as /- tabulated I
{annexure-8 Including- all -miaterfals,
“llabourand all taxes, duties:to be paid
to- Govto etc. complete’ on ‘turnkey

lbasts: - oot sl 4 : - 3§
3.1 3.00 | PAC & Alum Doslng Tanks * - _|. Number -
3.2 2.00 |.Poly Dosing TanK fb‘r S&Ifﬁre‘ﬂs‘f N ‘Number
3.3 1,00 |PAC & Alum Dosing Pumps (3.0.Nos Job
Pump). - L
3.4 2.00 | Agitator for Poly D,c_;sing'Tanks. .. .. Number -
3.5 1.00 | Nutrient Dosiig Puriip <3.0'Nos- , ‘ Job
3.6 2.00 | Equalized Effiuent Transfer Pump Number
3.7 2.00 | Sludge Recycic Pump 1st Stage Number
3.8 2.00 | Prmary Sludge Transfer Pump. - ' Number
3.9 5.00 |PSFFeedPump ~ = ] | Nurnber
3.10 2.0 | Sludce Transfer Puinp : Number
3.11 4.00 | Fressure Sand Fllter ;- . Numb ‘ !
5.2 | 8.00 | Z.ctivated Carbon Fliter TN I stbe“r ]
3.13 | 16.00 |Aspirator- Submerged Aerator for 1st o i
stage Blo-reactor L Number
3.14 | 4.00 |Asplrator- Submerged Aerato . : =
e : rf :
IInd stage Blo-reactor N or . Number
3.15 1.00 | Agitator far Flash mixar ’
3.16 3.C0_| Agltator for Ume Dosing Tank Number N
317 | 4.00 | Agitator Nutrient Sveiom ‘ Number -
- ﬂ(.:_-- : _ . Number -
or - et 6;{! . NN s

Contrar. ‘
(™19
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fsr.No ,Quﬁlrft‘.w Item Description = . Amourit And Rate 17 (75
" BE@ | 1.0 [Floating Mixers © |atelnWordgl Unlt | Amount
; .00 [Floating Mixers for Equal 1 :
9 : | (6.0 Nos) . qualization Tank —
319 | 2,00 [Clarlflocculator  Mechaniern — ' ‘
: : Pt chanism  fo .
| |Primary Settling Yank ,, iox Number
3.20 | 2:00 [Scrapper  Mechanism  Second: S
AL \cladflerr nism - Secondary Number.
321 | 2,00 |Scrapper  Mechar - e :
L [ClariflerIt lsm _ Secondary Number |
~ . [Whickener sm_ for Sludge Number.
1.00 | Belt Press. Filier

Humber |~

.3.00 | "V* notch ehamber

R P Tt oL (— . : HNurnber.

e N D
2.00 | Tube Setfler for SSTL .o | 1o . | ember |
1.00 |Mechznical Scraen® - - - L S b
1.00 |'PAC Unloading pumps~ - -~ - |- AN s prdoh
1.00 | "V* notches:at PAC dosing polnts k “Job

1,00 [Desigaing,” manfacture, testing., | | . | 3o

7 |supplying -and commissioning. of ail . 2] AR
HiT. Electrical equipment's such.as ||
H.T: “ switchyard & ' equipments™,
power “Dlstribution ‘Boards, -Cables,
earthing Systems, ‘area Lighting -and
allled -works etc. required suitable for
122'KV. system vitage as per drawing

and design- glven by the “cansultant
|ard ‘approved by MIDC, @s_per
|relevent- ~1.5. Code -and “best
engineering practices for upgreticn

and -expansivn of CETP fram 4.50

MLD.to 10:0 MLD at-Plot No.-P-30-,
Lote ~ industrial erea for Lote -
parshiram  Envi:anment . Protection
Co-op Soclety td. . based ~on
approved DFR -englosed
nerewith ,including all . materlals,
lapour:and all taxes, dutles to be paid |
to Govt. ‘etc. complete on” turn}(ey

i L]
L ’
: ST Ol
¥ e
” _._-——M- . i
' ; Page 90 Exaecutive Ernglineer
5 (0]
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— —_— - L -"*,,‘oumxna%
SERo|Quantity] T : s o WO Unit DU
b"’"‘““’ T HemDesenption | Rite [Rate Inwords) LAE | Amoun

- | MO0 |Pine, Design; “detaling, fbrication [ T o

erection:, detalléd engincering, stress
analysls; Flexlbility analysls, moment
and . moment calcufations  at
supports. ', Supply, _lospection and |
:|testing ot all'piping materlals such as. |
|Pipes, ‘fittings, ‘flanges, bolting, |
SN '|9askets; vaives supportsinconformity, |
-k |WIth- procéss and fnstrments flow
S § . |dingram(P & 10's), Plut Planof ‘a)l f
Plping work - required :, as' per
drawing and -desigri givén by ‘the
|consultant and approved.by MIDC, as
- |per refevent I'S, Code and. best| - - - A - MallT
..|engineering practices -for.upgration' 4 . . - - 4T T

- -|and -expanhsion.of CETP-from 4.50 | - |70 T
_:|MLD to 10.0 MLD at Plot No.sP-30.,7f. .. ... ..
. jLote . Industrial -area for.:Lote,
|Parshuram - Environment -Protection
Cosop.. Soclety. Ltd.. -based-.on| .
|approved.>-.. - DPR... ;- enclosed| . _
‘|herewith Indluding “all materals,; e BEhL
{labour-and‘all taxes; dutlesto berpaid |~ - '
to. Govt. .&tc..‘complete -on turnkey

. ' [basis .o

ontractor ' -

s o, . .
.Page 91 —Sei/ T
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sr.NolQuantityl — . Ftem Description | ‘Rate  [RateInWords| Unlt |~ Amount |

6 | Selection, - . Engineering,  Supply,| SErSTRERL S
] Instaliation of Instrumentations such I B JRC ORI

as Field . Instruments, Magnetic AR EEE S S
Flow ,meters, Flow Switch, Level IR IR PR |
|control, - switch, -PH Indicators; IR R T i
|preSsure Gauges, Level Gauges; DO| S i v |
{rieter -and rablé laying up-to the U R
Imotor. control” . centre - .and o O St i i
commissioning of-instruments as per " SR SRR |
drawing and design glven by the| o) RS | M
|consuitant-and approved by MIDC,as| AP R
“|per- relevert LS. Code and best .
enyineering -practices for- upgration , I PR
. .}.. .. -|andsexpansion of CETP from 4.50..). . ... b oo e e o
1T 7T |MIDte 40,0 MLD A PIOE NP0 | T RIS B
SO Alote Industrial - area :-for Llote |

|rarshuram Envlranment Protectlon
Co-0p:: -Soclety -Ltd.- based

anp roved - DPR- EﬂCl_OSed

herewith -,Including . all . materlals.

jabour and:all kaxes, dutles to.be paid

to Govt etc complete on: tumk‘ey

basls: .~ - : 2 e i WA |
6.1 2.00 |Level Contrcﬂ Swltch (LS 101—A B) _ ‘ ‘Nu_mber_
52 |  1.00 |Level Control Switch (LS- -102) . _ ’ Number.
9.3 “4.00 | Magnetic.Flow Meter(FM-102 A to E) Numbsar
6.4 1.00 | Magnetic Flow Meter(FM -103) ° — Number
55 | 1,00 | Flow Switch (FS- 101y 0 Number
6.6 1.00 | PH Indjcator (PH- 10‘]_.) L Number
5.7 ~1.00 | PH Indicator (PH-102)-- .~ Number
6.8 6.00 | D.O. Meter(DO- -101y - Number
6.9 7.00 | Level ‘Indicator (11101 to 107) |_Number |

<
Contractor | ' Page 92 Executive Englneer




: §.l':ﬂ“? &P‘“ﬂw »

' : xlny ' r
57080, Favling 204 7 i e pave
7o .00 anr blocks as SPed,Bs.m:LzsASTM
0936 ;"95 lndUdlndgs pas Peq 3 . _—
prepanng, sand be mon at s!te, ﬂl"ng R
fixing plo:ks ln pos
|the. 1olnt3 by leCks by pa C
-co%pﬂdlﬂﬁ ié Al the Slde 1.
W?ralorblncllr‘n 'gg grgge cement, . | ,
olhts X : B q{ A
j;untrem includirig slde: K?frbresttl?l?fiﬁ . < ' _ :
PCC and Muirum filling’ ke analysts | o
|t complete. (As p ermestrength 5 mn AR T :
L . JasMpa). onsandbed40mms ] e LRk B s A Job e~y
T |T ~1.00 ISélecion ‘Engineering; UPP Ya' |- T ‘
g v ,lf 00 -_Irfstanmc)m of Online data anBleer e e g o
and &~ :transmisslon *: system'
Instrumentatlons Indluding- ‘cable |
laying-up-to-the motor conttal, céntre
|&nd commiissioning of instrurrients ‘as.
per drawlng-and déslgn- given''by'the
censultant and approved by MIDC, ‘5
per relevent .1.S. Code and - best-
engineering practices far upgration’ -
[2rd_expansion - of CETP-from’ 4.50
MLD to 10:0 -MLD at Plot‘No:<P-307,
Lote Industrial- area fér - Lote
Parshuram  Ervirofiment - Prbtection
Co-0p - Society l.td ' based :
approved ' . DPR - " em:losed
herevith ,including -all - materials, _
labour and all'taxes, duties to be: patd
to Govt, etc. complete on turnkey
basls. )Mult] parameter UV-online
analyser for estimating the organic
malter-COD - and. BOD Including
optical path. length flovr cell-1set,
li;Online PH &.D O analyser lncludlng
transmitter, PH Sensor, connecting

cable,  junction Baxes  ete.

Uitrasontc - lave| mez::sa:flEt

, lnstrument-lset. k

IV)GSM/T. elemetry syst:
e

:;qnulrlrlatgﬂ - for cqxlrln?;1 ¢

smitting - the ‘
”. - analy.»er-lcg t data SHlecied from G ‘
chtrgc%o; ‘ ;

&-%_:&I o
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Br-No|Quantity

Ixom Dascription

1,00

Providing :testing and commissionin
of' Firo Fighting equipments as pn?
rules and norms by MIDC, Fire
gqpyrtmc,nt Incjuding design,
detalling, fabrication, arection
dotalled ' englneering, , inspection
and testing of all equipments , os per
drawing and ' design given by the
consultant and appraved by Minc,
33 per relevent LS. Code and best
engiheering practices for upgration
and expansion of CETP from 4.50
MLD to 10.0 MLD at Plot No.-P-30 ,

Lote . Industrial area for. lote

Co-ap Saclety Ltd, .based on-
approved DPR. . enclosed
herewith ,Including: all. -materials,
labour and all taxes, diitles to be paid

basls..: .- . g .

Parshuram . Environment. Protection|

to Govt. ‘etc:.. complete on. turnkey. |

10

1.00

Providing .testlng‘-‘—ahd"comfhlsslé}ifﬁg.
of -D.G, Set of 750KVA “Including
deslgn; ~ ~ “detalling,” "~ fabri¢ation,

inspectfon - and’ “testing™* of - all
designglven by the consultant’ arid

approved by MIDC, as per relevent
1.5, Code and best engineering

10,0 MLD at Plot No.-P-30 , Lote
Inducstrial area for Lote Parghuram

Ltd. ' based -on' appraved DPR

erectfon -, * detalled” engineering, ',

equipments ', as per’ drawing énd

practices” for upgration " and |
expansion of CEYP from™4.50'MLDto
&nvlronment?rotecﬁon Co-op Society

enclosed herewith ,Including all
materials, labour and all taxes, dutles

to be paid- to Govt. etc. complete on

.Amwnt And RateIn (Re):
Rate Rate In Words| Unlt - Amount
Job
Job

0.00

Yotal Amount Rs @

tumkey basls ;

"',t‘

Q

gxecutive Englneer

_Sdh

Contractor
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us:rial AT, wUPSmP‘i
nmeni pmuch

emycgmyonmts
for bachqﬂd #

"t rxposal" ’standifdsg%vcnby""..
'CETP (asychuign ‘Criteria: glvcm
ign erit
dering all thé; terms: cundxiions arid des
1200‘ MC::, I!xiﬂet otg CETP and éharactcdsﬁu of efﬂum r;g:;!ed at
of the tentiér documents and:as’ pcrapproved DFR
detaiied below:. _

»ftémm.'l Opmuon anid Mamumee toxt of
er.ct comﬂﬁ.e. ‘

- “l‘onhcqummymngb' Rntep&monﬂummpees
Cad e e *l‘mm date of LS From lst
commissioning upto yearto 2nd
lycarcomplete ycar 8

e

"-‘-’OlovptoBoocmsfaay, coont

3000m3/day 10
259'00m37day -

9000m3/day to
11000m3/day

Total Amount

irid éxpatislon‘o roommmx Bﬁh‘m

Socict}' Lid.mDﬂ-

entire CE“I‘P ihcmdms Pfl)'m"m

riteris.; for tredm\cnt of act\“\l
‘oultétas per
te my. opery

e B soL P rreFrom3ed

ﬁm’lmﬁomuo MLD;
dnm&inu al-l(hed, p;,t_m wiﬁ{

%i; mmpcznmctor undcr this. l;ﬂﬂMﬂt incl“ding di:l;(, ‘
ty Plant..ctc complete for the freatment of ity ﬂ?
the effluent of standared recelved atv uil ” of?m

~xnfhlonl pmmcta'. such.as con.gsm &'H RO

C onnS(aspetDcsign criteria “T‘blﬁ'iv&'r Eaan
Hon ui: maintcmmcc cost of CRTP. pormanth ‘;‘)&2)_,

'+ From 2nd-* Sth |
ycarto yer

e "3rd ycar -

yearis
C Aty year

T/ We agree to execute above: ka at the rates quoted by me 1 us. All the terms & conditions mentioned in the tende document are

applicable to.me / us.

:0:,

Sl —

. Contractor

Page 95 Executive Engineer
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3

L

arashtra ..Ind‘llstl'iiﬂ Development Corporatic
ht rporation

Item Specifi cation

SOf Work ¥ Late:<Parshuram Indl Ares

_PlantFrom 4.50 MLD o 14 ¢ P aradation a _
Sodeteltd %0 10,0 MLD for 14 nd expansion : :

Soclety Ltd, MIDC, bong LD 0 175 Lata Parshuram Environment rokection com

ml
<G .: v n‘d,ustﬂal area Tal-Khed; Dist-Ratnagir.
S DA - e , . Item Dascription | '
1 Providing:consultancy services ‘for

oy for Lot Upgradation & expans -
capatity for Lote-Parshuram Environm n & expansion *of CETP ‘
X R TN I R ey mn Eny y L ! from 4.5 -
«‘i!‘duﬁitrIa_l;Area,floﬁudmn:cammgl'm'}}e“-‘- Protection Co-0p Saciely Ltd. In Loe - Parshramagy |
13 Hon-of balan ‘NG out detall study of all existing strictures & U mﬁ{? .-r{“’!a.,m_
relevent:IS Codes.applicable.and e  of g struct pgradation. & expansion,
. . ‘hydravlic:deslgn of all striictures includlng preparation of detalled drawings, R .
e el geing T e o TG oo ol |
.. oy dmwlng‘ des‘gn’speclﬂcauon, Shortl]stmg ofreﬂguf:glgient of statutorvfeés,’ preparaﬂ_on Pf detalled.
pumping machinery, other machinery, El'ééfﬁcélp' ved brands of all clectrical & mechanical Installations,
existing & proposed expanslon of s'ché‘me s panels’, piping, Instrumentation detalls according to
Govt./Statutory-body, obtalning Consent to Es‘{“:) ;PProvaJs from MPCB/MIDC/MoEF or any
.approvals:for establishment.& operations of 1a’n§ If,Shmen\, environmental clearance certificate, MOEF
required for this work Including .payiment o ff‘:; s a’-?)z-l' other statutory. Government approvals
consulting services  duri §’.é¥ééﬁ{lﬁﬁ ot "é spgo\:pﬁé?\grizc‘nn;%al-qg}allz,‘_reg}:lar..suD‘P,rVIS_lbm
englneer-In-charge, preparation. of rinning‘accounts bills, det Ired as.per direction of
‘schedule manual, , furnishing sfmcfupé}lggagﬁf&g?xtrfl‘g:{éd?t:“ed re;_: c;rd'drawlngs, e
commissianed & handed over to Lote - Parshuram Envlron;neﬁfcgitgcég?gsﬂonpggggzge i
Ltd ,consultancy-service including:all taxes, dutles; travelling, transporting, g el SxheE
; . :all taxes, dutles, travelling, -
of :staff at-any place for consulting services etc"'-“"'mﬁlete_}"ng trans;‘_:o._l‘tln;g_. _lﬂdslngibqardlng‘ expenses
Specification: ; I T RS '
-G§nerﬁ 2 '
1) The work ‘inclgﬂb;"upg'radz@@ibn_and‘ expansion of CETP from 4,50 MLD to 10.0MLD by assessiag existing strucrures of
LoFc - _lg’aﬁbg@x_nﬁnvi{ronm;n_t Protection Qo-gp' ngﬁicty" Ltd “CETP and accordingly listing of expunsion work
2) ldentification of expansion work of CETP and listing of acrivitigs a3 pc'i ﬁlSR approved by NEER!, -
3) Obminirug'MfCB consent to cstablish for expansion of CETP from 4.50MLD to 10 MLD as per MPCB norms. -
4).0bt=ir-.in3‘anifbnmcm! clearance for expansion of CETP. A h
betionof i s i T oo s of TP st o DF.
.6)’Prcpa:ation of ﬂo;a,diasram an_d hfdf““li“ desiga for upgradation and expansion of CEI? 3u per opproved DPR. X
7) Prép aration of RCC dcsig'ni and'.drii.‘v""ihg for upgradation and expansion of CETP as per approved DER and uking
approval of the gm?.fmm IIT/VJT3 and MIDC. o :

o 3t —
7= Executive Engineer
Contiactor Page 36 .




796 3 .

| rsting CETP for obtining P protal “rom Spectil p ey
f exX

" afid cxﬁlﬂ'"’“ °
£ drawingh fof upgradation
8) submhnon 0 ofbarchat submmd by contractor and obtaimn,

sniboritys - gress ofwork lml“‘”’" ‘W

; of pro
9) Supervision andmonltorlnshm‘m ohars&

s'x)’PM'al of th sarpo;from Enig |
ot having date and tiine on phitogricy,

lO)‘Llnuoutmbegivenwsumst bidder. “ odtdumg uecmwn
ﬂ)hspeshon ofwoik s pmmdcrmd taking photogr ographs of W |
l:)Smmppmvuls. - o -
a1 ks completed in following mannet.

13). Mo:ﬂ:odng ofpmgrcs; ofn'otksucﬁ'tﬁit'wotkswlbocompletcd_ipfdll g g
Sr.-N_é, . Meuﬁﬁr_‘ 'Co;tofwmktobcexmtcd o . | : .
L o S v ik d e i 0 E e,
B s |so% 34 | |
D L T e B ks R R
;'4;.-\ . = :Ioo.c/é 2 VIOOOA'- “_. A

e e I I e o .‘.,,.,--.'_..".'_»,'__,;f_ T o

lfmgxm of work as pcrappmved bar chart. nfobsewed not upm nbnve marks then report hall be submitted to the
Engmccr-m-chargc | " ¢ ‘

149) Approval tomzkcofcml Mechanica] and Bought-out ncms Electncal PIping !nstmmentanon work and fire fighting
- equipmoents appmedm xcadcrdocuments

15) Quahty mamgemcm schcdulc to beé: prcparcd and momtorcd
16) Prcpamhon of testing schedule and momtonng as per tender shpulations ‘and <relevant 15 specifications.

17) Impccnun of. hydraubc tcstmg or strucmres nnd submmsion of hydmulxc testing  certificate of structurcs.
18) Submisston of structural mbllity certificate of structures,

19) Submission of weekly progress of work
20) Submission of test reports of treatability study as per approvéd DPR.

21) Bill
coﬂmfr"ﬁffﬁ'ﬁmﬁ:f :,t::;!aot,c)r? t;R oA bills 1 per tender stépulations wil all rcqmrcd documents by obtaining from
als, test reports, royz ity challons materal consumption statement etc.

22 ¢
A Obtaimng il L lrom MPCB including all ; Réccssiry payment of fees clc: complete

" e 23). Comnuvsxomng ofCB'rp

w2

Contractor .
BT . Pagesy 15 Executlvé Englneer
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Wap €3 daa hmcln timo o o Fepats,
26) BDKHBinxltumon ijéct Meniger 2 . W‘?ﬁmmﬂefc. Pmovahmmhm,w
spetifications and termdNHE ESR IR o °L,formomtoﬂhz
to sitc of work asand thn S Ro cxecution qtco t
'“Iuircd. ncccmry armangement ofmn ormc"mﬁ‘%;;}:;:‘;:;}:g
Mode St Méasuremeit ind Pa N 8 B ) _
Ty S-Chc-ld“h- $hall bo'as fnder o compliion of particalars,
SN | Padiaian T T
A ob —— . | Perentags.
L e M%c”é”ni?ni"““f“‘ ' csablsh for expunsion or TP f 33
B - B MM TS |
B Envitonment ‘Clearence, 20%
c : 'Prcparat!on &t detailed drawi SR
ngs RCCdmwmgs and dcsxgn of 10% -
struchires ; Mechanical & Brought-out Ttems,, Eleeical, papmg )~
and:Instrumentation work internal & cstemalwater - o
'SanIyIdnmanguc ﬁghhng systetit etc . Plinappioval from -
1Special Planning authomy A B
D GPPYOVAJ of RCC siructural, lIydmullc dcmgn :Lspcr approvcd 110% g
PR. = . 3w
O‘otainin'g,building plan a_ppmval and Fire NOC from MIDC | S% -
P Periodic visits-during execution of work , Submission 9'1"_ | 25%%
3 monthly progress of work , Bill preparition and submission of Te .
| R.A. bills as per tender stapulauon‘ withall required documents L~
obtamxng frogrContragtor...ct¢ .
G Tcsnrg of 6ETI’ ; Canying out hydmullc testing of structures 10%:
- a4 submission o[ hydraulic testing cm:ﬂcate of stuctures, ‘
H. Oblammg Consent (0 operate frqm MPCB o 5%
‘ . r" ’ ) A nA‘-
""‘-«dju'

(8]}
) ExocutPe Engl
Contractor : _ | ng': 48 v . nglneer
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i bent daing commissioning 10%
= gﬁm"’!’-’.‘““g-..-%bltmmtm;wsﬁ%w and
Phatming suthority, Final Fire NOC froms MIDC: snd banding
| ver o CETP 06 M/, tote — Parshran- Eavironment
s CoopSoseyLis, (PEPSCEL P
AR '-éft"wﬁf‘%??s,m&rdwmmmj becdures (SOPs} for.
] CHtie plite & training to sl of Lte-Pérshurim CETR: -

Mt U . E A v

Deslgning, Consiruction and. cémmissioning of - the following(. Clvli units & Structural work)-"as per
draWing: and design given hy the consultant and-approved by MIDC , as.per relevent 1.S. Code and pegy
engifieering: practices including construtction of all eulpments foundations: for pgration-and. expangisy
OFCETP" from 4.50:MLD to-10,0:MLD 4t Plot No.-P=30 , Lote Industtial area’ for Lote Parshuran
Environment Protection Co:op Sbclety Ltd: based'on ‘approved DPR enclosed herewlthy and.units

- sizes ;miaterlals ‘of constriction’ahd désibh critera ds tabulated In Annexure:B.incuding-all materials
. .. labourand:all taes; duties'to b pia gte tomplete on‘tuenkey bagisic. . .
21 Sereen:Chamber (1-101). By P -

2.2 Flash Mixcer with-Vinotch (T=203) . o o v Nt
23 Primary-Clarifloculator(T-004:ABY - 5yt e e T

24 Blo-Reactor-1(T-{05-AB:CiD): s, 0 2T LT L L e
25 . Secondary Clarifler-I(T-106-A=B) . - .~ .- . - . i
2.6 Secondary Clarifier-11(T-109-B) o .
2.7- . Intermediate-Sump(T-112)-

2:8. PCC-cum MEC Room

2.9 Lime Solution Tank(D-101-A~B-C):

2:10 Nutrlent Dosing Tank(D-104-A-B-C:D)

211 Equipment. Foundation

5 12 Platform: for existing Bloreactor, . '
2.13 Modification of existing Secondary, Clarifier-11, by providing tibe settler

Specification:

LScreen Chamber (T-101) - 1 No

- The size of the soreen chamber is 1.2m x Sm x1m SWD+ invert Level. The
material of construction is RCC . The design,

! A LC Construction and commissioning of the Screen chamber is

ﬂ]rl{jccc-"g: S‘pgr.d:ramng ’ ngIDng:Ra'nd top and bottorn levels given by the consu!taut and approved by
‘based on approve , as perrelevant 1.8, Code and b gineeri ice: ] f

concrete shall be'M-35 grade with epoxy coatin ' 35t epgineering practices . The grade o

Sdl g =, g re thh all materials, labour and all taxes, duties to be paid
Cantractor .. o 7 e
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to Govt. e1c. complete on tumkey basjy, 3 ..
2, Flasti Mixer-with V. noteh (7-103y N : |
._Thﬁi size of thc 'F.lash'.:Mixer. Wﬂh By TH e g .,.._ NI L ‘..’, 7§
of sonsimuoton s RCC, MId s (w15 s 2o sin WD 05 pp
Hitor Toers ngf o Pt Mice i V o, g i oh (FRE). T dsigs, Construotion
T O Shven by tho consltantand spproed ty My 1o, PoF VS, dein 4 o .
oS oo and bt soincing pactices , Thovs e of cop - based oh ‘dppicvied DPR, as pér ve evany
toinkomnal coioete surfsce and einforcenmenty,exoma g o, M35 2500 il cpoeyiconing
. i ced flastet ind then s cn "'fdmml sugface sha.ll,.'b_,c.pi‘astcrcd with 20mm thick two
inall g&ﬁ?‘?co‘l‘:;&gg?cntfb?;!ﬁd,x:igl;;,t-in n;:]ptovcd colour and-shade l
waterials, Jabour and all tuxes, dutics to nof toundation and supersiructure with gl
mw“als'labourandall faxes, dutics.to L : pald o Govt e, °°m,P!¢t¢-.0n'jfumk6ybasx)ii, uct
3. Primaey Clarifloculator {T-104-K8). —ajyg: = -
Tho :sizo. of tho Primary. Glarifloolator . i5.26m " dia. X 3m SWD¥ 03 FE The ‘material. of
- sensuction is RCC  The'deilan, Constrtetion and commssionirigof ‘the Prifnary Clasifloculator s i
RCCuas per draviing, design and top and Hotiom levels. given by tho e it ey
besnd on spproved DER, asper relevamt LS, Cole and best engicering pactices. Th g of oncret
shall be M35 grade with,cpoxy coating to intnal conrels surfice and refnforcement . cxtonial surface -
shall be plastered with 20mm thick two coals of sand Faced plaster and thenduly paisicd with Cemen
based paiat in dpiroved Golobr and shads;

. The materal

' de, Theitem is_ including excavation’in all strata construction of
foundation and, superstructirs with, . all materas, labour and ol tuxes, duties 1o be paid to Gowt, et
complefe on turpkey basis, "\ P T AL

4.Bio-Reactor:1:(T=105-A/H/C/D)-4 No. . .. e e st
The size-.of - the Bio-Reactor<l . s - SSmxl3mém SWDH03 'FB. The material of
construction is RCC .The design, Construction and commissioningof the Bio-Reactor-1 is in ElCC as per
drawing , design ‘anid top and bottom’ levels’ iven by the. consultant and approved by MIDC based on
approved DPR, as perrelevant LS. Code and best engineering practices . T he grade of concrete shall 'bc M
-35 grade with epoxy coafing fo intcrnal corcrete surface and einforcement , extemal surface shall be
ﬁfﬁs’tci‘é’d Wm,ébrﬁ;ﬂzhiﬁﬁiwq conts of sand fucgd.plastcr'a._n.d then duly painted with cement based paint
e roved elovand shade: The item is -_i.nc_lud‘ing excavation in al{srrg;a construction of  foundation
:;lgnggsu?cwe with all materials, labour and all taxes, duties to be paid to.Govt. etc. complete on
furnkey basis. ©

5. Secondary ,'Cla‘.':riﬂ'ér-l (T .106-A/B) -2 No.

G e rfier-1 is 26 m Diax3m SWD+ 03 FB . The material of
“The size;of the gcc,ro}?cch gc{:ig?aggssr.ul'uction and commissioning of the Secondary Clarifier-] is in
BB as oo .dcsi"n'and't'vp and bottom levels given by the consultant and approved by MIDC
o P dmwmg];')PR, :s er relevant LS, Code and best engincering practices . The grade of concrete
P appx_o,vg:d'l ith ¢ F;xy coating to intemal cancrete surface, extemal surface shall be plastered
sh,.ag g% M-315higcf£dt‘iuj'coutf of sand fuaced plaster and then duly painted with cement based
with .20mm thick- , |

g ! ' \ ‘— ¥
W N - §{il-
C g - ‘
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i b o chidingexcavation Inall st L oundatin
approwd.coloﬁran"tlréhiq’e,"I-'he:iwqi o Indu:.lf?gxo:.addtics to-be paid to.Go}'t.,ctc._ CQfllpletc b“““mikey_
superstructure:with allima Fiases dites to B PEEIEEE ,

terials; labout afid

econdiny CferTl - (PIOEBEING. . o o i ety
Ihu aizcof tho’Socondm?CImﬂcr-n ﬁ xszgcr:mgi:;’i‘g:;ngsof th’e Secondary ‘Clarifier1i ?s ‘l’;
R C Thib design; Construction and commissiOWINED ' ° o o 3 snmroved by v
KOG gt i '?iidﬁm gmcba:tom Iovely.giverchy fﬂ’%-mf,f‘i%i’?;-‘i‘%‘?’ﬁé’aﬁi imf -
e e s bt T il panted i o
%hagdlewngwlowmdste’l‘heitamialncludmgexcavaﬁg‘z:ﬁ all strdta. & wgoc%onof
fgﬂdﬁﬁhmammcmwithallma&dals.labow andalltaxes. ; es b1 13 d to GaiR e

S e o i 100" xidm 27m SWD+ 03°FB.’ “The mateial of
w:smmonukﬁcmodm%ConMGHOn and commissioniigof ‘the Tntermediate Sisip s Tn R
heperdrawing, design &nd top atd batiom levels given by thé consultankand approve db¥ VDG s
‘on_ 4pproved DER, as per relevant 1S, Code,and bést engineeringrpractices . The.grade of concrete:shall

big M35 gt itk poxyicoaingto iternal conoree drtaot au tetifureement, exfernah aurpocatullbe.

1 tion:in.all strata, constructicn of - foundatian
» dafcs to bs pald to Goyt té: complet on

N

* furkey basis, -

- and.sirpersinuchure. with - all materials, Iabour. and al tax
8.PCCcum MCC Réom :-"_(He"ibl)'z'-.!'i-No'

The size of :the 'PCC cum 'MCC Room ‘is -J4.2m X 5t x Bfn. The material of construction is
RCC ATt design, Constriition nd commissioning of ‘thes PCC cum MCC Room s as per drawing ,
desigirand top-and biottom levtls given by thé consultant arid.approved by MIDC . based ofi approved
+ DER;jasperrelévant 1.S. Code and. bestengineeting practices . The grade of coriciete “shall:be - M-25
grade-with brick work , ‘epoxy.caatig-to-reinforoement, insidé . plaster-with oil painiting and external
strface shall bo plistered with 20mm thick two conts of Sand’ faced. plaster and-then -duly. painted with
cement based paint ‘in- approved colour and shade , MS:Grill- with ‘aluminum section. type windows .
gquanfg-gh‘allbggf kottah tileflooring. “The itern is. includitig excavation.in alY strata consiruclion of
cg_\;pﬂ ;;:gna& ;:gg;ﬁ:cmr_e with . .alll.mgt‘gngls-, Ia_bqul.'_'-z‘mdi'z'ﬂ!. taxes,duhestobc patdto Qo’vt. etc.
9.Lime.Solu'tionTank'..-g(Derl'Ol.-C[D)73Nn.‘ et

&Cmﬁcofi:hc Lém 61-4-8'..01|p}i:Qn.. TMR iy 2mx .-‘.'-2“‘ x2mst "i"hezmaterihl of construction is
drawing , design and ton and e pompiasioning of the ‘Limie Solution Tank 4s in RCC-as per

Self— vl giventy the consultant and approyed by MIDC based on
Contractor £ : T . s d! ;
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L1

fggw‘:‘:ﬁ\‘:& :" g: ' ‘le‘::;““ ltsi Codu and best englneering practloes , Mhio'grudg'of concreto shall bo M
\ ;tu T with wll.’hm)’u o ".3! o intornal concreta surfuco and relnforvoment , oxtomal surfave uhnll bo
l\' P dcol 4' i IWo coats of sand fuced plagper and then duly painted with cement based palng
{n spproyed tolaur aid &t f.i;l}o. Th dtem s Ineluding oxcavation In plf stratis gabstriustlon of  foundition

m;mgucwm Mth ‘ollmaterials, labor and !\llltm‘goq. dulles to bo mrd 1o G‘W?vﬁ!“‘ complete o

10Nt DobhE Taok (D 4-A/BJCDJNo, » v
AN Y L T T T U N T P T ’ . ’ ‘

- 'RECThe- datligh, Coudyuction and: contnissloning of he Nutrient” Dosing, Tank'ls *in RCC s pef

e, sud: tap-ail baytom tevels ‘glven by: tho consultant and-approved by MIDG, bagod on,
<35, grade:With: cpoxy coullug ‘to intémmal concroto -gurfaccand telrforcenient, oxlernalsutfnco ghall b
‘plastered with. 20mum thick two copts ‘ofaand facéd plaster-and then dily painted willy cement based palnt
“iﬁm’gm@-“"’g fowur gad Wialo, Tho Jem e iglwlog ouyaton ol sty eustnitin of fousdatlos
g pemeize i el bl e, b b DU Gt s, Pl o

4 ¢
AR

: ‘i“ll‘v‘."Eq'l!ipm.el}@=Fd§ﬁ§ﬁiiéﬁ

. N "The’ sizovof M6 Nutsitht Dosing Tk s+ 1.5z Suix] Eni SWD. ‘o’ maicrial of construction i3

e
o m
, ,I R ) i) gy
o ey N .t 5,

Vi et ah ot o8 b

T e w ho}
ol i . y T AN " . ' ' .

Lyttt e s D gttt e Y R T vere ,;

o o L

.ST'l‘:I-!,OIb,'A\- e |

' 5
BN CUY Nt

et T R A ,‘!‘T“. R ,;’;v.“‘ oty i ' o4 e - ™
7:'.1’h\}‘:[!§agg.{a_nd“~ cqnsmxcﬁqn{bf;’ﬁqulpnxc1xt~,fopn;dxiti‘dnn for, gxlsting imd :proposed strcturo 36 08 "

n
i A
‘ R .

Ul o
SR UNPAARIRTAN - ]

- perdmying: %B'd?d‘b'ﬁ.im 3“1‘3"".hy,;;’thd‘,‘.‘pp‘_i,ﬁnhq_’p.t;’gj;'td:z:\p"prq.v.w Py MIDC based on- approved DER, & per

A : N Tk

o seepeldyant 18] Code and Boft englisering praclices THE e Icludlng! construction-of ‘Equlpment B :

A ; ten ‘

'""f‘\"‘-’“d“%"‘-‘%“’{iﬁuiMﬁi’rﬁt}Mﬁﬁ‘iﬁgﬁ.ctﬁw.';x‘.c’i?b)iy.,,?‘,cpt‘;ﬁt'isif‘-.'tcs‘,,‘.,,rpi,h;fojrg‘cme,n‘t{,- o external sifface”shal) by
plastored with' B0mm thick two goats: o sund faced nn@térsﬂjw Wioh uly paiifed Wit ceentbased patnt
i approved coloe and shado with - oll materials labour und oll tuxes; dfffes, to be paid to-Govt. ete.
comiplete on turmkey bagis, o e AR

42. .Platform for .exigt'ing’tBiorcng‘;tor-‘l Job

§
' o

The - design, cpgstruc’kion. and ‘c‘onpnis.si:.ming...;of . M.S: structure:, Platforn  for. | existing -
Bioreactor is. as per draiing:and design. given by ‘t_hc,'cgnsultant? and- ypproved by MIDC: /based on
approved:DPR, as per relevant 1.S. C‘Qfdc‘un‘d Qqst engineering practices . The itc‘m including construction
of M;S platform & peinting with all n’lmtcnu_ln', labour and all taxes, duties to be pald, to ‘Govt. elc.
cbmpl’ctc’&h‘t’urr’tl‘ée’y hasis. Tentative drawing is enclosed, : T

13, Modification of Secondary~'¢lﬁﬁﬁ§;«ll-lJob.. TR

In the existing - secondary clarifice ~11, provide Tube acti!cf “ﬂ'ﬂngemcm X b;ilf'y"‘dcaign"aﬁd
dtawing given by the consiltant and approved by MIDC, based on approved, DPR, s per rolévant 1.
Code and best engincering practioes The-Jtem Includes providing Tube, settlef amangement with . al

 materials; labour. and all taxes, dutigs to be paid to Govt. gtc. completé on thrnkey basis, ... . .

ol

f— e

0.d]
' ——8d/- T
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- Dy Orissiccssshul ‘comimissioing - B e B
: Y?gggmhﬁ(iébﬁswﬂdn::'anti'comm'iséion'lnbjof e followiny

802

jMQ‘Eifev;pf?Mc#sureﬁtcnﬁ'anﬂ Payment :

The measurement shall be on pet No. or per 'Jo_b'ba"kia-a'xid"p'ifﬁﬂ"m'?h’“: bﬁ'm’ad"“: B"‘W"*"
ﬂ')'v'Ql't-"t‘fon,t'pl't:t'fon'.ofthe foundations. :-20% ¢ | e '
b)Y Oncompletior of 50% height -25% ¢~ | |
5}’;Ot§a-c§mpleﬁonr.df ﬁnll"h&i_gm,zs%' / | 7 , |
d) :On completion of Firishirg Items isicluding e‘_rgc'uiﬁegti6hfs¢andfi?ipiﬁiz‘\"'5‘rkféf.°- fcémpféfe"-l‘S%- v
e) :'éﬁ'»ﬁiﬂpl'etion'g;:"i_t-e'svting;;l;(m' / . | )

" Mechianical & Bought out Equipment) s
ed by MIDC, as:per relevent LS, Code.and

\,

<N T i B T NPT \ 8ihq gos wdae i o t‘,_..,.l ﬂw : ) . N 45
. 'PerTdrawing and-dusigrgiven by the consultant:and appr CETP frofm 4:50:MLD to:10:0 MLD at:pley

3L
W32

. - V{,a.a_.
¢ —34
\ 35

L35

AT
38
39
w310
L ent ., =311

}‘('\I:_A _-J“‘3a12

Vs 3,13
-3.14
\{f_’ Y onea=<3,15
—3.16
. 3.17
3.18

-

, ¢ 349
o, 3,20
Y i._,.-\/3"21
L 3,22

. arer ot

3.23

5 aesb nglneering-practites. for upgration'and expaision, - of. CETE

430

No:<P<30., Lote Industral-area - for Lote Parshuram Enviranmeht Protaction Co-of Soclety Ltd, based
on approved D

ed'DPR enclosed herewith and units sizes;materials. of ‘construction-and design criteria as

- tabulatedin ‘Ahnexure=B.including all materials, labour and>-al_l'-taxe$,‘dUﬂ!€‘5‘tO be-pald to'Govt.ete.

compléte-on:tumkey basis.

PAC 8 Alum,Dosing Talks <= - 3.0 - .y ©

- . Poly Dosing Tank for:Beltpress-< n - 8 :
-~ PACI& ATumDosing': Pumip's (3.0 Nos Plirnp) = [
* Agitator:far:poly Dosing Tanks = :

_ Nutriént _Diosing Purtip ~3:0:Nos ~~

Sing Tanks = 2> O

Equafized-Effluent Transfer ‘Pump < 2.0 -

Sludgé REcyele Purip 1st Stage = 2. ©

Primary:Sludge Transfer Pump’ o 2.+ O

PSFFeed PUMp — S+ 0

sludge Transfer Pump « 2.8

Pressure Safid Filter ~=~ &}* <

Actlvated Carbon Filter £ ¢,.0 - » .
Aspitator--Submerged Aerator for 1st stage Blo-reactor ‘— 1} &
Asplratot- Submerged-Aerator for 1ind stage Blo-reactor w2y
Agltator for Flash.mixer — |. 0 | '

Agitator for Lime Doslng Tank £ % .c»

Agltator Nutrlent'System ...y

Floating Mixers for Equallzation Tank 16,0 Nos)

Clariflocculator Mechanlsm for Pdmary:Se&liﬁg‘ Tank o 2.+ 0 3 3
Scrapper Mecharilsm Secondary Clarifler-l w4, + 6

Scrapper Mechanlsm Secondary Clarifier-11 o= %4 + ¥

Thickener Mechanism for Sliudgs Thickener | O

Belt Press Filter L« |,

Contractor

iy ,Pr) £ L AL,

B — St/
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b s

27
Vg
329

‘itéing a<'perschodiils of Equipinerits ection:
. -_hiﬂl.\ﬁﬁﬁil along W’Ph’fa;?iﬁ":?;ﬁ '53!:?1‘35;‘ ectipn & coirimiss’ oring of the 3l wnit at site, Job including machineriés;

803

™" notch chamber . V79 k’ . A%
Odour Control Equ]pmems fo - -
Tube'Settler for SST-1 y S'Sdge Tanks < | g by X

Mechianical: SCreen - |, o

‘PAC unlpading - ‘Pumps

fa 1
"V* poteheés at-PAC dosing pols g
Spedﬂcatlom : po "= bb

i JﬁSPE,CIElCA;npN OFBOUGu-r Co
' OUI'EQummms&up ECH
ROVE .
EA L SCOPE. - , VER MECH. LIST

_ The scs ‘ '
pe ofthe work include procurcmml f..bricnuon and supply thb prn dhpatch insp:ctwn of alithe

King up ‘plping; fibrcaon of sy
), ppon3; paiting efc, The scope-of the Work al
cludg hansxmm}t{;:,emm :’::’;!“Wu lOﬁding-mﬂmdin& af storage;at Ei‘:e. er’;ct!un.gimullzdo: tcl:eu:g medwo e
pIn ong with all aceessories wad: uumllancom temns to complete the systeni ity ail respect to

‘the requirement ind. specifications ad s pe-P & 1D | :
P rmmdBy MIDC. The migcellanéoiy i hos et i

‘ items to ¢o? 2
.speclﬁcally mientioned in the schedule of equiipmen nplctcly W systtm e g sntmcior
‘operating spares:for-2 years of smocth operation of

tﬂ:hall te déemed 16 be in hé scope of contracior. The contructor to supply
- f 7|
du.rmg det‘ect habxhty penod equipment. The tantractor is n.spon.snblc to for any repau' replacemert

SPECIFICATIONS FOR MECHANICAL & BOUGHT CUT ITEMS ARE ENCLOSED SEPARATELV

Modeof meuurement & payment

Th'cf mgiﬁuié;hnnt'#hal_l be on per No. or per Job basis and payment 'shall be made as below: -

3) On Supply. .70% R
b) On sucessfiif Ingtaliation -20%

q). On successful commusionfng -10%

v wiin —a—u—-—---mtwu-
i ¢ st
- .- _——--.,__—4

i Y o rels

e

N S p 2 Sd’-

- - | e Page 104 Executive Englnoor -
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A
sofe

DRI e e e onirigrof all HiTe: EISSEHES! equipmengs ..
4 . 'DESIghing; Manurattore; ¢ . supplying: 'and commizsjoniig-of all H.T.. E/eCirita: e HPMENYS sug,
v .'.a's‘:‘ﬂ?’l?; ;&iécﬁi;:il?%‘:edui;%%?@é3.*v§\§gr‘;ﬁistdﬁslﬂ_§f!;§"’;?'5‘-"' -*?a‘?ﬁﬁgﬁ??g;ﬁfgﬁggg;s.af.ﬂgm;,-g
- and-allladiworks ate, required sultable-for 22 KV systeri Vjtage Bs g best engineering pra dib Ven'by.
the consultaht and:approved by:MIDC, as per releventL.S. ‘l:~°~"°1?3,- ’-'t-ﬁ-so-':p.-ga}., Late Ind sfﬁ‘ for
. vpgratioriand éxpansion - of CETP from'4,50.MLD to.10,0°MLD at g. ek ?adbpafé:d 3l arey
. for-Lote Parshurany:Environment Protaction.Cocpy Soclety Ltd. base &ﬂtb 2‘; ol gsed
herewith. Including ail materials, labour and-all taxes, duties ta.be:pa . etc. complete on
“tutnkey basis, | T . .
Spe&ification: - | e SN
The:item: “includes Supply, nstaNatlon-andesting:dtall necessary Elsttrcal equipment's’such asSubstats o
ORI Copay LT kit & o, pover Dibdlon Boards, Cables arhing Systams, e
' EIghtng'And,allled Works Bic cequirad for up-gradation work'and-expanslon of CE _.,-,to,d1 'Q'Mam' capaicty for
commn‘efuent tratment plant'iThig‘approved.DPR _gives'the joad st and suggested modificationschisme for
olectricalwork, Rowsver: contraciot to note: at the CETP'fs (o' ba upgraded and expanded from 4.50MLD to.
10MLO capadcity: This.item Is tumkey , itam which Involve design, supply , etrection and commissioning of all
necessary electrical Installations' right from substation to tha switch board for effective operation of CETP of
© 10MLD-capacity:Including obtalning addIUop_a’l-i%sanction'jo_fl'add:tlgaal_‘;pqw_er_'supplyj_fr_om MSEDCL-!Mlh.du& :
" permisslon‘of electrical inspector ete. complete: Even'though-thera:is'no mention of__,any harp in particular,
cantraictor Is flable.ta_provide It to make the GETP opsrationial to:10MLD capacity:: -~ =
1o RTWOrINGIUdes: . © . oot G htnn e wew

I} Necessary Modification vork for existing power. conirol center.(PGC) - _
ii)- Replacamant of 8xisting power. transformer and relatéd aquipment. - & - ..o oo ol o Tl

1) The Contrattor shall malntal.it close fatsoh withthe supply Authoriiies and keep Informhed 1o:the consUHANUMIDG of the ontirs davelopmant
and plaiiningl.s; befrig doriaiby tha supgly Auliontias 1(1s the primary responsibity of thé contractof fo'approach M.S.E B, for obtaining
contract demind Sancions: Al ormalliss conniectad With fhik woik shall ba'to he ccount of tha Contractor.including officialfsds for deposts
‘o aity-other statutory obligations. Al costs, visit faas ets, eidentalto suth oblalning sanctions shal ba o the Contractors account Including

statstory fees to supply authority or any inspection divisien payable under relevant Indian Electricity Act or Rulss for bringing powersupply in
V) Obtaining permisslons/ approval frorh Electrical Inspectsi or with ihe concemed authority and o charge the systein shall be éntirely your responsibility

included in the fame contract, withoul any extraprice.”

2 LT Worklneludes -

,T?!."Siﬁ.f!ﬁ}.ﬂéﬁfdm?ﬁ"fig!alléﬂdnbﬁw" uiprment and also usa of some exlsting aaular L N e T ‘
:)ORI ng‘ﬂp&mﬁﬂﬂéﬁi%@nﬂ‘acﬁqr'&hiallbréﬂ?@"‘: AIEIT AR Lse 9’-%9?“9-%@09 gquipment. For all'the equipnient being use
) New Motar Control Center/ s (MCC3) a8 required based on the localloh of edulrr: o -
Ii) Incom!ng_nuppry.gf~ndpqualo raling for the MCCs from tha mwloni%m\egtgggpmcm il taiing ot molor=.
) Outgalng powor-and control cablos'to all mators C )
Iv) Cable frays or cable lrenchag as required - - £
vl)?lﬁa: }:u;h;%ﬂcnﬁtatl&n& I N
Vi) Any Inferlocks whth Inslruments as per P & Id ahd-sehome. .
vl Proper.ealiing system for the anifn alsctricl work witk i e mee .
5 vit). Area lighting, g';'lfminatlon for the .ai‘ifeiﬁ‘fé‘iﬁi?,‘ii”w" Tha.GETP plat -
' _ are execution, contractor shiall stihi. X ' ,
— S/ tractor shil! wubinit-and get approved the detailed scheme of modification for electicd
Contractor o . P , Naty R

. Hi/= .
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MNSO contractor shall got approved . ' ' N
ralings, cabla 3izing, olecir od all PCCI MCC goneral amvangen .
approved by MIDC. cal layouts, control umeme,drdw!ﬂa;mn“m"m drawings,

1. HT Switoh.Yard.and Equipmant -1 yob

. This Bom' covars the degly : -
olage:and 433V, 3ph. 4 Wire. £ sign, febrication, tesiing, supp! allitlo o _
---“u"b:;iéwn?sma‘ﬁa?f“xié%“é’:&mﬁ.;%mmﬁggﬁ;!'yr‘m?‘ézﬁ&&’fmw Vi 501 Ao o Py
. (APFG) ele.:a por Indiajy Edrihing Systomm, 1000 KVA Tranisferinar Adtomatic pogree tr L L Sutable GTIPT, GOD,
e e M P O e oy
. alltaxes, dutiey to bs pald o Gowt, ele: complets - o test8nginaaring practices Including alf matedals, labour and
. TRANSFORMER SPEGIFICATION L SRR O AT ey, Rbooran

, b
- féeder ralings, : L
oy dion s o s o o Gt

B 1000 KVA, 3Star alod

Typs: - .- OudoorType, . - ‘
s Boppor Dbl Wownd: - * T T

22000V 3Ph, 3 Witk S0HzAC.

> OnH. V. side— 6% 25%0%,+25%

: . ) . +5%-'_ P L
. i AQ: - Taiminal Arangement - HVBushing/LV:ableBox - S
M. Temp.Rise .- . 60dag/oil55deg. lnResistance

12 Moiinthg ~ Plinth”

i nBoards.Adob . . o | _

~ Powar'p';”g%bé%tgistﬁbuﬂm boards suitable for 415V, 50 Hz, 3 ph, 4wire supply ,ona no.
each power:contfol Centre (PCC) for each Transformer, Comprising of suitable ACB incomer,
'Electr%n'ic tip devices, Indicating lamp , méters and required outgoing feeders; MCCB's with

in device for O/L, of suitable rafings as per draw]ng and design given by the'consultant and
trip evad b MiDé as per relevent I.S. Code and best engineering practices.including all
approv | '|gbogr and all taxes, dutles to be pald to Govt..etc. complete
g};ﬁft igrsédn trol Contre (MCCs)i- Commprising of sultable TPN MCCB for Incomer with

magnetic |.elactronic releaso with-over current. Shart circult, earth fault protection, mete /i ‘
indicating lamp; TS, ete. L
Ot - .
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306

)Outgolng Feeders :- Motor faeders for HP mentioned Comprising akes
wittrO/L; /G, single phase preventer required numbers ,of__cqgadofs_ for Dri?.'L I star day
‘startars; required control circuit, ON/OFF/ Trip indications, reset arrangement, provision of

TertinglBiocks for fenmination of cable of ramote push button sttions ions €lc. compieta

:

33 Cableg« 1Job: - : . : ‘ rade:
Thascoprotwork include: Design, Supplyand Installation & Testing 1190V glo PuC.
‘igiiltad, PYG SHeathed G wire armiored mullicore, Aluminum / Sopper BB 2 Comduclar,
Cabls:of suhabla sizss for pawer & Conlrol of required sizes and cores & 38 E€ Briranches 1o,
wall‘on/frays complete with dressing, saddiing, clamping etc a a;:gu SGroved by M &nd
Hardwareeto, as per drawing and design given by the consultant and 2pprovec by MIDC, a5
relavent1.S. Code and best engineering practices including 28 materials, labour and al taxes,
- duties.to he pald to Govi. etc. complete g Who :

4’Esrthing System-1 Job

" Edrthing system including earihing pits and sultable 61 strip 1o be Installed in trengh
oivwall fontray:iricluding beriding; cuflina welding efo.; and all electrical equipmert's is-to b
‘dotiblyzearihed by connecting fwo'painis onequipment to malrvearthing grid with coppér fies
Wire: The:earth ghd formed shall be aclosed foop willt the-electiodes-and double strip™
. -donnaclin:as perdrawing ard designgiven by the consultzant and approved by MIDC, 25 per
rélevent i s;:Cods and bast énglnsering practices including all materials, labour and all takes,
diities fo'be paid to Govt. ete. complete . e

* 5.Aréa.Lighting-1:dob -

> aréa lighiing o have sifficiant ilumination to e entre-GETP plant

and gquipent including accese'points as réquired; and as approved by the englneer —in

“-chatgé: The ares lighting shall inélade swaged poles and lighting fidires, DBS, wall glass
. .. Tixtures, flood lights etg: & raquired andground modnted; platfarm mounted or surface maunlsd
" “pt6.as requiredas per drawirig afid design givén by the-eansultart and-approved by MIDG, s

* -perrefevent:S: Code and best engineering praclices including all materials, labour and el
{axes, dutiesto be paid to- Govt. étc. complete . °f
GAlledWorkstJob™ " T ] )
Al alligd and mjscellaneous works as required to complete the electrical installation
and making it Functional. This includes items stich as (but not limited to) hardware, fasteners,
screws, local push button stations, canopies, motor guards, Hume pipes, conduits,
ferrules,painting of structures etc. all as required as per drawing and design given by the
consultant:and approved by MIDC,-as per relevent I.S. Code and best engineering practices
,mclud!ng;.all;mate'[ia_ls,‘- labour and all taxes, duties to be paid to Gowt. etc. compl'ete

'LIST OF APPROVED BRANDI MAKES OF EQUIPMENT UNDER THIS TENDER

, ’;l;‘h; Sgg’mrgg mag;: Ig: &2 g%r;m;;dngr;ndl ;nnkes of equipment required under this tender. Please note that where:e:
here Is-a multiple : makes apnroved, ) e suppied
4Bt apiiovel & MIDOICOmatay p roveq. only nominated bran@s! makes shall have to be suppie

LIST OF A.PPBOVED MAKES OF ELECTRICAL ITEMS ENCLOSED SEPARATELY

=7 TH—
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'T‘?""#‘"°“"?‘°m¢5‘:‘*‘iﬂn-:ba- &l‘p'er No. orjl‘ie

‘perapproved:d ‘
pgp“veydeslgn o5 FUPI

3807

g F X

Modeof measurerent & Paymeng:s . - - g

o | basls_z.mdl vaymeat shall bo'made as belows

NI e : 3 ..‘-‘.'. ‘,,"‘. " '*" . -h'k'.' " » R N, e e, %,
-"‘.-..-‘u_ " i IS e '} ) .‘.;.,‘. . . e . " e - w.:'
- ) On'Stipply‘of Al Electrical misterial vt i vee oo A
Jon o K Eiactital materlals tequired for H.Y. swichyrd & cquipments  power Dist
: N Ml

WikChydrd 8 . er Distribution
nd allied works etc and Installation of sub-station- as

i S 50%

Boards, Cables, ¢arthing Systerms, area Uighting 3

\}
!

B0 suicesstil nstallation of all electrles

LTghﬂt\ gand llled vioris e, el power Dlstribution Boards, Mbles,t:arthipsSYStems,area

Sperapprovedidesiph

) After gefiing necessary periissians fiom ot

c) After getting necessary OVt.SEmL 5 G o o A '."‘ .
eloctical Ecuipmént's Boklseml: Godtdeparudenits and. coifissofingof o)

Pipe Deslan, detalling,. fabrication, erection . detailed engineering, stress analyslis, Flexitility analysis,

_ moment-and.-moment:calculations at supports ,Supply, Inspection and testing of all pipiig materials

guch a3 plpas, fikIngs, Nlanges; bolting, gaskets, Valves supports inconformity With’'process.and-

~ instrments Tlow dlagram(P &1D'5); Plot Plan of 4l Riping.work required a5 per drawing and deslan >

hJdi

given by'tha:consultant antd approved by MIDC, a¢ pervelevent LS, Cdde and best-engineering “:-

practices -for:upgration and:expansion of CETP:from 4:50 MLD to 10.0.MLD. at Plot:No:-P-30-,. Lote

Industrial.area-. for. Lote Parshuram Environment Protection-Co-op Soclety Ltd, based.on “approved
DPR enclosed herewith ;including all materals, labour and all taxes, duties to be paid to Govt,.etc, -
complete an turnkey basls, i g et oee B

Specification: -

.ot

PIPING & FITTINGS . .

61,§COPE- 5~ b : e E

o CF mining 1 de di cngineering, strees analsyis, ﬂcxibilily’apalysis.ln.wmcm and moment calculations at
The -scope of Plpl;nB fﬂflgﬁfnigggﬁi:ﬁgprocurcfncnl.,inspcctio'n aad testing of -all piping matcrials such as pipes, fittings,-
ki pr?gar_:?t'lq: 5 lwes:g‘\;, 'va'rts"iﬁcoufonhily”Wil_h'Pmc,ﬂss and indtruments flow diagram' (P& 'ID's.) ns per drawing’
ﬂm8°§z?,b°]'1‘?3"$as RELs, 8 !iar’\,‘ and approved by MINC, as per xelovent 1S, Code and best’ ¢ngineering practices  for
had Seoe 82@9 b‘y‘;t.l::ncg;)‘sc}lé'rp from 4.50 MLD to 10,0 MLD including u)l materials, labour and all taxes, dutics 1o be paid
upgration“and- expansi Bl : - » L AR
to.Gowvt: etc. complete -on Nmk‘f)_’b“#?' ni 8 _ N
’5"2'”””6“!.)25‘-6“ LT et shall be as indicated o the applicable process and Instrument flow
: AT Lot tjon and testing shi as indicated & 0pp ces : _
Pipia 3‘-49"‘?;{,’;;” !‘ﬁﬁ;{:ﬁ’;ﬁﬁn&?fﬁmam' sheets given by the consultant snd approved by MIDC, 25 per relevent LS.
diagram (P & 1D), pio} P SR ; ' :

Code. =

&

&

[P A L

Contractor

\ . oot BB , 7
5-3”?'”0“?_,__,_————-—'— : ve Englneer

Pa'ge LoB Execut



-808.

the pipe, valyes and eauiptienty it e
df mwwﬁmswmmw“m,na dm’m‘ ; A "'-—v..‘-,.\lﬂl
5;31%5}9‘1’8‘1"’ m;;;f}“:.,.‘;:ﬂ‘” a&mtzhwc dvﬂﬂm" Feansiructjon s "", N
E”"m T R "mloca o o
3:2:*? nu’péplﬂihomwicmwnsshbuld bomlyud f°*m°“‘°““‘“dm°mm“wmw?? fo uuon."-M'Mk
. incuds 312 tempraturoboi 850C: - il w
supports cnnldmh. If the contracior Wish

53 Pmmd:‘SUPl’OETS / il {ng
i to recomminded good ¢ng!nccringpﬂ¢“¢;‘b: e mppom guidedonnchmdwuh

-. lmx fol;l%gwwﬁ ?:!mnds ks per theif general practices All piping ahs equ!
l}uo vibeation; deflection; piping & loads shnnldhm quwd%ocombm - il
fnts at val d'equipments such ss pﬂﬂP*-“‘I“i’m WM"“’“’W{

:&m lg ﬂmg:{;;that Vﬂ:ﬁﬂdgm can be: i-movedwﬁhom UW‘WP pemm
sxmnmcmw SR, e m w mr

' vidmo npp (;

- $iS1The riaufichirer of {158 Eqtipinent shall compfy{n dl mpottswnh diefpro !&nodl

' mhuﬁ“:ﬁq&mlummmmwm& r;bdc:ﬁorp. forining bf! c,tc.lnspocﬂonrfwﬁ’s 2nd qual tycomxp;.,,

oved & before: :uningj i
; ':'_shnhbcwﬂedw‘e quaﬂﬁedﬁda’ '
W'ﬂfp&dﬁﬂnome;};"wclding:p deedy ‘_,, st Be got approves oA i =
e st eertificates étziJorseG‘bx‘ﬁlm to mgb!e P"Oper

s n'olzignnmmc. e
tanf at sotr t
Allmwmatcral; be mspcctod bypmjectconsu be carricd out as perleak16st ofhydro wmﬂﬂﬂi

‘deritifications. Leak detéction and ydraulle test shall
S.TLIST OFAPPROVED MAKESOF MATERIAL UNDER'IHIS TENDER L T ek N

e --:t'."‘i\--:’l’ata, Zcmth dea

. J—IDPE p,pe e . Godavan, Krishna, Noblc,‘-RelIange G
o PEBAlVElves - 77 Parixit, Parthiiv, Globegordm ¥ g
- ‘e*- 'Butterfly:Valves: - - Audco Inter vah/e, Alfa. lé\?el

o SS&CSBall Valve " . ‘Chemtech, Fainger:leser, Teclmo valve ,

+ PPNonretumvalve = - - " Globlgoiden, Parixit. E:

.. - Chemtcch meeser, Techno valve

SS & CS:Non retumn va_lve

In casc any’of thc makcs for any of the matcnal is not othcr than in thc abovc hst than the contractors
shall inform-the consultant about the smae and obtam the approval Thereaﬂer hc c:m prmeed with the

supply of the componcnts
SPECIFICATIONS FOR PIPING MATERIAL ARE ENCL()SED SEPARATELY

\

Mode of measureément & ‘Payment ;

, The measurement shall be on per No or per Job basis and payﬁtent <hail b made-as Lo
. paymen do-as

a0 '
Contratctor ’ ‘
. u"
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A

B
k6

\,_,,5.7
5 8
5.9

I . s g
—Stif=—- : © page 110 . Exlam!_t ve Eng neer :
Contractor I " ‘ :

i
e

. Flow;; meters. Flow:Switch,. Level-contro} switch, - Indleators,.

809

o
a] on supply offall Plping wmkmateﬂals val | | b .
deslgn alves, ) Pipe supports & allied wo;!és% etc as pen approved
b) On successful lnsfall:;t‘i;)n and fabrlcatlon of all Pl .
works; etc. as per approved design mna work ma;erlals valvgs plg: supports illfed
dafiercommissioning s |

"y

5313@10" hnglne,erlng, SUPDIY. Insta\\atlon of Instrumentatlans $uch as Fleld Instrumcnts. Magnetic
Bressure Gayges, Level G3 es,- DO
miterand cable faying up-té the motor control centré and ‘com Tedenie) cous

missioning of Instrurents:ay per
.drewing and deslgn glven by the consultant and: approyed by MIDE, 2 per releventr,_,
englpaeﬁng ‘praptgces for,

th d | F.CETP fr 0 ' : -totdel a{ld béﬂk
}5 30 Lof §ndustria‘fa.r,eamfor Lotqe Parsh&%m Envlronment Prot,ecﬂo

appmvad DPR enclosed herewith ,Including all materals, Iabuur and: all, taxas.
Govt, ete, comple;e ,on turnkey basls.

“fevel Conitrol 'wltch (LS-101~A-B) e
LeveI’Control -Siwitch (16:102) .. ~
Magnetic Flow Meter(FM-102'A to E) §-9.
Magnetic “Flow Meter(FM-lO?i) — e

Flow Switch .(FS-101) = | + o

PH Indicator (PH-101)— ..

PH Indicator (PH-102)— - 19

D.O. Meter (DO-101) — & U -
Level Indicator: (L1=101 to' 107)- L> .
Speciﬂcatlon. : :

o

' “ ' o f ﬁeld " instruments
- include . Sclccnon, , Engmccnng, Supply, Installauon .0 .
E:gnezf r‘I’:low nl'xﬂrs, FIow Switch, Level Control.- Switch, pH Tndicators, Pressure: Gauges, Level

Gauges DO Me,tcr and cablc laymg up-to-the motor control Centre and conmussxonmg of instruments-as

per speciﬁcatxon.,

6.1 L’IS’I:..()F APPROVED MAKES OF INSTRUMENTS UNDER THIS TENDER.

ch’é]'éont‘roi Swi:tbh T Dag Process, R-K. Dutt, S-ﬂi‘l&ﬁ‘ipfﬁcisw
Magnatx c;Fl QQ-.M;;tjcr - Krohne Marshall, Waaree, Efc_l;l

' S o - Waaree, %Mﬂs

?,low"Sw!g'ch. | o ; N




Pﬁlﬂiﬁm"” R Ry
LevelThdicator

- ‘ I | \ .
R:K. Dutt, Sclentific Devices -

b § i
W R

\ v

e itk [t Gther fihah J8E58 aBove L thag
O : gt of akes: for -any. of the matariul: f&.ﬁﬂ&_ bthﬂ"' DAL LY TR Y lhb
| guﬁcoio:: ii:l{igﬁi‘:ﬁi‘i?xﬁeréonsult’ah%@ﬁoutﬁmf@:*.sﬁ.tri‘e' afid obtain 'fhﬂ_;lPPmeF‘i*Tbe?ﬁcrg;he:qmmﬁ
WAiE (b6 $upply ofthe eomporiénts: .~ 0 T T
v \_ B ’ ‘ R R TS TTE TS BTN 111 S S T IS
" SPECIvICATIONS FOR INSTRUMENTS ARE ENCLOSED SEPARATELY

o .

Made of measurement & Payment ! N
The rode of fieasurément shiall-be per. No/Jobibasls and payriierit ;shsin_'-bé made as'below:
ayonsupply. - 0% . K,
b)'bn-suocessfulinstaliétibn BT o T

c) Aftef successful comrisstoning * <20% - T

7 Providing and fixing In linc & level paver blocks as specified, The paver blocks shall confirm to BS 6717
ASTM C 936 - 96 Including providing and preparing sand beds as specified, fixing blocks In position at
site, fllling the joints by jointing sand, compacting the blocks by plate vibrator Including filling the side
joints by m-20 grade cement concrete Including, slde Kerb stones, PCC and Murrum filling If required

g:;:ékcomp!etc. (As per rate analysls enclosed) b) 80 mm thick (strength 45.M pa) on sand bed 40 mm

Speclficatlon:

The wotk includes providing and fixing" | &
; g, an g In line & fevel ks for road Wo
3 specifd.The pave blocka stallconfim to BS 6717 ASTM C 9};??961’&1‘1&-11; oroviding an

. compacting ti 7 plate oF | :
qy, Ompacting the blocks by plate vibrator Including filling the side joints by m-20 gragle cement coner®®

A4 {4
Contractor e S ‘A’ ,-__—___/
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ol

including fixing of side Ketb stongs;

of Engineerificharge. ent LS. Cods and best onpinges

- seléctian; Engineering, Sur i
Instrurtentations. Incuding” cable fayirg v gy 1% 4282 alyzer and transrision syste
‘Instruments as perdrawing and design glven by the togenn trol centre and commissioning of

S th
o '-!.'lwv'-‘- Agae
© lihirase
3equiring‘and tra
“Spéclfication:” -

811

L

il rovidiy

kerb stone and paver bloeks » 230 mm 1 bblog and laying PCC-M.15 grade,

© soling below the PCC “and MM)& l;;l:\:,;h :
FINE practices and as per the din:ctit:n

shall b carried out as per gg Per rele

Mpde'.of Measuremen;-a[td P EVment :The Payment shall be made Per sq.rﬁ basts

.~ I8, Code and:bést engineering o 8 Fof unerarrorodiant and approved by MIDC, as per rel t
-:.;-‘;'rr_;!_lég;?a.t,glbt{'!' Sy o g Practices P ! per releven

IR0 nte T e ceS TOF upgration and expans!

DR300 . Lote. , ! pansion’ of CETP from 4,50 M A
“based on: .a"ppﬁ,v"ck%%éqg:éma'da}';e“- for Lote Parshuram Environment Protection cg-o:[)sgzl:go
.-Sﬁ\”{'t’.'e‘té’;'tbmbi"e E'é"":b“ 0:5 ._erew,lm;_,mcmmng all materials, labsur and all taxes, dutles to
e 00 S e iy e e e i

_4, ._}.‘1.:_ M, . ) Uplita j 'W‘m » Se " .

?0"”99-1 Qolanalvserlncludlng transmitter, PH sensor, cannectirig cable, Junction boxes ete-1set.
ve.measyring Instiument-Jset, " " 1) GSMTelemetry systén for acquiring for ~
nsml;t}tjg-the'qaga;:;ol[ected_:from'analyssr-_lsqt'; o o B BRPRRTLERE S

X4

The 'W_Qrk include Selection, Engineering, Supply, Installation of Online data analyzer and transmission system
lnslrumenta_d,ons including cable laying up to the motor control centre and commissioning of instruments as per drawing and
design givén:bythe consultant and approved by MIDC, as.per relevent 1.5: Code snd best engineering practices for upgration
and expansion of CETP from 4.50 MLD ta 10.0 MLD for Lote Parshuram Envirominent Protection Co-op Saciety Ltd. including

all matetials labolir s al taxes; dutles to be paid to Gow. dtc. compléte onturnkeybisls,  © -
, L Theinstruments 'reﬁi}lfe& for Online data hnalyie'r and transiisslon system required s _ﬁﬂf ~théd”¢ﬁ“{°5 of the"

MPCB ‘consistingof 3. - :.ov oo o N, v s nitE T RST R St
Ve i v i h it ool o
“,) 'Onli'ne:';)ﬂ & Dan ; !ﬁerf Jl_"c!ﬁ c_iln:g' t ransmlﬂef'PH ’,sl.é.'{wr-; [.)Q4s':epls,br,‘:c?,hQcétin} i:;b!jf.‘,“lun.clic;n boxesete. . -1 sgt.

1) Ult}éiSOniclevel'.m'gasurlng lnstru'men't - Lset. | o
i ) GS;M. ]-;feleniétry systern for acquiring and transmitting the data collccted from analyzer = 1 Set.
t" - I

oy |

Moda"'o! measdr’a’mqn:t & ?ay’ment s e |
;"h de of measurement shall be per No/lob basls and payment sha)l be made as below:
e mode o |
3) On Supply.

: . ’ - . ‘ . %
b) On successful Installation 20

c) After-successful commissioning -}

8d/s_

Ot'
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_  departmintil desl )
o e ngyéﬁa‘il’éhulpmen ,ra perﬂl‘twlnil "‘dg :ragt iéas fo upgmﬂﬂn ‘and ‘expansion ofCETPf from

3 frules Sid nitiis by
. ..arecﬂon 'detéﬁ’ed engineeﬂng; ~l‘ns’pection an
el By the. consultant dnd ‘approved by MIDG;

" Sdl.

812

ts as per rules and- norms by lDC

_y jpents
g EEsting: andommissioning of Fire Flghting #90, wléd engingerliig.; In ‘
5 .‘»ﬁ.wgm ’dln‘g Bsigi; detdlllﬂg fabrlcaﬂon; :rgelst dé nsultant ‘and:a ProvEd by amf

‘for Lote Parshiram En‘llmnmem

. %E ‘BRFrilevent 1S, Code and biest efigineerin
G ML bor gla. MDY at,\pfotwo.-P-ao Loté Industral adosed herewrth In¢ludingal rmatenals lébg;

d: based:on :approved d UPR en
~-tguﬁi§c{§t§5mw to' Govt. etg ‘cornplete -on: turnkey basls.

. TN R ST N HENEE T » . s
e . ) - . . " . g

o htlpg etlulpment!
~ otk ' testingand quml”’!’ﬂ‘ﬂﬂ of Fire Flg T
.’me_ wwk incl‘ude Provldfna. esting: ot ncliding desieri; detallng, thesr

rtproyisional Firé:
i Fit dépér‘tme 3 d testiig of all: equlpmer}ts asper dra‘WIng dndidesign
33 per (é]evertt X S Code and b’est englneering ﬁﬁcﬁ!agg :

strjal :{ea 'f’or;'me

faru“ ratio ‘.and expanslon of»CETP fr‘orr) 4.‘,S.QN. bt

G Requirements provision- - Fﬁémafk*

“Required |5 marked ;5 Nos 'of ABCType Flreﬁngulsher
e R o Kgs capacity shotld beinstalled
. Ao Nos. of Co2 Fire. Extlngulsher 4,5 kg
Capaclty should be installed
b g 02 Nos. of Water Mist Fire .
i _'xtlnguisher 10 I.trs. Capacity should
e prov‘lded P

_ortable Water
“lstf!re
'ngufsher.
'BackPack) SRR e
anuallT ‘ v‘tﬁ,?q;u'lréd .
" loperdtedFire |
Alarm System.

equlfed o

i :'“,'anﬁmrated Fire Alarm should
pro\riaed Tt should be connected
to-alternate’ Rawer supply ln case of
| jemergency. :
JAutomatic Smoke. Detectlon system
g, shotld be provided Standards and

Aﬁtpmiatlg':t'sﬁ_oke,_ =
Detection System. |. -

‘s

pise in Automatic Electrical Flre'»AIarm
ystem .

Contractor ' .
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A e—

- asperapproved désign

c)’Aﬂercmmmssx‘onmg‘ W o : el S -,.-:._-~2,S(°e' RN 3

813

| | | . R
Kt ';;:pt:_';_p,r_,s\;&qt_.‘;i,_gguired 2000 DO— e -
.. piifiresafety,safe Prominent | @ ¢ AR Ao s bR
‘: ;,“wmm’ot é'@‘ﬁ& Ingulshar” and “Firs Bucket”

pccupants fncase:
- pfemergency °
signs.

utfon boards should.be displayed at
- the places physically shown where
ver required & the caution boards
hould be'easlly visible:Sign Indlcators
should provided at prominent places
‘B perthe guldelines given In 15:9457
orSafety colour.and Safety 15:12349
. fdr.Fire Protectlon Safety Signs

PRe et e b 15112407 for Graphies symbols for Fire
Modeof measurement & Payment’s - R

SRR Y e A i

P R T R
W Nt iy R Tty e

“Thie measusenient shall be on perNG or per Job basis and payment Shall be made as below

3)On Supply arai it fghing equipmentsci. a por spproved i, So%

b) On Siccessful installation allﬂreﬁghungeqmpmemsetc NI S

‘and.commissioning of D.G.. Set of. 750KVA including deslgn, detalling, fabrication,
gggg?\a tdeesttalx‘ljl?ada';(rjnglneering, ' Ingspectlon and testing of all equipments , as per drawing and design
glven‘by'the consultant and-approved by MIDC, as per relevent 1.S. Code-and bel;t znguxggngl’ :
practices for upgration and expansion of CETP from 4,50 MLD to 10.0 MLD :t g ot do‘. ; oe:
Industrial area for Lote Parshuram Environment Protection Co-op Society Ltd, asgid tcmG.apprcv
DPR enclosed herewith ,Including all materials, labour and all taxes, dutles to be pald to Govt. etc.
complete on turnkey basls.

Specification:

, p nissloning of D.G. Sat of TGOKVA such as Powerica ,
Tho work include P""’(',d'"[g,,“:f:tzﬁmg? ;’abfloc:\l’lon, urect?on \ dﬁﬁ\m’iﬁgrﬁ%o ng., Inspection and testing of
Kirdoskar ..alc - Including efg and design given by tho cansullant and approved by MIDC, as per ralevent LS.
all equipments , as por draw ngw cos for upgration ond expansion of CETP from 4.50 MLD to 10.0 MLD , Loto
F%d;:n;i best ?n?t\:‘t:ﬂgg::‘wqm Environmont Proteclon Co-op Saclety Lid. Including all materials, labeur and
ndustial area for | :

all taxgs, dutios {0 P’ pald to Govt. olc. comploto on turnkey basis.

‘Modé of moasurement & Payment :
‘Tha'modo of measuremont shall bo p

or NofJob bagls and paymont shall bo mado a3 balow:

. \

70%

G
;)I

e —

Contractor

a) On Supply. (7" ' ‘
) | PPlY ' page 114 Exccutlve Enginoer
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20%

b).On sutcessfi inatallaion G
c) Aftie gudcossfl commissioning 10% '. & ,
L SO TS ‘e A 1 A QPR
‘ s | h | ' = . 'd’s' ”
- : ", pon » . Nt .: ) . - J
oo ¢ e s ST WO
.» ¢ " 3 o t ek v - ETTRP .
A ’ ‘ N - ‘e g, g "EA¥ £ ey o
N - 2= % '..'"";ﬂt“ . 1 ::l:.k
~ - Re . ~
»
y )
Contractor d/-
Pageils Executlve Enginecr
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Specllicatons (Scheditoigy e B

B e, complete f0x ¢ach ad every com inchuding payment of munpower, sniay. chocea)
b rft?\?a%ﬁw pproves cwuymﬁp;mh Of CETP ‘constructeq py.m‘?;:;:';;‘m °‘;;lm’°“--mimhammd all .
o) s tivee by MPCB(3s pr Design criea o S o2 Bl Pt el complets for s et gy
§f¥loype Do crlofa o CETP, Table No.l ) o Tablo No:2) and for the efhicntofstandared recved st et af

().okﬁddu:MMilhye.m'ee ot of "

hecontractor hius torquote the ates.oF operation and mainfenance of CEITP per inonth considering alkthe femas:
sonditions snd design-criteria for treatment.of actval Influént parameters -at Talebof CETPAnd. ehaficteriotes oF
‘yiigat tequired at gutlet a6 per MPCB norms(Deslpn kriteria for CETP . - Table-1& Tabls.2) of tho tender.
- doctimiénts aiid &5 per approved DPR and as-per.the guidelines specified by MPCB, CPCB from tirme to ime wader
tig cotisents‘atid Water Act, 1974 and all relevant acts and fules and amendments thereid from time fo te. -

Mioiof meairément & Payrent : R

Whgsitiode of measurement and payment shall b per tonth basls,

. l % . Qd, RIS S
e Ak Lind
‘ AR Page 116 Executlve Enginecr
Contracta
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‘ ; Anuexure-—A e T AR .
ting more ! than Rs.300/Laky

Jolnt Ventnrc for workﬁ ‘€08

ANNEXURE ‘A'

ortia of two or mo

ro coiractors of any.class may co
mads by: Jbint '\lcnmm gi‘:;scach o dividual'con

giracior-of the higtiér. o the tyq ,,m‘jt"fl £
6

e nﬂpimﬁ@‘# ow
t}gkfibl‘ N amh{:o;:z;r;:;n‘m"g totender-as per! the. onginal xcgistmﬁbn pmvxdcd that ..,
MRS ' gally binding on all v pam,m,

onshall be slgnad by all JV Partners $0 2 to be lc
thc comraotots as’a whole ahd not individual pam:m.

turdMolJ. along with ot joirit ventire partn
53 lthout wlﬁoh mey;hnll ndt ba quahEu[

iem ) ¥

i):THe @Pﬁﬁ‘b
iy TH cbmbimmbﬁ‘i! of
| et seiaatar SHAJ1 funaish tho otaiised jolnt
&mﬁ%ﬁ‘ i aldog: with Pthxm iy envel’op«No A anly'vv
3)@331@&6&&3\?@}1 Agreementshouldmvo dctallsasunder N ,' e s ..,.,\,,',Lj""':
‘~ e s ‘f o '-'.1-"":' I‘ W ' -“’. . e s R T R PR '(
.. ‘.’)‘»\Pﬂ\¥ ‘xuéiﬂ;g*vh ’\‘I" I x\’ '.:,i_"':’-»",i.:.",f 5'},": N ' " ,":",'-;'.-{";. PR TRC L 03 a8 el B i sltes . w .

BNY

b): Pmﬁt sharing, gatlo, - e

.-c) Prmcxpafp‘lace oflmsmess

d) Dehﬂs of the: Lcad Member of the Jomt Ventum Consol‘tm- . | . |

<, \ Rk '\ e

e) J)efmls FtheBml;AtcountOperahons..;: . " o R g s o

e B

f) Detmls oftheauthoﬂzed‘feprésematlw of all tho Jomt Venmre Consoma mcmbcrs th

P w: A, “ie AR sy, f o agh

g) Thc .TV consututmg agrcementshall bc mevocablc nll thc complctnon of work

h) -The JV constituting: agreemﬁnt should COVEr: olauscs pertaining to liabilitics arising out of thc work, if any and
hqmdanon ‘thereof:

31 . zhfm the shars of the lead Amembcr should niot'be less thun 51% and theshare of all the Joint Venture Fim

J) ~ On& of the Partnefs- shall be nomihated -as beiny |
)~ Oné g m-charge and this -authorization shall be evidenced by
submitting a powcr of attomey stgncd by legally authonzecl slgnatoncs of the Partners.

k) Th° B a’m‘” m‘°h3’8° shall be authonzed to incur l:abxlmcs and receive mstruchons for and on behalf of any 22d

all'p Joint Venture Cons
excluswely vmh lhe partner m-chargen ortia apd entire exccution of the contract including payment shall be &7

1) AllP | R C e
a)c cordanc:m;x;g t;f; :lht:a ictﬁ?;n\gnmr; Consoma shall'be Tiable Jomtly and separatcly for execution of the contract?
and 2 relevant statemint 10 this- effect ‘shall be included in the authorization

Sdf.

- -Page 117 Exacutlve Englneer
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;ﬁgﬂgq@m&ﬁr-(i)xabcvq-

N ‘enotsﬁ“dw MoU sosubmitted alcimug with t o ,
ﬁ;%ﬁmng;thﬂﬁiﬂb\’mmfo Condortia. =+ = " Tcndcr Sl}.a]l bo considored 03 a Legal Document for

ITha ; ‘iQI\ pcmiginga -Q‘W‘Qfm‘ " “-?l "1\ '. ey Al ot e s - v.‘l "’ '. & ‘: '
4)The InfOrmAtion pe o:¢ass of Registration, Work s |
e W'fm d.“.l? s{'gn?d by thc.Pm shall bo sﬁbnﬁnggmwm?g‘g:ﬁ:ﬁ;ﬁ ’;\:;:2320;}? DfJVr,par'tnpr.in by
erhe fnsncial norms shall have to be cat o s o S S R e e ey
m-h%’mm‘l" B s > lhb lcm.l'pm‘f' of j"‘f"“f‘““? fgm f xespect of bid capacity,

ey

anp;soofli(;}lét;%fe:i mf“ufhmmg ﬂ“’ spansontig:fim hay to:aubmit complets information und:identify the lead
m‘h\ig‘:nade*rz%i“:l‘y m Joint-Venture:Consortia toeatelish to. thysatisfiotion:of the MIDC thatiihio:.
e b il %c » Workablo and légally enférceable ngreements amongst thi-paities, thut responsibilies -
eloyASSIGRC B0 CAPA Join.their individual capacity to-dischurge them’cotpetently and safisfactorily ond alsp thaf,*

- Mlead feiy s nepsssary skil and capacity to load.and vésponstsily uid tnvalverpent fo thy entice peiodiof.
iy ¢és.of the Gitire Joint Veitire Cotisartia.

457k hiro 6 onliet paodsis (othsr i eud parkher) shbuld Aot mérs i i it oF By W querafor
&wo;lcs:@;wded by the cs_tlma‘tcd cost of work put to tender i.6. when stich a percentage is applied to the cost of the
work, his share of cost should not exceed his own cligibillty limit of tendering for works. -~ AR

oS v leading ole in control and direction on the résops

MRt

‘E)fméﬁiﬁéﬁes‘dﬁhéd‘t_)y"eacli partner & hired caibe clubbed together ~ T T T T i

9) When sontractors submit tho PQ forms in individial eapicily salsfying the véquired norms and the samé
cotitractor submits the P.Q. form.as a joint venture pasiner, tho.P.Q, foun in individug capacity shall only:be.

5 _.c;"f,
‘tongideréd. P.Q..form and-tender submitted in J.V. capacity:shall be:rojected outright, -

L s Linar el Tymewmiefa TSNS AR oyt K e WY A Y O R 7. ilfne
10). All joint venture partners:shall be fully responsible forthe satisfuctory, completion of work. .

: et v i L4 . 0,9y
*‘% S - page 110 Executive Englneer
Co ctor
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ANNEXURE B!

L el
1 L ey

Tnla.M’emoranqum of Undérétah;j]n pfor Jt “tf:venture Agreament miaidg, and enta;ed rmo

R ] _ i e i
ﬁls:“fl'. ... dayer_ 20 d tWeBh' e R e A
P T A gl e . i ,
AR YA AR R XY RN RS A.".nub.-- . y 4
1‘5'.. 7

RIS R R TR P RIY R S WA AN H e R S R Y YN P RN RS T YT X T

DEF'NAT'QN S o R

Inithis: deed.rthafollowmg words. and expresslon shall ha\(e meanings set-out below :

"‘The Joint Verture” ( “JV¥ “for short) ‘shall mean . . OV
-, JOINt. Venture collectively acting in ,
agreement. R y -acting collaborations for. 1he _purpose of this

>»

V:rﬁzfec""”d'“a"°" Body- ‘ACB) shall mean the body ‘comprising Director of-the Parties to the Joln!

“The Owner” shallmean _ ‘ aff I B N e s e b g
; ﬁ<*;‘-.;:~,‘4_'.‘,‘~g."’,; LT ‘ { | -Pbge.119 .g_)‘(‘g__gg;}gé“zgng.]hggr
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"""...uuununuuuuunuuunnn...
et h

I.Il.!.'.'..

GIONIBITIANIORIB I ININ LML Ag,
«n\*‘“‘“ JUreen “"""“'lilnu

%‘,wp’(k".?'ghgnméan \lh‘q.Qoly6‘:uuhnnuh-‘lu"uu-u_d_n-

n)nhtqnnhn-n,uuuuu.'unn‘

“““"|."Q\|;lnll!!‘!ll lO!lc’hu.yg.Q..;.......‘"..“'...' \
. . ) AL AT YT IYYS

“Thio, Goritract "shall mean'the conract onterad s ar pe i e
“Tio Dunar o &hamﬁcs'.n : contract‘ onterad into or tabe entered Into bitwaen the “Joint Venture snd

JOINEVENTURE (av)

s g Pyl ol ot i, ey oy anl i o s SV

‘ of Execulion.of the worke e ab W6y ‘agree and. undaniake: (aform ‘e’ Joinb Vértlirs or the
jpurpose of ;F’SQ_SU!FQN;-Of the-works, as an Intagrated Joint'qunlUre. The JV:ghall b called as™ JOINT" &
VENTURE ™ for short) Provided that the Parties are not un
Partnérship or Joint Ven!ure__to-tender or undertake any contract other than the subject works. Nothing =™ ;
hereln: contalned shall be considered to construe. the Parlles or Pariners fo consifute ilhor Party the =i -
-agentof the other, - A . o

- WHEREAS .the Executive Engineer, ..o wrsssseresieneenenes hereln aflor referreti - as: ‘the.
‘Execltive ~ "~ Eniglneer, have Invited tenders for the wiorft of

!l'l‘llln‘.(du_ '''''' fedanadvpetidevRR S bvosssosRensdnPIenEd (AR AR RN N 1obvabovesvrrnevinee herelnaﬂer refene(‘ as uThe Wor‘(s"

ereas PARTY.INO. |.aind PARTY.NO. Il vish toexecuta thio Gontrct,If awarded &% pef thateiris of
this indenture. Now, therefore this. Deed of Parthership withesses as follows:- . s

N

1 " That, these recitdls are and shall be deemed to h'ay'_tf‘b“e‘eh.:b_af_t“a'ﬁd; pamélbf'ihg'pres:ént
MoUforgy.
9 "% That, this MOU" shali‘come Into force from the

date of tHls MOU ‘i.e, the day of
the year . | ' I

3) That, the-operation of this MOU for JV firm concers and Is confined to “the warks” only.

—— )
5) Théf,‘P"'/_ih:i'Y NO. | dnd PARTY NO. Il shall jointly execute the warks according to all \erms
oSl Pape 120 Executivm;';'lneer

4) . That, the name of the Joint Venture firm shall be *____

der this agreement entering Into-any permanent. = "
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o, the parfles -anu;....sna'u..Jncmdeawnhoug;b%

;%?,}ngmhd JVistylsd:as. — iﬁbg.t‘f."e

At : : 7‘ ' Qu‘:féﬁqv‘_qha{l‘ ‘gq A AN TI ﬂ:’ e

o b theflead Company Inéhaigs of hy

- e
TEE AR
~

‘\‘/)éi'iﬁﬁi'*e“rfbt?é!lsfrilentshndP\lf,Pos_a.‘ | o bl o MIDG Tor 2l a0t desds ang

{ e el ity and:sevarally: llable:to: MIDS TOF A% & 8, doads and
g . - eptestorato shalofth SEARE ' ks shal: e loned: by, gt
Paﬂalnlng 10 ‘ ! RN 1 1L R ' |

. dsa Ganeral Poworof Atiomay Holder, L
: foe D B L . .N ek _, . :,“ T E
i afm‘a’ﬁé'gatthe;Afralrs-.aomtﬁsa‘l.vw.f:.

ARSI Hha il "'-5sha",lh§zlhlﬂflea¢:"
\a Dltector af.one:of the parties:af 1 L

PaHAd erthe Iy fimandishallaverhe Powerto Gont

Pl e o2, AV B Aty g
sz £ o Thakonbihalfiok e doint Venfure Lead Perten s st MBS S Al
iBear Labitis mmigaﬁﬁfmf:};aﬁﬁam%n&signand exéciite Hie .ant_rgq_tégr., fn 1 t:'p.rg.jbglialf_ of iy,
JainEVeniure. Al payments riadé st the confiact shall b mada Into the Joint Venture's bank accouy

6) ... ...Oneior two:Bank accouptsishall be'operied nthe name, of JV. fo. be.operated by the Jon
R 1Y 0 ¢ s, tovth JvagreesandundertaketoP'aceatfhedkposalof the JV-
‘Berisfits of its-ndividualexperiénce, fechnical knowledgaand skl and shall In'all. respects bearifs sharo of
the responsibiiity Including thé ‘provislo tinformation, - advice and other asslstance required n conneclion
8 Work follows :-

with the works. The share and-tha pgafti_élpfa'tién”'bf.vtﬁ,e_.p'_artij_gﬁé;’{hftﬁé%\?’éiﬁ’éii"B'roa"'c'ﬂy'55’75;9;“
Name of Contractor g B Shane;.pfng__r'qe.ntage

0 T A ET R SRR IR S RN

2)

forosts, I e 1) L
el ! ] o WOIRS  and fisks (and all'nat profitor riet losses
;g;;gg gg; ﬁf fg;s,:m:mct shall be shared or'bome-by,th‘énPa'rtl.és"l‘n"bfopbﬂ(iog(jtoagxgg; %’E’:}frggﬁ, of thg
villas s properenala shara '%"3)5&2’3“35”@?‘ -b§~"~‘--"'°7~9"af.a.nt@e's.s suretles required for tho works e
the decisions of the Apex Coordiriating by, -and.other financla requirements; all In acgordance wih

)

And all rights, in abilities, ‘oﬁil"gzla'ﬂdhé. works 8xfisriancs ant

Sql.

Contractor

‘ ,Anﬂoan/advandes &hall besharedbythQPARwNo ’l,ﬂ; and b ARTY NOIIin thg ratlo of

| _pkg PR Sdt__

S - Exocutiva Englneer
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.respactively,

el AfINAS, fifh ' B . T
W ct :shall heprocured andctiiu,_ew g‘;‘nﬂ‘g %agrl'tl:lt qulred for Carying ng end exoculing, the oy -
Z:d ,-.ggponsible forths sams. Injtal Capltal of the Jv§; mutul?gy agreedg ythom and 1hay shﬁll be. |lable

. The-exacution of the: Work on the snte wl
&anager shall be authcrized to- l‘épres t lh Vion, s:tb?nmrgi:a
contrac

ST A The PARTY NO.: land PARTY ISh | be:
..jY)wm Sx@eulch S1iHa coRtract ccmmltméntl cco idance oty sevem"y

\m con acl condltronst
© The'dVshall ba: registerad

T wlth the Reg!strar of Fnrm..ICom an M fiarask a$(ate Prior
wﬂﬁgn -appraval:of. M)Dc shall-be. obtalned befora any-chaniges are pany; Maharashiy
‘ vbnture'Agreemenh once It ]s reglstered

ged by g Project Managor The: Pro;ect
pac{ of matters nri

s!ng out or undertha -

Ilable towdrds the ownel’ g

6-proposed to' bs. made In. thls Jolnt <
with thg. Reglstrar of: ﬁnns 1 '

ompany. Maharashtra State

\l.not:tie dissolved i
Document condltlohs of _t

o *This Joint:Venturg: Adreement. sha the,c_omple"
l < S.Stlpu[am{__un{.the Tender

-"(u and"ti’![;

stions relating to Valtdjty and ‘"terpretf e
putes In. nterpretation” df ‘any conqillo_ > mentai
ntof:

e der the
ol That, party to fhe IV has the ﬁght o assign any bonofi, obigation or "ab"“y N
. a no

. A N L tionalized /
G K bs opened with any Na
o 8 JO‘“‘ Vontura frm bl f both partners are
- Scheduled Ban n :

olntl
authonzed to cperate upon such accoynﬁs] Y.,

2 ;‘ G ‘( ~

hall be. responslble {
iness
Bodks of Accotnts in respect of ihis bus

"me dafect uabmtv

y , roper

. o malntaln or cause tg r?mtigdpof i)ha

e rtiés to the WV $ JV firm and the same shall be closed a
% phegi iy ; b ‘
p) © O That, the pa !

" Execuﬂ _génglneer
everyfnancialyear- ST ,

. "-f':"“zvj! : Page 122
Corﬁggfor . S
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..... ar ended on tha 31 day of: Ma‘rch

|| ba Y et ,_ ry
r Of(h ha,, 1IN ~‘v., KN )

anclal y o B g B ‘ . . i,

e bookacfacoounib Bheefj 2':’&?2 ?s?gnltogf f G 3
, ai 88 i
g . Thatup pon: G‘QSU“’ “’: thb:%ksd of the- ﬁ"a"da' J J;all be prepared and-the samg :fa"
the-stale of affarrs Dﬂf, “t‘;’aﬂyr::ra;,;gd on that date r08pa clive W. by
incurred:by the firm for W Ch v s,
subjectio audit by.& chartered AGGOU"‘@ t' o

AL SRS D wime e A

,J «agrdement invoﬁnng thé @Wher gha"'?‘ﬁe gUBJect fo,..-‘-‘

i matters perlaining to'or emanaﬁng fronf‘ this‘ el
. jurisdiction orH]ghCourlofJudicatUre. at....A,>.:.‘“.._..~.{_.‘.._,’ .t Y o i

NOTICE AND conassponmncs L e
Al correspondénce and nobces o theJVshall:b.:':_Se "'to,lhe foﬂowlng addreSS"_'" R e iy
N WITNESSWHERE To te paties’ have Gaused thiele duly aumbrizéd réﬁrésemawe Slghibelon:

signad for and on behalf of

-Slgned for and on behalf of

‘Withess: : ‘ ' : , :
-~ LR T S L ) I,

Contractor - \\% :
' o - Executlve Englneer
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Dulgu Cﬂtnh fm- cm-p,

‘B) "Qiﬁllt'yCWd'e'ﬂzaﬂon'otemmnt ®t Inlet S CETP -

o F
[

. Tdblc-!

cy

v

| Forhutpem of cﬁluenl lunucm pmmatm u lnlet ot‘ CET:‘ uper MPCB i i

c.!tﬁmf‘u foifows. "'. o

Unit

_Julet chayacterlstics

‘Betweéen 6.0-8.0

_Degres G Leysthands

A.-?Mz’!. ussﬂunzu

1": _b

.

w

) lcal Nnﬁugcn(as N)

’ih“thm’so ;_ ’l .; 5 ‘.

;"‘ A

.Lcss than: 50 0

i oCY&mac (38 CN)

Lessthanz

' » chava!ent Ch:omium( as: Cri-6)

AU b, e

it

C'g;;”“ L capacily of Lote CET? is 4.5MLD & tié same s lobc ezkpanded 10,0 MLD

‘4««1‘5«% £

i“t‘{'

after yip

Lt i“,«..«:,?f..

“ % et

 Total Chromium (a3 C') mgL . Lessthin2
s — Copi w (as Cu). . ~ mga. '-Lass than.zo . ot
40 . Lesd(asPb) mgL. . Lessthanly . . =
b NickelasN) ‘mgl Lessthandg '
2 Zis@szy | Byl Less themils
B Awic(es Ay mgl Lessthanda ' o
4 Moy (asHg) mgl . Liess tan00l :
15 cwmum(awd) ] Mg Les@amld
16 Selenium (asS0) mgL  Liessthan0.08 i
}'.17 ' 'Fluondeias!?)_ e '______rllgj_t;__;_l:csst}m 150 !
18 'Bo;;b (a,s' B) . | mg/L Less than:2
19 Radjoactive Matenals L -
. Alpha Emiters Hfnl _ Between 10.
N i Bera Emiters ,Hellml ‘Between lof'B ]
‘2 lcop N gl - Less ‘haﬂﬁ‘f IS

ContPhtor

A

page 124

Executlvgg\q'ﬁlneer



e Vaﬁﬁ 1@1:1‘0
22 Suspended Solils

I | ‘
B Dl ——
L S (tmmqnl'citﬂiﬁosen. ;
28 Ol-AOmEs
?SLWEBE&%Y‘ v e S e .._'. .

0 Q:mltyf.hmmﬂsﬂu nhmucnt witer requlred tt*onﬂr.t

Quiality-characteristics ofe ffliaefit ey

SeNo.  Parmeter

1, 22

2. DBOD3&y127°C

3. Ol & Grease

4, Temperature

5 Suspended Solids

6, Dissolve golids :

7 Total Residus Chlorine

& Ammonical Nitrogen(as N)

9, Kjeldah! Nitrogen (as N)

10, C.0.D.

11, Arzenic (25 As)

12, Merctry (as 1)

13: 4 Lead (as Pb)
Contracq{:;

‘Unit’

ired it outlclas per ) MPCB nonm ig dcrwu:l as follows.r

‘l‘ab[é—!

. Dinttét characteristics

- 700800
gL ']’_‘-,ess.than‘-wﬂ &
mgL Less than:10
© Afibieptat
-dmhargePomt
gL Less than:100
© Mg/l - NoLimit, .
mg/L  Less than:1.0 an:100NTL
my/L  Less than:50.0
MYL  Loss than 100
T
ML Lesstigiigg
ML Less thaneg 01

v
.
g}
Mo
i € ANty e, -

A 0gs

Executive Engineer



825

o

W Cinliasce) T gk e
8. Chromijira Total (s Cy) figlL Lesitari2.0
16 Copper(asCy) , YL Lestian3o
VA Zinc (a3 Zn) ‘ : mgf'"usumlso : :
18.’ © Selenitini (as So) - . .mgL  Lesythan:0.05 . ,
19 Nickel (a5 Ni) | mgL Lessthnso o " tme e IS
2. . Bému(sh) myL< ANl F . |
i Perceat Sodinm . mgl MR

2. Cyanide (asCN) myL  Lessthani02

3. . Chloride (as CL). _ ' mgl N .

. Fuoidemn myL  LesthanIs0

% SuhieGsson S oM,

]

zr‘@{ ‘s’lgphi‘dﬁ,(_agg)‘ ' s 'f,'=.’:,- ng’{, %&ﬁnﬁ;@ -‘ A R N T % P8 e e

27, Pesticides .. i el A

e
el

" PhenolicCompousd (s CEHSOH) — mgll Tsstwoso. | )
o £ SR
e 4
I :—:‘.‘-.-"' - 5 : 4 ’ QA'!_

Sdf S bt Engineer
U= Page 126 Executive Eng
Contractor
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R A
pe 4 upgra mon
M h,“ urﬂts W°’ pmcess | i 4 Design parameters
°f “Q | - pesigntod | S
5] %ﬂ‘ _ No. Of _ HRT 8hrs. Each
Sﬂ ﬂo n Units oooomalday
k 2 X ks 3456m3
1 Equannﬁon Tan (e:dsﬁnﬂ') m:e g [e\vailabl
a
416m3/day Volume .
oL 10000m3/d3‘/ HRT mn .
2 EEwmer 1 maxs  pvallabl 66m3
g SOOmsldaY a |
R liacy- Volume
. 1' - o mmmglday 5urface‘-l:oa.d__ N ;3 8‘2 m3/m2/day
2  s00m3/day - Avanabl 66m3
= "5' NS WY f ) TUT e e
.y 'Volume : o
15t stage Biological. . 10000 m3/day Requlred Tobe provided
Reactor RO A
o F/M ratio 0.15 d'-l 0.124d-1
50 960Mg/lit 960Mg/lit
s 250Mg/lit 250Mg/it
MLVSS 3500Mg/lit 3500Mg/lit
MCRT 28 days 28 days
Px. 1602 Kg/day 1602
. Kg/day
Oxygen 10650 Kg/day 10650
3 Kg/day
Total 13500.m3 17160 m3
Valume _
: Volume 3375 m3 4290 m3
— 8- (¢ach)
Contractor Sl
Rl Executive Engineer
A



5

10

11

12

Iststage. 1
'Secondary Settling
Tank
2nd stage 2{existing)
Blolqglcal Reactor
an stage’ T R
Secondary'Settling exi.»ting
Tank - - (provide™
tube
3 ' settler) -
Sludge rhickener 1
- {existing)
'lntermediatg' 1
Sump
Treated water 1
Sump » (exutlng)
Solid Bowl . 1(ex15tmg)
Centrifuge
Bt _ i{proposed)
piigg ™ )
Pressure sand, , 4

827

10000n13/day Surface Load
max. HRT ¢
SOOmald_ﬁf' Velgime"
-10000'm3/day Required
. FMratic 015d1
1o S 250Mg/lit
S smmym
MLVSS 3500Mg/lit
MCRT 24 days
P 497 'Kg/day
‘Oxygen - 3000: Kg/day
Total :3700 m3
‘ Volume
10000m3/day Surface Load
max.
500m3fday  HAT . -
a -Volume
© Solid Loading: SmfaceArea’
11099 Kg/d
(ldfy‘héslgs,)day Surface ,
o Loading
10000m3/day HRT
. ~ Volume
10000m3/day HRY
~ .7 Volume
22m3/Hr. " Primary Sludge
Se'condary
Sludge -
15 t020 . Sludge
m3/hr " Consistency
Slurry Volume

500 m3/ Hr.

TN

18 82 m3/m2/dav

’ 3 2 hra
‘ "1592 fﬂ3

provlded

043da
250Mg/llt

50Mg/lit
3500Mg/lit

24 days

497 Ke/day

3000
‘Kelday.
.4519 m3

31 84 m3/m2/day
ZOhw
942 m3

.....

‘ss:‘ziiiﬁks/rtéldavi-

32 mln
270m3
2.47 hrs,
1236m3

' 9000 kg/day

2099 kg/day
5%,

222 m3/day

Filtration Velocity 15.07 m3/hr

Contilsr

Page 123
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-M?é J) o

filter 3,35 dia. X
2miHt each
13 Activated) Cai‘bdn 8

colunt
3.95:dla. )(2 5 m

ht.eath

at
-
X

.
\ K .
i A TRAY
, et
"
g  vey
oty L TOEL L
HETIRE) W
! P Tt
' e l
i SeM ) o
R K ‘
~
\
-
. '

—— Sk

Cdnm;tor L “\\ il ¥

dD to'bea

removed by
Ccarbon

Adsarption
2833 Ka/da

Pagn‘129 ‘

Cross-

sectjon

G .

8 29 m?. each

¢arb0‘n dha.rﬂﬂredulrﬁd 2833 kg/ day

Carbdn ‘charge
grovided per

column ‘4200 Kg'

Edeh’

.Carbion
Column.
Charged
for . -

Adays

[ o) -
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ments: requlred for

ubgraaatlon of CETP)

ENO&

A

10

-Ci)nti‘aci_:or

DescriptioiQty.
and Capici

CIVIL Uit

Screen: Chal
3 2mx5mx
Level

SRS ,\Equaiizatioz
| S 24mx48mx

Flash MlXEil
6. 25mx4 2'
0.5FB. .
;Pfi’m‘a,r;v_ci_éhl
26m'dia. X
Bio-Reacto4
55mx13mx

Secondary 1+1

Sludge Holil
12.0m Dia.;
Sludge Thil
Bio-Reacto2
2260:m3
Secondary:1+1
20.0m Dia..

829

o i B

Material orrag. Nb. Remarks Specifications for

Constﬂlttk conﬂmmn S il o

RGCv'MeBS T101 .Pw'p_d’sejd As perdrawing: and

grade with ' ' design given by the

Epoxy . consultant and ‘

coating .approved by MIDC and:

T as per relevent.1.S. Code
- and best engineerlng

practices

'RCC:M:35: T102 A/B Existing:

grade with

Epoxy

coating - ,

RCC-M-35 T103 Proposed As per drawingand -

grade with design given by the

MS: and FRI <. consultantand .

RCC-M:35T104 A/B Proposed SPAroved by MIDC:and

grade g 3] pir releventl S, Code

RCC: M-35T105 A-8.CProposed p',’:cﬂif:f"gl"ee”"g

grade D S,

RCC- M-35T106 A‘B Prapost.d P

grade

RCC-M-35T107 A Exnstmg

grade

RCC- M-35 T107B Existing

grade - ‘

RCC- -35 T108 A/B Existing

grade. . ‘s

RCC- M-35 T109-B~ 1Existing +As per drawmg and.
Proposed deSign given by the

e
;gij?d consuitant and

Y
(=190

Pa§e 130 - Executive Engineer



830 .

praved by MIDC and
. - PrOP”‘d s perirélevent]s. Code
e i M 35'[112; : and best engineering -
11 ntermedjal grade ' praghices
10:0m. XIO' 56§ Pl o :sﬂsﬂﬂf
R~ ) : BN ;".—.RCC' M‘ 35‘[113' :
2 iﬂnaF“l'rt’:ﬁt'1 grade " fia o
- ZLd5mbe proposed As pér drawingand
: B RCCe M'25 H 101 -design glven by the
13 PCC cum N1 grade wlth .~ ., consultantend .
¥5n:x8m 8 lck R B approvedhv MlDCand )
S, e ‘ as per relevent S, Cdde_ do
. and best, engineéring AR
o i : practlces T DR T
® o Umesolit ﬂ" RCC W‘ 3.59‘1‘“““/ BRAENG - 7 - e
2mR2igmy,. grade r d i
*_'RCC- 0101-C~D Proposed As per raw ng and
15 ‘Lme Solut|3 . RrCa(;?i eM 35 deslgrigiven by the
2m XZ me 5 g L cnnsu]tantand
s R appraved by:MIDC:and:
16 ~-Nutrient D4 ' RCC— -3§0104,-A- .{Propds.éd asper: relevent 1:S, Coda -
' A sm x1 5 . grade De ERERC Y. § bestengineering
'- | ' _ practlces '
B -Mechanical lnstrumentation & Brough‘i
’Sqr- DescriptiorQty.- - . Material oﬂ‘ [ag, No, Bem;rks qpec:ﬂcations for
0. l(JS;:iztfz )andc e -;::dngrg;tic BN ’constr‘uctlon '
1 PACRAWM | s
o o | HDPE D 102-A-G 4 0 Ncr:. As per draviing and i
3 . . Existihr B 3des:gn given bythe
‘Nos consuitantand
Proposed 3pproved by MIBC and
as ger relevent 1.5 Code -
2 Poly bosingz oot and best engineering
Centrifuge i D-103-A/8 Existing practuce;
3 3000 Litres .
i Poly D e
P r'n:;gt:islr:n HDPE -103. -C/D py
—_-SCon tfac?o; N roposed As per- draw!ng and

gy, \ dﬂqiﬂn piven huth
s o - ey —

i - Pageay =A% gl
g Exacutive Enginaer

fe, o,




1

12

13

831

-
W
*

"":'.‘"‘!"“.5.‘? e MNSG I S -
7000 Utres tonsultant and ‘
approved by MIDC and
as-pec relevent 1.S. Code
o’ - andbestengineering -
_ practices
Lima soluti2 cl DP-101-  Existing
A0M3 /e Al '
(Each) :
‘PAC & Alur2 PP - DP-102- Existing
1M3/Hre. C o A/B |
(Each) o | .
PAC & Alur3 PP DP-102- Proposed As per drawing and
1.5 M3 /Hr C/D/E . . ... < Yaslgngivenbythe |
{(Each).. : ’ _conSultam and ‘
. :gpproved by MIDCand -
"7 asperrcleventl.S. Code
and best engineering ..
B _ practices
Poly Dotin2 55 DP-103- - Existing .
Centrifuge ' A/B R
1500LPH o
Agitator fo2 SS AG 104A/E Proposed Asper drawing and
Tanks- {Su E design given by the
Nutrient C3 sS DP-104- Proposed consultant and .
1000LPH : A/B/C “-approved by MIDC and
Equalized 12 al P:101-A/B Proposed P! elevent 1. Code
qualizediz : St "Zpose and,best englneering.
Pump , practlces
S00M3 /H
(Each) -
Sludge Rec2 cl P-102-A/B Proposed
Stage
500 M3 /H
(Each)
Primary Sh2 cl P-103-A/B Proposed
Pump »
20 M3 /Hr | stl -
Sludge Tra2;". cl P-104-A/8 Existing Sl
2nsb i L Page 192 Executive Englneer

N



14

18

18

19
20

21

22

24

Con

seuunudry

stage
sooM3/H

(Each)

_‘Centriguge?

Pump.
(25M3/H

'PSF Feed PS

(125:M3 /¥
Sludgg Tra2
25 M3 Hr

(Each) s i

Prassure SA

13 25 ‘m D

Amvated 8

(3. 25 mDii.
Each)

Aspirator: 16 |

Aerator fo:
reactor
30HP). ..
Aspirator- 4
Aeratorfol
reactor
30HP).
Agitator fo1
Sultable fe

Agitator fo2
Tank

for Lime s,
Agitator fo3
Tank

for Lime St

Agltator Ny

I€otante) ¢

832

" E-iosrA/B Existing

A per drawing and
p- 1()6*:"HE P“’P dd sign given by the
consultatitand

) p-1o7 -A/B proposed S ‘approved by MIDCand .
. as per;e]event 1S, Code. .

- and bestengineering

N PSF-101- proposed practices
Epox)«andA/ B/C/D

JFRR ,_
| N?S wlth ACF-101-A Pmpased

Epoxy and H-.
‘FRP |
SS.  AS.-101-A Proposed
.. P " B e i

$S AS02:A:Proposed:
D : S

MSRUMIIdAG-101 Proposed
steel rubb(

Ltme) , 34 ;
Ms AG-102- Exlsting.
A/B

MS -10:
Q/GD;OZ- Proposed As pierdrawing and
| design given by the
s Abegast = oo | COnsqltant and
e 103-A- Proposee APProved by MIDC and
- @sperrelevent |.S. Code

pa e ' -
i - Executlve Engineer



333

Ourum,
Aﬂ!tator N 4 ss d as K
‘AG-103:A. p perrelevent (.S,
(Sultable f ‘ QG 103-A- Proposed Codeand best
Dbslng Ta englneering practicas
Agitator fo2 s L e '
Tanke - :;-38104- Existing
Sultable fc
Tank) 7 o Y
26 ! .
;I;):lt’lré_g 3“‘5 S Wlth FR FM-101-A- Proposad As per drawing and
27 D EACH K deslgn given by the
Strapperh2 - MSWIth FASM-101-  Propigsed consuant and
Primary Se ‘ NB . . approved by MIDC anid
Sultable fc o ', -ds per relévent1S,
3.3m htP ’ N “Cadaand | best
_ .104) Yo it englneerlng practlces
28 Scrapper A2 MSwith FRSM-102- Proposed B
Secondary : AlB - -
Skze-26m [ o
secondary
29 Thickener 1. MS with .SM- 103 Proposed
Sludge Thi- Epoxy- ,
Slze-12m [
suitable F
Thickener
30 $crapper 2 MS with SM 104- . 1 Existing .
Secondary Epoxy A/B 1 Proposet ,
Size-20m (
31 Belt Press 1 SSwith  BS-101  Proposed As per drawing and
To Handle Polyester deslgn given by the
, v consultant and
5 ‘;'rz approved by MIDC and
=9 as per relevent 1.S.
32 "V" notch i1 MSwith V-101  Proposed cogs yng pest.
2Zmx4mx FRP ' : engineering practices
33 Solid Bowl 1 K S CF-101  Existing
Sdl-
—_—ad ] Page 134 Executiva Enylnaer
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834

| mgand
L5 1A/1P"°F° desl siy; !
0 i oS ﬁ{ﬁ and’

25m3/Hr . o |
proved by: MIDC and

Levelswiti2 N e osed
L”gﬁ;{i' R "'"quioz " prop i erreleventls.
- (o R d dbest
' a0 mpase CodB an ‘
36 : g:i‘:::l?;gl : PH:101 _ engmeerlng practlces |
( 0-14PJ‘“ 'PH 102 propqsed

Treatment L s ThEen
(0'1‘4”'[’ . S e -. : 's’Proh'OS.'!!d" : : | 1
38 FlnaScrre;J §§¢ | . | !
Stiitable : _ T LT R ITR ) At
PR oo PR 2‘"”"**5 propesed U
5 Sultalle U
40 l(\flag:atlmlm. s MEM~102 prapased e
o odSultable) BB i
41 FISWSWItKL ... S5 - . FS-101 Praposéd Fal
: J(Suitable) RAL
42 Tubssettlz - ‘PVC' : TS 101"‘/‘P’°P°“-‘d'.£.;,...~:..*.' e L R b e
A . (Suftable):. e et e s v
83 D.O.Mete6 - . - D001 Proposed'-.=' e T e B e e
4  Level lnd|c7 l~101~109 Propqsed

t
I

45  BIGFers o T Prcposed SR
fromvsludg

£ = G 4 oy : .
! 3 5
[ 3
- .
o
2 § (
<
i,
P

Contractoy.

Page 135
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POST-QUAL IFICATIONFQRM for Joint Venture for worlks pi,é;ung. Above Rs.300 Laldhs

FORM GENERAL 1.1

Directions to. the tendcrerx for. ﬂlllng post—qualiﬂgaﬂon forth

o, Ven
L+ S

¥ .0 P Y

-Name:of work Lote -Pars}mram Indl Area Upgradntion and exp"hgxlislon oif Common Emucnt Tnatmcnt-
Plant:From 4.50 MLD to 10,0 MLD for MUs Lote Parshuram Environment Protection’ Co-np. Soclety Ltd, = 5
MIDC, Lote Parshuram Industrlal aves Tal-Khed, Dist-Ratuagirl. . . A e n o

1sA‘separate proforma shiould be submitted of works executed I works completed in varions depamnents 4
where the work Bas becn carifed out. Scanned copy of: the cerﬁﬂcate should be uploaded at approprlate
location duly certified by the gazetted officer, - - oL

-

“2:Pleasefill up properly-all the required informatinn;__udﬁ

plnad t:';c'xinnc(_l'cop:ies' of requiré;d"_'_gis\);ggi;tegts s =
mentlonedin this post quahﬁcation docyments, - SRR .

5'. Supplementary p ages'may:be attached, if reqﬁircd,. (stﬁtﬁy in:the forntat glven:n-serially).

4, The:cost incurred by the applicant in making this document or quoting thie offer or provadmg clarifications
and attending discussions or site v:snts wul not bexeimburscd by MIDC. s Pmaea L

5. PQ form shall be ﬁlled properly and scnnned cop:es of requisue documcnts a3 mentmned in the tender
_ documents shall be attached

o be uploadcd] attached at
; ocopies dul attested of the followmg cerﬁﬁcates wdl h:we
. RO pho:nohpand orlygmal shall ‘be produced in’ the office of the. Supenntendlng Enginecr, MIDC,

appropriate e Khanda colony Panvel for veriﬂcaﬁon on the dny of opemng of the tender Ay mentloned

Konlmn Circle,
elsewhere. R S '
AT ' o ia¢  Executive Engineer

N s A Page 136 .
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Lo 836

. , g pro})ﬂﬂ , . ders without PQ a Oth Lg, o,
o) Validregitraton certificats 127 g category for tenders ¥ T By,

— o ogration:Certifica’™®
b) Professionsl Tax'Reg 0 s applicsble: a
categoryfortenders where PQI4 4% gt of GO 4. of Mabarashira
&y Regliteation Certifiea -t 2

) AN No:se LIV

ﬁ"-”‘“‘ﬁ'ﬁﬂnz‘rwp
e:dl‘lea(:lt?@'m

3 oGy dgicdn token o aceptenco ol ame
1) Reply to.querles{ larification ls:lﬁ%g’e{iﬁﬂ:uﬁ“ aedin ﬁkg,mngcgptancq.of all ¢dnditions
N "ﬂ"_t;nan‘;'amtﬂm dgwnlo.ﬁ. ) Scishiuc AN ' : -

B DD/RTG:S, for Tender R ..oy S oo 1 MIDC

- DDURTGS WFEMEMD assplon e BYVIDE

| 1) Totnt venture format dball beuplosded dnlly notarized {1 APPEEEES -

7The nformaton firaised mus be suiiclent fo-show that fhe applicant fs capable fn 8l respecy,
‘suecessfally completion -Gf:théenvisged woyles -+ © - - b ST

& The eondition ﬂ:gﬁbxﬁﬁitqﬁ_‘wn%.qof_g‘b'_cv-’-'f.r_eﬁted--as valid and 's!.xal!'-'-'bg rgjcgfgd'ouﬁg?xt ’w"it'b_ou‘t ‘asiply

ﬁﬂsbﬁsthcf'gbf, Sl AN SRR

5. Thein¢omplete b Improperly filsd PQ fofm il i vefectsd Gutrightly: < =~
10, Xt tenderer deslres toforma Jolnt Venture, he:will have-to-fulfill the terms and-conditions mentind

(lln. the-enclosed proforma and attach the requived docuiments alongwith duly filled proforma with this)
ocuments., e , T - ‘

11, If it is found tﬂa'r,' th'“e l'l-xfbrm‘aﬂ’dn "nb!;)aded/ att ! e el Loy
et i = ) ached with the Post — Qualification documetsh

cpiseading/ ale or 7 it I found that, certat nformation fs Widden, therr fhe oot otes il s disqualid
uring any stage of tender process and even After opening of tender. S D |

12. Bidders shall up| oad/ attach only 4 e.]"‘“".l,t':'doct.lments alongith PQ

13.Right'to rcfect any or all pre-qu o y kR
St Mo qualification: toma ¢ o

veseryed by competent avithority, o applications of tenders withiout assigning any reason theretl!
_Qn/ .y ~ o . ; ' p

| B i - ' ' o

YA ,’.l_\' iy "I\.{_:."w ) . pa ) ‘ 0‘
 _tha W : - Executlve Engineer

-
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S~

‘Executive Enghicer
'Mle,‘Dp. o

e W Rl gt . :
i) e } Tt 7 -
" . .
5 PSS AP
haU* SRR g

"1 . W .
R B S T N

. FORM GENERAL 1.2 o
CONDITIONS FOR POST-QUALIFICATION (Forwork experience). ;< - . .. . =

s T e A

% quallfy for sward oFtho contract theleuderor s 5o frt e ST
' financlal yéars as indes -- endererin’ ; 1 Tast®
financlal years as undér, 4 < _..h_is nameéshould have experience inlast® -+
Reputed contractor who hasexecuted CETP(Comjnon Efflient Tréatntent Placts) till cornimiisciontin Waviig: - -
R it Dyt CRIP(Comaon Efflient Tréatment Plants) till comindissioning havifg: | <
capacity mot less than 3 MLD earried ot in lm5ﬂnmci“l:ﬂam(ft‘om'{yeér2009:-_l)0 onwards) FARRE

N N bl c N LU
LN AT EETINE S S

o tega B v o b . oAty T OSLL N T w wan e L NG s s
Sr. Description Quantity ~ Unit
No. v v g
' NIL
PR 4‘5‘;:','}'\|' Tah Felt gu = . ':,‘\"‘ \ = -
T I A<

a

. FORM GENERAL13 . -

| ) 4l | e &l
et : war
Exacutive Englneer

ping

R
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- ctary firri) Partriersaip
Stitug of firm (Proprictay i?;,co. /.Co-0p.

* firm 7 PutLid. Co. / Public
Society! IV). '

' the conu'acFOf/ . ;

3). Class of Registration of the COTEH

',conﬁ-aétora';(form S

b) Validiy of Registration "
| D) _‘ﬁutbbﬁfy:issuipg'.-‘tlh:ie:‘;ggisitr_'aﬂon o
-:é?:ftiﬁbaf&f(cbjgy of registration certificate.to

beenclosedas Anniexure-) -
;Ifﬁéx‘mcrslﬁp firm or & company, Ngmes of
. Pariners/Directors .o

.
.

.
"

1

2. .
,.4‘, R -
S

1

© Agiial Tunover of the firm for last3'years - n. -
(R, T Lakts) (s ertfied byt Chatred
Accovniant vide FormeF) . Rs.  Rs - Rs.

am/ Weare aware that, I/ We.will b

4) Registration C-;Qrﬁﬁcgt‘iof;‘witﬁ Sales ‘Yes/No
- TaxDeptt, under VAT Act 2002, of Govi; of ..

Mahamsh'tra.- : : - " Yes/No
. b) CQPY;?‘,P*‘“ ,C’"d o .’ ‘ Yes/No

c) ~ Professional Tax registration certificate

stage of exéeution, if dnyof the above fnf

5 i ormation is iy
hﬂ_.VQ no claim on-the Dcpt:t, i 18 found«to bo ncorrect, In case of such cventuality, I/ We wil

M

¢ disqualified
quallfied at any stage of the qualification or work will be withdraws 2

?!%} KR o —— ., ~
I . L " -ExecutW
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RV 1O AT O L0 Lgpyi, RO ;

‘Signatusc of Coritsactor

FORM ‘4'

Name of t¢nderer o o '. AR

Iglo. RRREGb s No.ofuits  Kindend  .Agepnd  Present.  Rendrks
M e make, condition  [ocaion !
'~ ", Signatins ofcontractor

‘Note:

1.” In‘case of hired plant and machinery, now““d “B“""“"“‘ shall be formished amgw“h doouienig o
I R AL Executlva Englnear '

Cont/m@b7 - Page 140




. chincty Js hired:
n from: whOm m,ac han [ant with in 30 Km radiug fYOm
owncnhlp in’ lhcnamfo : dopcnol possess - Ho tﬂ‘."‘ ﬁom; shall be attached by the congy, ., - °fy,
2. Inctse;ifiie contrictor PP R e of Rs.100 duly f hot mix asphalr plant within 30 Ky, °°t°’ R
v undcn?klnsfz: posurance towards °r‘°ﬁ°2,; order, arid scanicd copy of separap DD gp M
sopgwittt u‘:mono onth from the date of w ithi pQ' form. Once the coitractor ey : D°f o
:: ;"o’(‘,",',gf,'f,, ;:mnlcc shiall bo aftache d,along wlo‘m' of Rs.5.00 1acs will'be reﬁmdc;_w ey
plant, witbin 30 Km radius fromsito of fwork, th | . ol

- Listof techrifcal persotine] that wﬂl‘bc made aVaﬂablefor this work,

Y et ef - . o 9. L T P SR AP PR aFaa [ AN Y
L. e sl R, % e uss e PR AT RY I P P S - R ]
EiE e R e AT T e et R e I IR E DO I
5 % . . . .o % ul = . "R vy .
S P S N TN VAR S 0: M B P 19 A ) ;

- . ‘;»f' RA J
Namieof tender :
aaj’—‘@ _‘;n_d;m.‘ Ny ved spi N 2 4R PR A N P A PRECR RS S TR sonte elee SEARE I, - .
' e - : K e
T - - . ] o b, W iE e : - . N
3
lhrin™

Sr.  Name and D&'dizﬁéﬁo'n ; Quahﬁcalfon .thther " Exp o

sigration ) o penence " Period fmm

No. : workmg on  of execution ‘which the !Remarks
‘fieldorin  of similar person is
‘office. - . .works' .. . working
_tederer

Signature of contractor

»

"Oﬂtlgc[{o-r
5 \

- Page.141, 0
- ... . Executive Englneer
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v Ree
4 ¥
.o
<
. eyt -
Te ait ‘
1 v PR e
~ . 10
) 4 iy .
|' N ” - v t
| .
! s S % A" P et T
' " gizs
v \
o o 1 s K B
e e 2 i I
w0,
e s

FORM-C1

DETAILS OF WORKS/ SIMILAR PROJECTS COMPLETED BY TENDERER
‘(Rlesise flll i Inforutation wbout the relevant projects completed in last § financlalyears)
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.;. . 50% ofwnapf-project cost/ Or-axpmhe
. it projcct cost is more'than . | | . |
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: Téndéred Cost: //—

) ; _m;{b}qwﬁﬁé{/giscipl"fnes-o’f.thc.'.wolk |
 execufed By thedendeten
¥
3)

ILG. — Périod stipulated in tender for completion °f

work.

B DuootWorkOnter _

B SlipujssdDatocfsatofwork ,
G Sﬁpulatedbh!eufcomplcﬁon .
{0, AchilDateofCompletion
I Iftime over-run, the reasons for the same
12 Firaleostiof wotk comploted

134, Has the teniderer stafted this work promptly
. ofterissugofviotkorder e i ‘
¥ Hasthe tenderer malntained progress of - Yes'/ No

. work-as per agreement? L o ; .
¢ Quliyofwotk e Excellent/ Good / Satisfactory

Yes/No

Compensation/ Penalty levied if any with
reasons a

4. Any otlicr fafgi;tfatgo,ut_?ui)e_"QVcrall:-pcrformance i
. ofthe contractoy, ths authotity may like to
mention, . : :

e e

. Certified that the information Biven is based on e K i
docunents.and is true to the best of my knowledge a?lrcll glceli?: e an.d figures recorded in this office thr ough various
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FINANCIAL STATEMENT |
1, UahefdﬂApplica'm (in case of joint ventures / ;
L 'cqnsdxtium,;}hg‘fngtncs of the constituent firms).
2. Tumover in terins of value of works cxecuted Year_
during ecach ‘year (as reflected in the Profit & N
Loss Account) _
3. :Approximate value of works in hand
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4. 'deapaﬁt?Ra.(A"X'N’v‘z)“B » ‘-\-'

. Whem .-
gl B d o R TR om
A Maxirduin‘of the updated values of w
=  executed in one of the preceding 3 years. The t
" updation of the valus of work should be done a
10% per annum (compounded) by multiplying
) - the valoes wity applicsble factor L6, 1.1, 1.21 of
- 1:331:zs thecase miay be.

B Value of txisting commitment of works (on- ,
= pgoing or to'be completed in theperiod stipulated .
for completion of the work in the present tender).

. N Ncmberof years prescribed for-completion of the -~

. - e

Certified that the information given is based on the facts and figures recorded in this office through various
documents 2nd is troe to the best of my knowledge and belicf,
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